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INDIAN LAwW INSTITUTE

THE INDIAN LAw INSTITUTE

The Institute

The Indian Law Institute (ILI) was founded in
1956 primarily with the objective of promoting
and conducting legal research. It was established
as a result of the efforts of the leading jurists
of India for over a number of years. It is a
truism that a sound legal order is the basis of
a democratic society, because law is one of the
major instrumentalities by which a society can
hope to prosper and develop. There were many
important reasons impelling the establishment of
a national legal research centre. First, there was
a need for reinvigorating legal research as the
law, the legal research and the legal education
had been neglected areas in India, both before
and after Independence. Second, there was a
need for a sustained institutionalized research
encompassing projects requiring field studies and
group thinking. Third, it was necessary to bring
together different branches of the legal profession,
namely, judges, lawyers and law teachers with a
view to develop an integrated approach to law in
society.

The objectives of the Institute are to cultivate the
science of law, to promote advanced studies and
research in law so as to meet the social, economic
and other needs of the Indian people, to promote
systematization of law, to encourage and conduct
investigations in legal and allied fields, to improve
legal education, to impart instructions in law, and
to publish studies, books, periodicals, etc.

The Institute is an autonomous body registered
under the Societies Registration Act, 1860.
The autonomous character of the Institute
and its independence ensure the requisite
academic freedom to carry out its objectives and
meaningful research. Its funds come mainly from
the Government of India, Ministry of Law &
Justice and also from membership fees and sale of
its publications. The membership of the Institute
is now nearly three thousand one hundred one
representing the persons interested in the study
and advancement of law.

Hon’ble Chief Justice of India is the ex-officio
President of the Institute. The Law Minister
of Government of India is its ex-officio Vice
President. Judges of the Hon'ble Supreme Court
of India and High Courts, Lawyers, Government
officials, Vice Chancellors, Deans and Professors
of Law are represented in the Governing Council
of the Institute.

Deemed University

The Indian Law Institute was granted Deemed
University status in 2004 vide Government
of India, Ministry of Human Resource
Development Notification No.E9-9/2001-U.3
dated 29.10.2004. Institute has been accredited
with ‘A’ Grade (CGPA 3.35 out 0f 4.00) by NAAC
in March 2017. After the visit and review by the
UGC Expert Committee, the UGC approved
the inclusion of Indian Law Institute u/s 12B
of the UGC Act in June 2018. The Indian Law
Institute was granted Grade II Autonomy by
University Grants Commission on the basis of
score accreditation.

After the declaration of the Indian Law Institute
a Deemed University in the year 2004, the
Institute launched research oriented LL.M. — 2
Year (Full Time) and Ph.D. programmes. In the
year 2009-2010, the institute introduced LL.M.
— 3 year (Evening) programme. The Institute has
introduced its flagship LL.M - 1-year (Full- Time)
programme for the academic session 2013-14.
The programme is designed in such a way that
the students are equipped with comparative
understanding of legal systems and concept of
‘justice’ in the globalized world. The Institute
believes to create individuals who can play a
significant role in evolving new concepts and
interpretations best fitted with global practices
when they join bar, bench or academic. The
LL.M. Programmes covers important areas like
International Trade Law, Intellectual Property
Rights Law, Criminal Law, Human Rights and
Judicial Administration. The peculiarity of the
LL.M. course of the Indian Law Institute is in
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the writing of research paper by students as an
essential ingredient of the Programme. The idea is
to help the students to acquire sufficient expertise
in teaching and doing research simultaneously so
that in future there may be a band of law teachers
for universities and national law schools.

The Institute has Ph.D. Programme. As of now,
there are 28 scholars. The regulation is structured
in such a manner that only a person with
outstanding ability acquires the degree of Ph.D.

from the Indian Law Institute.

The Institute conducts Post Graduate Diploma
Courses in vital areas like Corporate Law and
Management, Cyber Law, Intellectual Property
Rights Law and Alternative Dispute Resolution
(ADRs) etc. The P.G. Diploma Programmes have
been attracting students from different segments
of the society. Diploma in Corporate Law is
recognized by the Government of India for jobs
as Company Secretaries in companies having paid
up share capital of less than rupees two crores.
The courses in other Diplomas are structured
in such a manner that the takers can engage
themselves as practitioners/consultants. These
courses are taught through latest techniques and
methodology. The syllabi blending theory and
practice help the students to acquire sufficient
knowledge in the areas concerned. This makes
them highly competitive and dynamic. The
minimum qualification prescribed for admission
to the PG. Diploma Courses is a Graduate
Degree recognized by Indian University.

The Institute also provide Online Certificate
Courses of duration three months in IPR and

Information Technology in the Internet Age” and
“Cyber Laws”.

Building

The Institute was housed in the Supreme Court
building till 1962. Later it constructed its own
building opposite to Supreme Court at Bhagwan
Dass Road, New Delhi on one and a half acre
of land. The building is a magnificent structure,
having four floors. The ground floor covers
the Institute’s library, stack rooms for books,

INDIAN LAwW INSTITUTE

Conference Halls, Seminar and class rooms and
offices for the faculty, research and administrative
staff. All classrooms & lecture halls were renovated.
The class rooms and halls are equipped with latest
audio gadgets and lighting arrangements needed
for conducting seminars, training programmes
and workshops in the Institute.

Library

The Institute’s library is one of the leading law
libraries in India and contains around 63,000
books. It receives about 120 current legal
periodicals including serial publications. The
library remains open from 9.00 a.m. to 8.00
p-m. on all working days; from 10.00 a.m. to
5.30 p.m. on Saturdays and from 10.00 a.m. to
4.00 p.m. on Sundays. The library remains closed
on National and Gazetted Holidays. Mezzanine
Floor of the library remains closed on Sundays.

A separate wing of library issues books to
the students of the Post Graduate Diploma
and LL.M. programmes. The ILI Library has
computerized its entire catalogue to provide
access to the computerized information about the
availability of books, journals, Commissions and
Committees Reports and other publications with
the help of OPAC and WEB OPAC. A separate
collection of 5,000 books donated by the legal
dignitaries is kept at the mezzanine floor of the
main hall of the Library. The Library enriched its
collection by adding eBooks of various renowned
publishers such as Oxford University Press,
Cambridge University Press, Hart Publishing
and Elgar Online.

The library subscribes renowned databases such
as West Law India, JSTOR, Hein Online, SCC
Online, Lexis Advance, EBC Reader, Manupatra,
Economic and Political Weekly Online, The
Laws, Taxmann.com, Live Law etc. The students/
users can access these databases through IP within
the campus and though software from outside
the campus

The Institute also deposits its Ph.D theses in
UGC- Shodhganga. The institute theses can
be accessed from Shodhganga Database. The
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Institute is also a part of National Digital
Library of India and the digitized collection of
the institute is also accessible through National

Digital Library of India.

The library is well equipped to facilitate the
visually impaired students with JAWS Talking
Software, Pear] Instant Reader and Angel Pro
Talking Digital Pocket Daisy Player, E- Book
Reader, keyboard, Music Player, Radio Cum
Voice Recorder- All in One, Desktop Magnifier,
Screen Magnifier/Reader.

Library has Off Campus Access facility through
KNIMBUS software for its subscribed eResources,
which is provided only to the authorized users
of the Library. User IDs and passwords are
provided to the authorized users for accessing the
E-Resources from remote locations. Library has
Wi-Fi  Technology. This facility is provided to
our students bearing Laptop through campus
intranet system. Previous year question papers
for LL.M and various Diploma offered by the
Institute are accessible through the website of the
library.

The Research support softwares such as Reference
Management Software- ENDNOTE, Anti-
Plagiarism Software - Turnitin and Ouriginal,
Data analysis software- SPSS are also available for
the researchers for maintaining research ethics
and professional integrity.

The Library organize training programme on
Research management softwares and tools,
Research  ethics

and  plagiarism, content

development, Library databases and Services

Legal Information Resource Centre (LIRC)

The ILI has set up a Legal Information Resource
Centre with latest technology computers and
heavy-duty printers with Wi-Fi Connectivity. All
the computers have been equipped with facility
to access all renowned legal databases. Legal
information, relating to case laws, Constitutions,
legislations, rules & regulations, Parliamentary
debates, Commissions’ & Committees’ Reports,
legal articles and rare documents can be retrieved

by the Centre. The retrieved information is
provided through printouts and e-mails to
readers. Legal Information Resource Centre
(LIRC) remains closed on Saturdays and Sundays.

ILI Digital Repository for access of ILI
Publications and Rare Documents

The Indian Law Institute has digitized its
publications and rare documents of the library.
The institute has released its publications, rare
documents and law reports on the website for
free and wider access. Digitized Material available
on the Website includes Journal of The Indian
Law Institute from 1958 to 2023, volume 1 to
65, Annual Survey of Indian Law from 1965
to 2021, Volume 1 to 57, Index to Indian
Legal Periodicals from 1963 to 2018, volume
1 to 56, various Commission and committee
reports, Indian Law Institute Publications, Rare
documents, Federal Court Reports, Indian Law
Reports- Allahabad, Bombay, Calcutta, Lahore,
Lucknow, Madras, Patna and Rangoon from
1876 to 1940, Bengal Law Reports from 1868 to
1875, Weekly Reporter- Sutherland from 1887
to 1893, Indian High Court Reports- Calcutta,
Bombay High Court Reports from 1862-1875
and Madras High Court Reports from 1862-
1875. The link to access the collection is :
http://14.139.60.114:8080/jspui.

Publications

Apart from the publication of books, reports and
studies of its research projects, the ILI has been
publishing a quarterly Journal of the Indian Law
Institute(ISSN No. 00019 5731) carrying research
articles on topics of current importance. It is a
very highly rated Journal of international repute.
Besides, the Institute brings out every year a very
prestigious publication: Annual Survey of Indian
Law (ISSN No. 0570 2666) in which the latest
trends in every branch of law of importance is
captured and presented. In addition, Indian Law
Institute has introduced /LI Law Review Journal
(Online Quarterly Journal) wherein articles of
the students are also considered for publication

(ISSN (Online) Number ISSN 0976 — 1489).
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The ILI also publishes a Newsletter every quarter.
Information on all the activities of the Institute as
well as critical comments on important decisions
handed out by the Supreme Court are regularly
published for the benefit of members of the

Institute/ legal fraternity.
National Academic Depository

The Indian Law Institute joined the digital
depository in NAD through NSDL Database
Management Limited for the purpose of Lodging,
retrieving, authentication and online verification
of Academic Awards in March 2018. It maintains

INDIAN LAwW INSTITUTE

the authenticity, integrity and confidentiality of
academic awards.

International Conference/ Workshops,
Summer Courses/ Training Programmes
and Project Studies

The Institute organizes national and international
seminars, conferences, summer courses, symposia,
lectures and training programmes from time
to time. The Institute also undertakes project
studies from various government departments on
important topics of law.

II. PRESIDENT

During the period under report, the Institute had the honour of being headed by Hon’ble Mr. Justice
N.V.Ramana (24.4.2021 to 26.8.2022) and Hon’ble Mr. Justice U.U.Lalit (27.8.2022 to 8.11.2022)
and Hon’ble Dr. Justice D.Y.Chandrachud (w.e.f. 09.11.2022 onwards), Chief Justices of India in the

ex officio capacity as President of the Institute.

II1. DIRECTOR

Professor (Dr.) Manoj Kumar Sinha was the Director of the Institute for the reporting period.

IV. REGISTRAR

Shri Shreenibas Chandra Prusty was the Registrar of the Institute for the reporting period.

V. MEETINGS OF THE COMMITTEES

The various committees constituted under the chairmanship of the Hon’ble Judges, Supreme Court of
India during the period under report for the effective functioning of the Institute are hereunder:

S.No. | Name of the Committee Chairman of the Committees

1. Academic Council Hon’ble Mr. Justice S.Ravindra Bhat (Current)
Hon’ble Mr. Justice U.U.Lalit

2. Finance Committee Hon’ble Mr. Justice Surya Kant (Current)
Hon'ble Mr. Justice L. Nageswara Rao

3. Library Committee Hon’ble Mr. Justice Surya Kant (Current)
Hon’ble Mr. Justice Ashok Bhushan

4, Building Committee Hon’ble Mr. Justice Surya Kant (Current)
Hon’ble Mr. Justice A.M. Khanwilkar

5. Membership Committee Hon’ble Mr. Justice Surya Kant (Current)
Hon’ble Mr. Justice A.M. Khanwilkar
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During the period under report, the different Committees of the Institute met on the following dates:

Academic Council 01.08.2022 & 10.01.2023

Finance Committee 14.09.2022, 17.10.2022 & 07.12.2022
Membership Committee 19.04.2022, 27.07.2022

Building Committee 19.04.2022, 27.07.2022, 07.12.2022

V1. MEMBERSHIP

S. No. Type of Membership No. of Members as on 31.3.2023
1. Founder 28
2. Life 2586
3. Ordinary 86
4. Corporate 143
5. Honorary 14
6. Ex- Officio 244
Total 3101

VII. StaTE UNITS OF THE INDIAN LAW INSTITUTE

At present the following are the State Units 6. West Bengal Unit of the
of the ILI: Indian Law Institute
Calcutta High Court, Kolkata
1 Assam State Unit of the West Bengal 700 001
Indian Law Institute
Gauhati High Court 7. Bihar State Unit of Indian Law Institute
Gauhati, Assam 781 001 The High Court Judicature at Patna
2. Punjab and Harayana State Unit of the 8. Maharashtra State Unit of the
Indian Law Institute Indian Law Institute
Chandigarh 160 001 High Court of Bombay,

Mumbai, Maharashtra 400 032
3. Rajasthan High Court of the
Indian Law Institute

Rajasthan High Court, ) .
Jodhpur Rajasthan 342 005 High Court of Jammu and Kashmir

Srinagar, Jammu and Kashmir 190 001

9. Jammu and Kashmir Unit of
the Indian Law Institute

4, Kerala State Unit of the
Indian Law Institute
High Court of Kerala
Kochi, Kerala 682 031

10. Tamil Nadu Unit of the
Indian Law Institute
Madras High Courrt,
Chennai, Tamil Nadu 600 104
5. Gujarat State Unit of the
Indian Law Institute,
High Court of Gujarat,
Ahmedabad Gujarat 380 060

11.  Chhattisgarh Unit of the
Indian Law Institute
High Court of Chattisgarh
Bilaspur, Chattisgarh 495 220
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13.

14.

15.

Allahabad State Unit of the
Indian Law Institute
Allahabad High Court
Allahabad, U.P. 211 001

Karnataka State Unit of the ILI
High Court of Karnataka,
Bengaluru, Karnataka 560 001

Jharkhand High Court
Doranda, opp-JAP Ground
Ranchi (Jharkhand)

Orrissa State Unit of the

Indian Law Institute
Orissa High Court, Cuttack,
Odisha 753 002

16.

18.

INDIAN LAwW INSTITUTE

Andhra Pradesh State Unit of
the Indian Law Institute
Hyderabad High Court
Hyderabad 500 034

High Court of Madhya Pradesh
Jabalpur - 482001

The High Court of Manipur at Imphal
Mantripukhri - 795002

VIII. DisTINGUISHED FELLOWS

The Indian Law Institute was honoured to have the following eminent persons as distinguished fellows
of the Institute:

Mr. Justice M.N Venkatachaliah

IX. HONORARY PROFESSORS

The Institute is honoured by the association of the following scholars, who have shown keen lively
interest in Indian Law Institute and third world socio- legal developments:

Dr. Rajeev Dhavan, Senior Advocate,
Supreme Court of India, Formerly of the
University of West London.

Professor Clarence J.Dias, International
Centre for Law in Development, New

York.

Professor Yash Ghai, Professor of Public
Law, University of Hong Kong.

Professor A.R Blacksheild, La Trobe

University, Australia

X. PUBLICATION

Research Publications Released

i

Journal of Indian Law Institute

The Indian Law Institute has been publishing
the quarterly journal, the Journal of the Indian
Law Institute (JILI). It contains research articles
on topics of current importance. It is a referred
journal of international repute. The following

issues of the journal have been published during

the period:

Vol. 64 No. 2 (April — June, 2022)
Editor : Prof. (Dr.) Manoj Kumar
Sinha

Vol. 64 No. 3 (July — Sept., 2022)
Editor : Prof. (Dr.) Manoj Kumar Sinha
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. Vol. 64 No. 4 (Oct — Dec, 2022)
Editor : Prof. (Dr.) Manoj Kumar
Sinha

. Vol. 65 No. 1 (Jan — Mar. 2023)
Editor : Prof. (Dr.) Manoj Kumar
Sinha

The digitized version of journal of the Indian
Law Institute from 1958 to 2019, volume 1 to
62 was released on the website of the Indian Law
Institute.

ii. ILI Law Review (Online)

ILI Law Review 2022 (Summer Issue & Winter
Issue)— E-Journal is available at the ILI website.

iii. Index to Indian Legal Periodicals —
2018 & 2019 (in Press)

iv. Annual Survey of Indian Law (2021)
(Vol: LVII)

Editor : Prof. (Dr.) Manoj Kumar Sinha

The areas covered in the above Survey are:
Administrative Law, Civil Procedure, Company
Law, Competition Laws, Constitutional Law,
Consumer Criminal
Criminal Procedure, Cyber Law, Environmental
Law, Forensic Law, Forest and Tribal Laws, Hindu
Intellectual Property Law, International
Law, Labour Management Relations, Mercantile
Law, Muslim Law, Property Law, Socio Economic
Crimes, Social Security and Labour Law, Central
Legislation,

Protection Law, Law,

Law,

The following faculty members of the Indian
Law Institute contributed to the Annual Survey
of Indian Law - 2021:

1. Professor (Dr.) Manoj Kumar Sinha
International Law

2. Professor (Dr.) S. Sivakumar
Central Legislation

3. Professor (Dr.) Anurag Deep

Socio Economic Crimes

4, Professor (Dr.) Jyoti Dogra Sood
Criminal Law

5. Ms. Arya A. Kumar

Company Law

6. Dr. Deepa Kharb
Cyber Law

V. ILI Newsletter

The Indian Law Institute has been publishing
quarterly ‘ILI Newsletter’. The newsletter contains
details of the activities undertaken by the Institute
during the quarter and the forthcoming activities.
It also carries the case comments written by the
ILI faculty on the leading cases decided by the
Supreme Court during the quarter. The following
issues of the Newsletter were published during
the period (April 2020 — March 2021).

Vol. XXIV No. 2 (April — June, 2022)
Vol. XXIV' No. 3 (July — Sept., 2022)
Vol. XXIV No. 4 (Oct. — Dec., 2022)
Vol. XXV No. 1 (Jan. — March, 2023)

vi. Book on India at 75 : Reminiscences
and Reflections — India at 75 : Reminiscences
and Reflections is a compilation of lectures
delivered by eminent academicians and scholars
as a part of the series of lectures organized by the
Indian Law Institute to celebrate Azadi ka Amrit
Mahotsav. Azadi ka Amrit Mahotsav (AKAM) is
an initiative launched by the Government of India
to mark the occasion of completion of seventy-
five glorious years of Indian independence. The
lectures curated aroung the five themes of AKAM
(Freedom  Struggle, Ideas@75, Resolve@75,
Actions@75 and Achievement@75)

provoke within us, a reflection upon our history,

seek to

and a progressive imagination of the years to
come by.
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XI. AcaADEMIC PROGRAMMES

Admissions for the Academic Session 2022-
2023

The scheme for conducting of LLM. — 1 yr.
Programme has been adopted as per the UGC
guidelines. The admission process for LL.M.
(Full Time — 1 vyear), and Post Graduate
Diploma programmes was started as per the
schedule approved by the Academic Council.
The Common Admission Test to the LL.M.
Programmes was conducted on 1.5.2022 at
Delhi at the Maharaja Agrasen College, Delhi.
The result of All India Common Admission Test
was notified on 12.5.2022 as per the approved
schedule. The total number of admission made
for Academic year 2022-2023 is as under:

Ph.D. 06 students

LL.M (1Year) 40 students

Post Graduate 212 students

Diploma Courses

Total Number of
students admitted

258 students

The classes for LL.M 1 year and Post Graduate
Diploma
1.8.2022.

Courses were commenced from

Examination — 2022-2023
ILI Convocation-2022

6™ Convocation of the Indian Law Institute for
the passed out students of Ph.D., LL.M. & Post
Graduate Diploma Courses for the Session 2018-
19, 2019-20, 2020-21 & 2021-22 was held on
28.10.2022. Total 1115 numbers of Degree /
Diplomas were conferred in the Convocation (7

Ph.D., 132 LL.M. & 973 PG Diploma).

Gold Medal Distribution Ceremony for
ILI Convocation-2023

The Gold Medals distribution ceremony was held
on 15.03.2023. Total 12 nos. of gold medals were
distributed among the Toppers of various courses

(LLM. & PG Diploma Programmes, Session
2017-18, 2018-19, 2019-20 & 2020-21) by
Hon’ble Mr. Justice Ravindra Bhat, Chairman,
Academic Council, ILI / Judge, Supreme Court
of India. The Doctor of Philosophy (Ph.D.)
Degrees were also awarded to 7 nos. of scholars
and 8 Merit Certificates to the meritorious
students of PG Diploma courses.

Entrance Examination — Ph.D. & LL.M.
The All India Admission Test -2022 to the LL.M.

(1 Year) Programme and Ph.D. Programme was
conducted on 01.05.2022 at Maharaja Agrasen
College (University of Delhi), Vasundhara
Enclave, Delhi. For LL.M. 415 applications
received by the Institute for admission out of
which a total of 354 candidates appeared for the
Entrance Test. For Ph.D. 57 applications received
out of which 14 from Exempted category and 43
were from non-exempted category out of which
only 36 candidates appeared for the Entrance
Test. 390 candidates appeared for LL.M. and
Ph.D. Admission Test respectively. The results
of All India Admission Test & Ph.D. Admission
Test were notified as per the approved schedule.

The viva-voce for admission to LL.M. 1 year
Programme (2022-2023) were held between May
24™ to 25™, 2022. The result as per merit was
declared on 02.06.2022.

The interview/ presentation for Ph.D. Admission
2022 for exempted & Non-exempted category
candidates were held on 26.05.2022. The result
for Ph.D. Admission 2022 was declared on
07.06.2022.

Award of Ph.D. Degree

The viva-voce/ open defense of thesis of Ms.
Neha Chauhan was done on 30.05.2022. She has
been awarded the Degree of Philosophy (Ph.D.
in Law) on 31.05.2022.

The viva-voce/ open defense of thesis of Ms.
Rukma George was held on 19.10.2022. She has
been awarded the Degree of Philosophy (Ph.D.
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in Law) on 09.12.2022.
Ph.D. Course Work Examination

The Course Work Examination (Paper I, II &
IV) for the Ph.D. Programme was held during
06.02.2023 to 10.02.2023

Semester-end-Examination — LL.M.

LL.M. 1% Semester End Examination for the
LL.M. 1 year programme for the Session 2022-
2023 were held during 07.12.2022 t0 20.12.2022
and the result of the same was declared on

21.04.2023.

LL.M. 2" Semester End Examination for the
LL.M. 1 year programme for the Session 2022-
2023 were held during 15.05.2023 t0 24.05.2023
and Dissertation viva-voce/ Presentation were

conducted in the month of August, 2023. The
result of the same was declared in the first week

of September, 2023.
Post Graduate Diploma Examination

The Annual Examination-2022 for Post
Graduate Diploma Courses (Session 2022-23)
was conducted successfully during 05.04.2023
to 28.04.2023. The result of the Annual
Examination was declared in the month of July,
2023.

The Supplementary Examination for Post
Graduate Diploma Courses (Session 2021-22)
was conducted during 28.09.2022 to 04.10.2022
and the result of the same was declared in the
month of 21.11.2022.

XII. AcTiviTiES AT THE INSTITUTE

A. SEMINARS/ CONFERENCES/
LECTURES/TRAININGPROGRAMMES

The Indian Law Institute in collaboration
with Delhi High Court Mediation &
Conciliation Centre, SAARC Law India
and SAMADHAN organise 40 Hours
Training Program in Mediation on March
28 to April 1, 2023

Indian Law Institute in collaboration with
SAARC India and Samadhan, Delhi High Court

Mediation and Conciliation Centre, conducted

a 40 Hours Training Program in Mediation in
the month of March-April, 2023 spread over 5
days. The training was imparted by the trainers of
Samadhan, Ms. Veena Ralli, Mediator/ Trainer,
Organising Secretary, Samadhan, Mr. J.P Sengh,
Mediator/ Trainer along with their team of young
mediators Mr. Sumit Chander, Ms. Swati Setia
and Ms. Mitali Gupta. The training was attended
by professionals from varied background like
Lawyers, Teachers, Researchers and even students.
The training was curated to explain the theory
through Role Plays. To be accurate, it was a blend
of theory and practice.

Snippets from the Certification Programme in Mediation
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International Conference on “Augmenting
Legal Education through Technology :
Issues and Challenges” on March 2-4, 2023

The Indian Law Institute in Collaboration with
the Commonwealth Legal Education Association,
London and the Lloyd Law College Greater
Noida (U.P) organized The Commonwealth
Legal Education Association Golden jubilee
International Conference, 2023 On Augmenting
Legal Education through Technology: Issues and
Challenges , 2023 held from 2™ March 2023 to
4th March, 2023. The Conference started with
Pre Conference Workshops on : i) Street Law, ii)
Combating Corruption and Money Laundering
and iii) Comparative Constitution & Public

INDIAN LAW INSTITUTE

Law. The Inaugural ceremony had the presence
of Hon'ble Mr. Justice V. Ramasubramanian
as the Chief Guest and Mr. R. Venkataramani,
Ld. Attorney General for India along with
Mr. AM Amin Uddin, Mr. Attorney General
of Bangladesh as the Guests of Honour. The
valedictory ceremony had the presence of Hon’ble
Mr. Justice Surya Kant, Judge Supreme Court of
India as the Chief Guest along with the presence
of Prof. (Dr.) David McQuoid Mason Professor
Emeritus, University of Kwazulu-Natal, Durban,
South Africa and Prof. John Hatchard Vice-
President, CLEA/Emeritus Professor, School of
Law, University of Buckingham.

A ;

Snippets from the CLEA International Conference, 2023
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International Webinar on Disaster Management Laws in Asia : A Retrospect on January

27-28, 2023

e

e

&

P s

Snippets from the Conference

International Webinar on Disaster Management
Laws in Asia: A Retrospect was organized by
Commonwealth Institute of Justice Education &
Research (CIJER) and Indian Law Institute, New
Delhi. Thiseventwasheld on 27" & 28" of January
2023. Hon’ble Mr. Justice Swatanter Kumar,
Former Judge, Supreme Court of India/ Former
Chairperson, National Green Tribunal graced the
occasion as a Chief Guest. In his welcome address
Prof. (Dr.) Manoj Kumar Sinha commended the
effort and initiative of Prof. (Dr.) S. Sivakumar
for conceptualizing and the organization of this
event. Prof. Sinha highlighted the importance of
disaster management and emphasized that the
theme of disaster management should become
the essential part of the mainstream discourse. He
believed that the international webinar should
be able to bring forth many new perspectives
and help in augmenting knowledge sharing.

He hoped that this webinar would provide an
important platform to understand different legal
regime across Asia. Prof. (Dr.) S. Sivakumar
explained about the project i.e., Joint Research
on Disaster Management Laws in Asia.

The Indian Law Institute CLEA-MILAT
Research Mentoring Programme (RMP)
2022” on October 31-November 4, 2022

The Indian Law Institute in partnership with
Commonwealth Legal Education Association
(CLEA) and Menon Institute of Legal Advocacy
& Training (MILAT) held The Indian Law
Institute CLEA-MILAT Research Mentoring
Program, 2022 held at the Indian Law Institute,
New Delhi from 31 October to 4 November,
2022. The Research Mentoring Programme
(RMP) has been envisaged with two-fold

66" ANNUAL REPORT 11



12

objectives: (a) to educate and train the young
educators/ researchers of tomorrow in the field of
law and (b) to create institutional infrastructure
to have research-intensive curriculum and legal
pedagogy. The RMP is planned over three
phases spread over 8-10 Weeks with academic
inputs and support provided through physical
or virtual mode or both: i) Preparatory Training
ii) Initiation of Research iii) Project Writing and
Testing the Data.

INDIAN LAW INSTITUTE

Hon’ble Mr. Justice U.U.Lalit, Chief Justice of
India/President, ILI inaugurate the programme
on 31* October, 2022 at 4.30 p.m. at the Plenary
Hall, Indian Law Institute, New Delhi. The
Hon’ble Chief Justice spoke about the importance
of conducting research in law and the need to

have perspective on judgments in the inaugural
Ceremony of the RMP 2022.

Snippers from the Programme

Each day of the 5-day workshop was divided into
4 sessions each pertaining to a different topics of
study involving legal research, research methods
and methodology and research writing.

The preparatory phase of RMP program
concluded with the Valedictory Ceremony:
The Valedictory Ceremony started at 4:
30 pm November 4, 2022. The Ceremony
included a brief talk by Attorney General Mr.
R. Venkatramani where he talked about the
importance of research in current society. As well
as a brief talk by the director of the Indian Law

Institute Prof. (Dr.) Manoj K Sinha and the vote
of thanks put forth By Prof (Dr. Sivakumar). The
ceremony concluded with the distribution of
Certificates to each of the participants.

Conference on Gender and the Indian
Penal Code on 6-8 October, 2022

Indian Law Institute organized three days
Conference on Gender and the Indian Penal
Code on 6-8 October, 2022. The Conference was
inaugurated by Professor (Dr.) Ved Kumar, Vice
Chancellor, National Law University, Orissa. In
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the Conference distinguished speakers included:
Prof. Dr. Kalpana Kannabiran, Dr. Usha
Ramanathan, Dr. Latika Vashist, Dr. Rachna
Chaudhary, Prof. (Dr.) Anju Valli Tikku, Dr.
Amit Bindal and Dr. P. Puneeth. In the 3 days of
conversations on “Gender and the Indian Penal
Code”. During these days we tried to unpack the
gendered conceptualization, formulation, and
operations of the penal code. In the mainstream
scholarship of criminal law in India, the method
of reading the code remains confined to the
precepts of abstract liberal individualism where

-
.
-

" M I'

the subject of law is, and remains, male. It is, as
if, the research and writing about the penal code
has not kept pace with the intellectual evolution
of concepts in feminist and queer theory. How do
we have an engaging dialogue between criminal
law and other disciplines where conversations
on methodology have taken a critical turn? In
conference entailed enriching presentations by
scholars and teachers from sociology, political
science and law who all were interested in
critically exploring the governance structures of
the penal code.

* INDIAN LAW INSTYTTE
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Professor (Dr.) Ved Kumari inaugurating the conference by lighting lamp in the presence of Director and faculty, IL]
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Prof (Dr.) Jyoti D. Sood addressing the Participants

CLEA-MILAT Certificate Course on
Comparative Constitutional and Public
Law: Valedictory Function, September 4,
2022

Valedictory function for the Certificate Course
on Constitutional and Public Law organised by
the Indian Law Institute in collaboration with

Commonwealth Legal Education Association
(CLEA) and Menon Institute of Legal Advocacy
and Training (MILAT) was held at the Indian

66" ANNUAL REPORT
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Law Institute on September 4, 2022. Hon’ble
Justice Mr. Aniruddha Bose, Judge, Supreme
Court of India presided over the function as the
Chief Guest and Dr. Niten Chandra, Secretary,
Department of Legal Affairs, Ministry of Law
and Justice graced the occasion as the Guest of
Honour.

13



Hon'ble Mr. Justice Aniruddha Bose felicitated by Prof- (Dr.)
Manoj Kumar Sinha

Prof. (Dr.) Manoj Kumar Sinha addressing the audience in
the presence of dignitaries

Snippets from the Course

International Conference on “Situating
Justice in Armed Conflict: Can there be
Just Wars?” on August 05-07, 2022

: - JHIIII:II:““H”

Hon'ble Mr. Justice Arun Kumar Mishra lighting the lamp at
the inaugural session

The Indian Law Institute conducted a 3-Day
International Conference on “Situating Justice
in Armed Conflict: Can There Be Just Wars?”,

from Aug. 5-7, 2022, with the objective of
interrogating the notion of justice in armed

14

conflicts. Th Conference was coordinated by Prof.
(Dr.) Jyoti Dogra Sood, Professor, Indian Law
Institute, and Dr. LatikaVashist, Asst. Professor
(Sr. Scale), Indian Law Institute.

The Conference was inaugurated by Hon’ble
Mr. Justice Arun Kumar Mishra, Chairperson,
National Human Rights Commission of India.
Mr. Narinder Singh, independent consultant in
international law and former Legal Adviser &
Head of the Legal & Treaties Division, Ministry
of External Affairs, was also a distinguished guest
at the Inaugural ceremony.

The technical sessions were held from 5" to 7
August, where several distinguished speakers
shared their expertise on their topics.

The final session of the Conference was dedicated
for Paper presentations by research scholars
and faculty from reputed institutes across the
Country.

The Valedictory ceremony was held on 7* August
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2022, with Hon’ble Mr. J. M. Kumar, Member,
NHRC, as the Chief Guest. Dr. Niten Chandra,
Secretary, Dept. of Legal Affairs was the Guest of
Honour. Prof. (Dr.) Ranbir Singh and Prof. (Dr.)
Venkata Rao were also distinguished guests at the
ceremony.

=t -

Prof. (Dr.) Jyoti Dogra Sood addressing the Participants

The Conference opened up perspectives and
deliberations on  sociological, operational
and philosophical aspects of armed conflicts.
Traditional concepts such as use of force, and
modern concerns such as the use of Al were all

discussed in the course of the Conference.
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Snippets from the Conference

Summer School Programme on “Human
Rights & Social Justiceon Freedom of
Expression” on May 27-06 June,2022

The Indian Law Institute started an Eleven Days
Summer School programme on Human Rights
& Social Justice on the theme of “Freedom of
Expression” in collaboration with CLEA-MILAT
and Lloyd Law College. The inaugural ceremony
was held on May 27, 2022 and was graced by
Hon'ble Mr. Justice Aniruddha Bose, Judge,
Supreme Court of India as the Chief Guest
and Prof. S.P. Singh Baghel, Hon’ble Minister
of State Law & Justice as the Guest of Honour.
Student participants from different countries i.e.
U.K., Zimbabwe, Cambodia, Bhutan, Nepal,
Mali (Africa), Bangladesh had enrolled for the
programme. Eminent speakers from India and
abroad (Spain, Switzerland, South Africa, UK,
Bangladesh, Dubai, Kuwait) addressed the
participants from May 27 to June 6, 2022.

Hon'ble Mr. Justice Aniruddha Bose, Judge, Supreme Court
of India, Prof> S.P Singh Baghel, Hon'ble Minister of State
Law & Justice, and other dignitaries lighting the ceremonial
Lamp
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Prof. S.PSingh Baghel, Honw'ble Minister of State Law &
Justice, addressing the Participants.

Participants of the Programme

The summer school was inaugurated by Hon’ble
Mr. Justice Aniruddha Bose, Judge, Supreme
Court of India, on the evening of May 27, 2022,
at Lloyd Law College, Greater Noida. He shared
valuable ideas and expressed the importance
of such programs play in holistic personality
development of the students. He emphasized
the need of conducting such programs for
inculcating values of justice and fairness in young
law students.

The participants were acquainted with each
other through an ice breaking session. They
were introduced to the fictional land of
Swatantrabhoomi i.e. ‘land of free people’ which
was divided into six states Mahatma Gandhi,
Eleanor Roosevelt, Nelson Mandela, Martin
Luther King Jr., Sheikh Mujibur Rehman and
Wangari Maathai. Throughout the eleven-day
residential program, the students participated in
different group activities including preparation
and adoption of Charter of Swatantrabhoomi,
news reporting and broadcasting, presenting
drama, moot court, mock trial, mock parliament,
debate, efc. Apart from these activities, they
were engaged in various lectures centred on the

16
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broad theme of human rights and freedom of
expression. Their learning was assessed through
a comprehensive test. The overall understanding
of the issues revolving around human rights
was further enhanced through community/
village visit to Hasanpur (Greater Noida, Uttar
Pradesh), War Memorial, Supreme Court of
India. During the course of eleven days, for their
holistic development, the participants had to
follow a fixed schedule which began with yoga
in the morning and was jam-packed with other
exiting activities.

Inaugural Function of World Environment
Day Observance 2022 and International
ConferenceonSustainability & Subsistence:
Human Rights & Environmental Issues on
June 05, 2022

The Inaugural Function of World Environment
Day Observance 2022 and
Conference on Sustainability & Subsistence:
Human Rights & Environmental Issues was
graced by the presence of Hon’ble Mr. Justice
Adarsh Kumar Goel Chairperson, National Green
Tribunal/ Former Judge, Supreme Court of India

International

the function was attended by eminent professors,
the Deans and other distinguished guests, along
with the student participants of Human Rights
and Social Justice Summer School 2022 and the
participants of the International Conference.

Prof. (Dr.) S. Sivakumar Conference Chair/
Senior Professor, Indian Law Institute/ Vice-
President, CLEA & Chairman, MILAT and
former member of Law commission of India
delivered with the opening address giving a
brief about the two day event of International
Conference, where around fifty participants
from India and abroad presented their paper on
the various themes related to Environment and
its conservation. He highlighted the pressing
concerns of environmental degradation in the
past years and this International Conference
will provide a platform for the discussion of the
challenges in balancing protection of Human
rights and environmental preservation. He
also emphasised on the purpose of this event
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to accentuate upon the importance of nature
conservation and establish the need for it to
be integrated into mainstream political and
economic decision-making.

Prof. (Dr.) Manoj Kumar Sinha Director, Indian
Law Institute, New Delhi/ Chairman, HR&S]
Summer School gave a comparative view of
Indian Law and laws in foreign countries to
protect and preserve the environment. Professor
also mentioned that how in the light of recent
events such as climate change ezc. Environment
preservation has become an important topic under
International Law. His address was a humble
request to everyone to appreciate, conserve, and
harmonize with the magnificent resources of our
planet. A safe, clean, and healthy environment
is essential for the enjoyment of human rights
as well. This right to have clean and healthy
environment is covered under the umbrella of
Article 21 of the Indian Constitution.

On the occasion of World Environment Day,
Homble Mr. Justice Adarsh Kumar Goel graced
the event as the Chief Guest of the Inaugural
function. In his speech while addressing to
the audience, he quoted various magnificent
shlokas from various religious scriptures. Justice
added that the ancient texts indicate a deep
understanding of the negative consequences of
environmental deterioration, whether brought on
by natural or human factors. It was believed that
safeguarding the environment was directly tied to

safeguarding the dyaus, or heavens, and prithvi,

L '1')_

or earth. The atmosphere and surrounding area,
which we refer to as the paryavaran, are located
between these two. Therefore, a large number
of the Rig Vedic songs eloquently describe the
Dyava Prithvi, heaven and earth together. The
Rig Veda celebrates deities such as Mitra, Varuna,
Indra, Maruts, and Aditya who are in charge of
preserving the necessary balance in the operation
of all natural phenomena, including mountains,
lakes, heaven,earth, forests, and waterways.
Seers understood that changes brought on by
imprudent human behaviour might lead to
imbalances in the seasons, rainfall patterns,
crops, and atmosphere as well as a decline in
the quality of the water, air, and soil resources.
His powerful speech highlighting the need
and importance of maintaining the ecological
balance and preservation of nature indicated the
urgent need to “protect our precious and pristine
environment”.

The distinguished professors including Prof.
(Dr.) Rekha O Pillai, Senior Research Fellow
Institute of Federalism, Université de Fribour,
Switzerland and Prof. (Dr.) Mizanur Rahman
Professor of Law, University of Dhaka, Former
Chairman National Human Rights Commission
(Bangladesh) gave their insights regarding the
protection and preservation of Environment.
The event was concluded by the vote of thanks
delivered by Dr. Mohammed Salim, Director,
Lloyds Law College.
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Valedictory Function of World Environment Day Observance 2022 and International Conference on Sustainability &
Subsistence: Human Rights & Environmental Issues and CLEAXMILAT Human Rights & Social Justice Summer School 2022
on Freedom of Expression on June 06, 2022
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Prof. (Dr.) Manoj Kumar Sinha, Director ILI felicitating Prof: (Dr.) S.Sivakumar, Senior Professor, ILI presenting
Hon'ble Mr. Justice Surya Kant Judge, Supreme Court of ~ memento to Hon'ble Mr. Justice Surya Kant, Judge, Supreme
India in the presence of Prof.(Dr.) S.Sivakumar,Senior Court of India in the presence of Prof- (Dr.) Manoj Kumar

Professor, IL] Sinba, Director, ILI

Seminar on “Supreme Court Decisions on  Certificate Course on Comparative
Sexual Harassment on May 31, 2022 Constitutional and Public Law from May
4, 2022 -August 10, 2022

ugurarion

thicate Con

Comp

Prof’ (Dr.) Manoj Kumar Sinba, Director,ILI and Prof.
(Dr.) S. Sivakumar, Senior Professor, ILI felicitating the
Hon'ble Mr. Justice U.U. Lalit, Judge, Supreme Court of
India

Views from the seminar

The Indian Law Institute organised a Faculty
Seminar on “Supreme Court decisions on
Sexual Harassment” on May 31, 2022 at 3.00
p.m. Prof. (Dr.) Anurag Deep, Professor, ILI was
the coordinator of the programme. The Seminar
was conducted in the hybrid mode and was

Hon'ble Mr. Justice U.U. Lalit, Judge, Supreme Court of
attended by students and faculty, ILI. India addyessing the participants
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The Indian Law Institute, in collaboration with
the Commonwealth Legal Education Association
(CLEA) and the Menon Institute of Legal
Advocacy and Training (MILAT) launched a
comprehensive three-month Certificate Course
on Comparative Constitutional and Public
Law (3C&PL). The course was started as a part
of Indias grand celebration of “AzadiKaAmrit
Mahotsav,” commemorating 75 years of
independence. The course commenced on May
4, 2022, and concluded on August 10, 2022,
promising a rich learning experience for legal
scholars and enthusiasts alike.

The course inauguration ceremony was graced
by the esteemed presence of Hon’ble Mr. Justice
U.U. Lalit, a distinguished Judge of the Supreme
Court of India, who also later served as the Chief
Guest. The event took place at the Indian Law

Institute and witnessed the participation of
legal luminaries, including Prof. (Dr.) Manoj
Kumar Sinha, Director of ILI, and Prof. (Dr.) S.
Sivakumar, Senior Professor at ILI and Course
Director of 3CPL, who both delivered insightful

remarks on this occasion.

Dr. Deepa Kharb, Assistant Professor (SS) played
a pivotal role as the Course Coordinator, ensuring
the smooth execution of the 3C&PL course.

The course curriculum was thoughtfully designed
to encompass a wide array of topics that are
central to the understanding of comparative
constitutional and public law. Over the course
of more than three months, participants were
engaged in lectures, discussions, and activities
that explored the following critical themes:
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Indian Law Institute
CLEA- MILAT Certificate Course

Comparative Constitutional and Public Law

Eminent speaker
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JCLEA

Commonwealth Legal Education Association (CLEA)
Menon Institute of Legal Advocacy & Training (MILAT)

Lecture: 01, Date: STH MAY, 2022
Topic: Interplay between Constitutional Law and Politics
Speaker: Mr. R.Venkataramani,
Senior Advocate, Supreme Court of India
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Indian Law Institute
CLEA- MILAT Certificate Course
on
Comparative Constitutional and Public Law

Eminent speaker

Topic : Constitution and Constitutionalism

Prof: (D) A, Lakshminath is a rare combination of an erudite scholarn, an astute administrator. a
relentless researcher and a revered teacher in the fegal fraternity. For the past 52 years, e served
with single-minded devotion in the academia in law in multiple capacities acvoss the couny as
Founder Chancelloy, D.S. National Law University. Visakhapatmam (A.P); and, Founder Pro-
Chancellor Emeritus as well as Founder Vice-Chancellor. Chanakya National Law University. He
also served as-Registrar and Dean, NALSAR University of Law, Hyderabad,

at 6:00 - 7:00 PM | Online on webex platform

“CLEA Commonwealth Legal Education Association (CLEA) [
e Menon Institute of Legal Advocacy & Training (MILAT) \

M

Lecture: 02, Date: 10th May, 2022
Topic: Constitution and Constitutionalism
Speaker: Prof. (Dr.) A. Lakshminath,
Founder Chancellor, D.S.National Law University, Founder Vice Chancellor, Chanakya National Law University

Indian Law Institute
CLEA- MILAT Certificate Course

Comparative Constitutional and Public Law

Eminent speaker
Topic : Making of the Constitution: An Indian Perspective

Hon'ble Dr. Justice Balbir Singh Chawhan was a judge of the Supreme Cowrt of India firom May
2008 to July 2014, He previously served as the Chief fustice of Ovissa High Court from July 2008 1o
May 2009, He was awarded Ph.D. by Victoria University, Manchester (U.K.) in the vear 1979, He
was the chairperson of Cawvery Water Dispute Tribunal and Chairman of the 2 Lst Law Commission
of India.

M | Online on webex platform

< Commonwealth Legal Education Association (CLEA)
ZCLEA

Menon Institute of Legal Advocacy & Training (MILAT)
e

-

Lecture: 03, Date: 11th May, 2022
Topic: Making of the Constitution: An Indian Perspective
Speaker: Hon'ble Dr. Justice B.S.Chauhan, Former Judge, Supreme Court of India,

Former Chairman, Law Commission of India

20 66" ANNUAL REPORT



INDIAN LAwW INSTITUTE

Indian Law Institute
CLEA- MILAT Certificate Course
on
Comparative Constitutional and Public Law

Eminent speaker
Topic : Rule of Law as Foundation

Dr. B Puneeth is Associate Professor in Law at Jawaharial Nehen University, New Delhi. He was
awarded Ph. D. for the thesis on *The Impact of Global Regulatory Regime on Indian Constitution: A
Critical Study ™ from Bangalore University, Bangalore in 2013, He has done his Master of Laws
(LL M) in “Constitutional Law and Legal Ovder” fram PG Department of Studies in Law, Bangalore
University, Bengafore in 2005 . His areas o f InterestiSpecialization include Constitution and
Administrative Law, Judicial Process, Law and Justice in a Globalizing World: and Criminal Law:

ICLEA

Commonwealth Legal Education Association (CLEA)
x4

Menon Institute of Legal Advocacy & Training (MILAT)

Lecture: 4, Date: 13th May, 2022
Topic: Rule of Law as Foundation
Speaker: Dr. RPuneeth,
Associate Professor, INU

Indian Law Institute

CLEA- MILAT Certificate Course
Comparative Constitutional and Public Law

Eminent speaker

Topic: Cosmopolitism and Constitutionalism
Prof. (Dr.) Manaj Kumar Sinha is presently the Direetor of the Indian Law Instioae. He did his Pho). in

International Law from Jawaharlal Nehime University, LLM. from the University of Nottinghan arsd L8 from
University of Delli. He has published extensively in repuied Nadional and Iiternaional Law journals o
imternational law, i ! relarions, constitutional fow, international human rights, kumanitarian and
refiges faws, He is a member on the editorial boards of various veputed national and ine iowrel fowrmals and
haas been regudarly defivering lectures ar vartons institutions in India and abroad.

.‘CLE A Commonwealth Legal Education Association (CLEA) [[¥]
>
TF Menon Institute of Legal Advocacy & Training (MILAT)
"

LAY

Lecture: 5, Date: 17th May, 2022
Topic: Cosmopolitism and Constitutionalism
Speaker: Prof. (Dr.) Manoj Kumar Sinba,
Director, Indian Law Institute
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Indian Law Institute
CLEA- MILAT Certificate Course

Comparative Constitutional and Public Law

Eminent speaker
Topic: Threats to Rule of Law

Professor John Hatchard is a Barrister and Emeritus Professor at the University of Buckingham. He
is afsaa Visiting Professor at the UN International Anti-Corruption Academy in Vienna. He has held
senior academic positions at universities in the UK, United States, Zambia and Zimbabwe, He has
also served as the Chief Mutual Legal Assistance Officer at the Commonwealth Secreiariar. He was
alse a Senior Fellow ar the Brivish Institure of Internarional and Comparative Law and the Divector of

the University of Betroir-Mercy London Law Program. For many vears he was Secretary-General of
the Commonwealth Legal Education Association (CLEA) and now serves as a CLEA Vice-President

PM | Online on Zoom platform

Commonwealth Legal Education Association (CLEA)
Menon Institute of Legal Advocacy & Training (MILAT)

ICLEA

Lecture: 06, Date: 18th May, 2022
Topic: Threats to Rule of Law
Speaker: Prof. John Hatchard
Barrister and Emeritus Professor, University of Buckingham
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Indian Law Institute
CLEA- MILAT Certificate Course

Comparative Cunstiuﬂionai and Public Law

Eminent speaker

Topic : Constitutional Borrowings and Non Borrowings-Comparative Analysis

Frof. (Dr,) Md. Salin is the Director, Llovd Law College, Greater Noida. He is a PhuD. from Jamia Millia Islamia.
New Delhi, He was the founder faculty of Svmbivsis Law School. Noida (consti of Svmbiosis Internarional
University). Being associated with weaching and learning he hos chaived ponels ai conferences, presented
researeh papers of well-knows International and National cony s, fudged retifi and guided
dissertations. His expanse in acadenrics ranges from teaching Law of Contract, Jurisprudence, Legal Reasoning.
Public Tnternational Law, Tnternaiional Trade Law, Dswrance Laws gnd UNCITRAT Mode! Laws, efe. fo
adminisfration andinsiitution-building,

1 | Online on webex platform

-‘CLE A Commeonwealth Legal Education Association (CLEA) 5
s Menon Institute of Legal Advocacy & Training (MILAT)
Y

Lecture: 7, Date: 20th May, 2022
Topic: Constitutional Borrowings and Non-Borrowings-Comparative Analysis
Speaker: Prof. (Dr.) Md. Salim
Director, Lloyd Law College
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Indian Law Institute

CLEA- MILAT Certificate Course
Comparative Constitutional and Public Law

Eminent speaker
Topic : Migration of Constitutional Ideas

Dr. MLP Rafu is an advocate in the Supreme Conrt of India. He deals in matters peviaining to civil,
corporate and criminal litigation including personal property matters. He is afso the founder of MAP
Raju and Associates. He is an expert in Constitutional Law and Educational Law matters.

-‘CLE A Commonwealth Legal Education Association (CLEA] [[]
=y Menon Institute of Legal Advocacy & Training (MILAT) y

Lecture: 8, Date: 23rd May, 2022
Topic: Migration of Constitutional Ideas
Speaker: Dr. M. P Raju
Advocate, Supreme Court of India

Indian Law Institute
CLEA- MILAT Certificate Course

Comparative Constiuﬂional and Public Law

Eminent speaker
Topic : Constitution as an Institution

Dr. T, K. Viswanathan, Pada Shei awardee (201 7) and former Secretary 1o the Government of India, 1s a man of
multiple feais. He hax drafted mawy cignificant legisfations over the past rwenty vears. Three of Iiis key landmark
legislations, which kave formed the basis jor a new jurisprudence in the fndian legal framework, are the
Informarion Technolagy Act 2000 which paved way for evber law in India; the Competition Act 2002 and the Righe
1o Informarion Aet 2005 In the capacity o (Chaiviman of the Barikruptey Law Reforms Commintee 2014, e is also
one of the architects in the drafiing of one of the most important economic reform, Insolvencit and Bankrugtey
Code, 2016

| Online on webex platform

-‘CLE A Commeonwealth Legal Education Association (CLEA) [fy]
o Menon Institute of Legal Advocacy & Training (MILAT)

Lecture: 9, Date: 24th May, 2022
Topic: Constitution as an Institution
Speaker: Dr. T.K. Viswanathan
Padma Shri Awardee and Former Secretary to Government of India
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Indian Law Institute

CLEA- MILAT Certificate Course
Comparative Constitutional and Public Law

Eminent speaker

Topic: Principles of Natural Justice: An Imperative Ingredient of Rule of Law

Prof. {Dr.) AK. Avasihi dicf his 8.5c.. LLM., LL.E. from Lucknow Universing He has served at various positions
viz. Professor, Reader and Lecturer of law from 1976-2012 ar varieus repured Universities. He was HODY Dean,
Faculty of Law at Lucknew University from 2008-2011, He was fowder HOD and Dean, Faculty of Law,
Banasthali Vidvapeeth from 201 3-20135, He also worked as Research Professor of Law at Indian Law nsritute in
2005. His area of specializations are Constitutional Law, Adminisirative Law of USA/India/UK, Human Rights,
Research Methodology, Law relating to women and childven. His famous books are * Role of Chancellor in State
Universities "and " Spot Light on fnfeflectual Property Rights”

M | Online on webex platform

\.‘CiE A Commonwealth Legal Education Association (CLEA] [[]
¥ Menon Institute of Legal Advocacy & Training (MILAT) t

Lecture: 10, Date: 26th May, 2022
Topic: Principles of Natural Justice : An Imperative Ingredient of Rule of Law
Speaker: Prof. (Dr.) A.K Avasthi
Former HoD/Dean, Faculty of Law, Lucknow University
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Indian Law Institute

CLEA- MILAT Certificate Course
Comparative Constitutional and Public Law

Eminent speaker
Topic: Separation of Powers and Checks and Balances

Honourable Mr. Justice Anif Kumar Sinfa is a./udge, Supreme Court of Nepal from 2016, Justice Sinha was an
Advacate  since 1982 handling maiters pertaining 1o Busimess Lavw, mainly Contracts and Commercial
Arhitration, Tavation, Comy Lew, Foreign Investments, Banking and Insurance Law. efc. He was hononred by
the Supremie Cowrt of Nepal as a Senlor Advacate in 201 3,

.‘CLE A Commonwealth Legal Education Association (CLEA) [[¥]
-
s Menon Institute of Legal Advocacy & Training (MILAT) E
"
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Lecture: 11, Date: 30th May, 2022
Topic: Separation of Powers and Checks and Balances
Speaker: Hon'ble Mr. Justice Anil Kumar Sinba,
Judge, Supreme Court of Nepal
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Indian Law Institute

CLEA- MILAT Certificate Course
Comparative Constitutional and Public Law

Eminent speaker

Topic : Theorising and Understanding Federalism

m ﬂ Prof. (Dr.) A.P: Singh is Dean of University School of Lave and Legal Studies, GGSIP Universite. He has twenie
‘“ Years of weaching experience in Govt, Bungar College, Bikaner (Rajsthan), National Lew University, Jodhpun:

g IR fran), Dr: Bam Manohar Lohiva National Law University, Licknow,  and GGS IP Universite. He has
Blished Is amel is & life Member of two professional bodies,

H publi papers in disiinguished research |
‘ - . Indian Law Institure, New Delhi and indian Institute of Public Administration. New Delhi.

1 | Online on webex platform

ICLEA

Commonwealth Legal Education Association (CLEA) B
Menon Institute of Legal Advocacy & Training (MILAT) y |

Lecture: 12, Date: 14th June, 2022
Topic: Theorising and Understanding Federalism
Speaker: Prof. (Dr.) A.R Singh,
Dean, University School of Law and Legal Studies, GGSIP University
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Indian Law Institute

CLEA- MILAT Certificate Course
Comparative Constitutional and Public Law

Eminent speaker

Topic: The interface between Domestic and International Law

Prof. (Dr.) Manuel Forntaine Campos is Avsociate Profesvor and Divector of the Porto Sehool of the P actty uf
Law, Portugnese Cathelic Universtty, e did degree in Law, Master in Theory and Political Science and
Duoctorate in Law fLegal and Community Sciences) from the School of Porto Law gt the Portuguese Catholic
University. He is Menber of the Center for Studies and Research in Law - Cardlica Research Center for the Friure
af Law, Heeis involved in the research on “Clobal Challenges for Evopean Integration ", His aveas of interest are
Public Rights, Envopean Union Law and International Econonic Law.

SCLEA

Commonwealth Legal Education Association (CLEA) [[v]
Menon Institute of Legal Advocacy & Training (MILAT) '\

Lecture: 13, Date: 16th June, 2022
Topic: The interface between Domestic and International Law
Speaker: Prof. (Dr.) Manuel Fontaine Campos,
Associate Professor and Director, Porto School of the Faculty of Law, Portuguese Catholic University
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Indian Law Institute
CLEA- MILAT Certificate Course
Comparative Constitutional and Public Law

Eminent speaker
Topic: Emergency Provisions and Fundamental Rights-Comparative Study

De. P Puneeth is Associate Professor in Law at Jawaharial Nebwen Universizy, New Delhi, He was awarded Ph. D,
for the thesis on “Tie Impact of Global Regulatory Regine on indian Constiniion: A Critical Study " from
Bangalore University. Bangalore in 204 3. He has done his Master of Laws (LLM.) in “Constitutiorsal Law and
Lepal Order” from PG Department of Studies im Law, Bangalore University, Bangalore im 2005, His areas of
Interest/Specialization include Constitution and Administrative Law, Judicial Process, Law and Justice in a
Globalizing World; and Crimnal Law.

iCLEA

Commonwealth Legal Education Association (CLEA)
2\

Menon Institute of Legal Advocacy & Training [MILAT)
N

e

Lecture: 14, Date: 17th June, 2022
Topic: Emergency Provisions and Fundamental Rights — Comparative Study
Speaker: Dr. RPunceth,
Associate Professor, INU
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Indian Law Institute
CLEA- MILAT Certificate Course

Comparative Constiu;"tinnal and Public Law

Eminent speaker

Topic: Independence of Central Banks-A Comparative Study

Prof (Dr.) G. Mallikarjuna is Professor of Law af Liovd Law College. His Phe I is in Corporate Law from
Naional Law School of India University, Bengajurn, e did bis LL8. and LEM, (in Human Rights and Personal
Law) from University of Mumbai. He has abour 25 vears” experience working in the Reserve Bunk of India, and
serving Insurance Regulatory and Developuent Authority of India on depuiation. He took voluniarily retivement
as General Manager from REI to pursue acadenics and research,

\
:,c LEA Menon Institute of Legal Advocacy & Training (MILAT)
o P

Commonwealth Legal Education Association [CLEA)

Lecture: 15, Date: 21st June, 2022,
Topic:Independence of Central Banks — A Comparative Study
Speaker: Prof. (Dr.) G.Mallikarjuna,

Professor, Lloyd Law College
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Indian Law Institute
CLEA- MILAT Certificate Course

Comparative Constitutional and Public Law

Eminent speaker
Topic: Morality of the Constitution and People's Rights

Prof. (Dr.j Subir K. Bhatmagar i the Viee-Chancellor of Dr Ram Manohar Loliva National Law Universioy,
Lucknow. He has a long feaching and administraiive experience. He compleied his LLM from Kurnkshetra
Universicy and Pl in Law from Rohak University, Harvana. He las worked in varions capacities in Babasaleb
Bhimrae Ambedkar University, Lucknow. Some of the major positions he held were Dean (Law) and deting Viee
Chietcellorof BBAU, Luckaow in 2000 cnd 2007

Commonwealth Legal Education Association (CLEA) 1Y
Menon Institute of Legal Advocacy & Training (MILAT) \

Lecture: 16, Date: 22nd June, 2022
Topic: Morality of the Constitution and Peoples Rights
Speaker: Prof. (Dr.) SubirK. Bhatnagar,
Vice Chancellor, Dr. Ram Manohar Lohiya National Law University, Lucknow
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Indian Law Institute
CLEA- MILAT Certificate Course

Comparative Constituﬂ;ional and Public Law

Eminent speaker

Topic: Federalism in the Global South

Praf. (Dr) Rekha Q. Piflai is a Senior Research Fellow, Tnstitute of Federalism, University of
Fribourg since February 201 5. She was Specialist, Qnalitative Risk Management in Swiss Financial
Market Supervisory Authority FINMA, Berne; and Senior Research Felfow in Institute of
Federalism, University of Fribourg. She was awarded Swiss National Science Foundation
Fellowship for Praspective and Advanced Researchers.

.‘CLE A Commonwealth Legal Education Association (CLEA)
o < Menon Institute of Legal Advocacy & Training (MILAT)
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Lecture: 17, Date: 23rd June, 2022
Topic: Federalism in the Global South
Speaker: Prof. (Dr.) RekhaO. Pillai,
Senior Research Fellow, Institute of Federalis, University of Fribourg
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Indian Law Institute
CLEA- MILAT Certificate Course

Comparative ConstitL:'l‘:ional and Public Law

Eminent speaker
Topic: German and French Origins of Basic Structure Theory

Prof. (Dr) Monika Polzin is Professor of Public and Public International Law,
Wirtschafisuniversitit Wien since 2020. In the past, she served as Visiting Professor in Berlin,
Poisdam, Géitingen and Miinchen. Shevas a Member of the Bavarian Constitutional Court. She also
worked as Jwrior Professor of Public Law with a focus on Public International Law, University of
Augsburg.

M | Online on ZOOM platform

.‘cLE A Commonwealth Legal Education Association (CLEA)
Lt Menon Institute of Legal Advocacy & Training (MILAT)

Lecture: 18, Date: 28th June, 2022
Topic: German and French Origins of Basic Structure
Speaker: Prof. (Dr.) Monika Polzin, Professor of Public and International Law, Wirtschaftsuniversitat Wien

Indian Law Institute
CLEA- MILAT Certificate Course

Comparative Constitutional and Public Law

Eminent speaker

Topic: Constitutionalisation of International Law

Prof. (D) B.C. NIRMAL is Former Viee Chancellor, National University of Study and Research in
Law, Ranchi, Jharkhand, He is Former Professon. Head & Dean Faculty of Law, Banaras Hindu
University, Varanasi, Prof. B.C. Nirmal is o widely acelaimed legal scholar of International Law and
Hunian Rights, He has to his credir Eight books, sixty-seven articles including nine in foreign
Journals, wenty-seven chaprers inedited books and fifteen book reviews,

A | Online on webex platform
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S Menon Institute of Legal Advocacy & Training (MILAT) ¥
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Lecture: 19, Date: 30th June, 2022
Topic: Constitutionalisation of International Law
Speaker: Prof. (Dr.) B.C.Nirmal,
Former Vice Chancellor, National University of Study and Research, Ranchi
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Indian Law Institute

CLEA- MILAT Certificate Course
Comparative Constitutional and Public Law

Eminent speaker
Topic: Limits of Executive and Legislative Powers Under the US Constitution (Part-)

Prof. (Dr.) Stephen G Barnes is the Assistant Dean of Graduare and International Programs, Penn State Law,
Pemnsvivania University, USA and oversees LM and 5.7 I} admissions. Before his appointmens, Steve lived for
edghit vears in China wheve he was g visiting faw professor ar the Chinag University of Polftical Stience and Law in
Beifing and also served as Pean State Law China Programs Direcior: Prof Steve is proficient in French, Chinese
and Swedish, arnd is energized by the enftural diversity that talented international students bring to Penn Stare
Law. He did his JD from University of Oregon; MBA from The George Washington Universioy and BA from
Brigham Young Universify.

Menon Institute of Legal Advocacy & Training (MILAT)
N

.‘CLE A Commonwealth Legal Education Association (CLEA)
> {
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Lecture: 20, Date: 1st July, 2022
Topic: Limits of Executive and Legislative Powers under the US Constitution (Part — 1)
Speaker: Prof. (Dr.) Stephen G. Barnes,
Assistant Dean of Graduate and International Programs, Penn State Law, Pennsylvania University, USA

Indian Law Institute

CLEA- MILAT Certificate Course
Comparative Constitutional and Public Law

Eminent speaker
Topic: Specialised Environment Adjudication Mechanisms - A Comparative Constitutional Aspect

Houn'"ble My Justice Adarsh Kumar Goel is presently Chatrperson of National Green Tribumal. He is
Sormer Judge of Supreme Court of Indicr before which he served as Chief Justice of the Orissa High
Cowrt and Guwahati High Couri, and as a Judge of Guwahati High Court and Punjab & Haryana
High Court.

PM | Online on ZOOM platform

Commonwealth Legal Education Association (CLEA) [f]
Menon Institute of Legal Advocacy & Training (MILAT)
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Lecture: 21, Date: 5th July, 2022,
Topic: Specialised Environment Adjudication Mechanisms- A Comparative Constitutional Aspect
Speaker: Hon'ble Mr. Justice Adarsh Kumar Goel,
Chairperson, National Green Tribunal & Former Judge, Supreme Court of India
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Indian Law Institute
CLEA- MILAT Certificate Course

Comparative Constitutional and Public Law

Eminent speaker
Topic: Constitution : Perennial source of foundational values informed by comparative jurisprudence

Prof (Dr.) Virendra Kumar is the Founder Divector, Chandigavh Judicial Academy, former Fellow
& Professor af Faculty of Law, Pufal University and UGC Emeritus Fellow inthe sphere of Law. He
was the First Avian to gualify for the degree of Doctor of Juridical Science (S.J.0.) af the University of
Temomto. His field of specialization is Constitutional Law, Election Law & Family Law and he has
assisted the judiciary in Canada as an expert onvarious faceis of Family Law.

Menon Institute of Legal Advocacy & Training (MILAT)
S

.‘CLE A Commonwealth Legal Education Association (CLEA)
=+
r
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Lecture: 22, Date: 6th July, 2022
Topic: Constitution : Perennial source of foundational values informed by comparative Jurisprudence
Speaker: Prof. (Dr.) Virendra Kumar, Founder Director, Chandigarh Judicial Academy, Former Fellow & Professor, Faculty of
Law, Panjab University and UGC Emeritus Fellow
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Indian Law Institute

CLEA- MILAT Certificate Course
Comparative Constitutional and Public Law

Eminent speaker
Topic: Limits of Executive and Legislative Powers Under the US Constitution (Part-11)

Prof. (Dr.} Stephen G Barnes is the Assisrant Dean of Gradware and Iiternational Programs, Penn State Law,
Pennsvivania University, USA and oversees LLM and §.J I admissions. Refore his appointmens, Steve lived for
efght vears in China wheve he was avisiting faw professor ar the Ching University of Poliiical Science and Law in
Beifing and also served as Penn State Law China Programs Director. Prof Steve ix proficient in French, Chinese
e Swedish, and is energized by the exftural diversity that talented international students bring to Penn State
Lenw. He dicd his JD from Universine of Oregon; MBA from The George Washington University and B4 from
Brigham Young University.

SCLEA

Menon Institute of Legal Advocacy & Training (MILAT)
N

Commonwealth Legal Education Association (CLEA)
14
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Lecture: 23, Date: 7th July, 2022
Topic: Limits of Executive and Legislative Powers under the US Constitution (Part-I1)
Speaker: Prof: (Dr.) Stephen G. Barnes, Assistant Dean of Graduate and International Programs, Penn State Law, Pennsylvania
University, USA
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Indian Law Institute
CLEA- MILAT Certificate Course

Comparative Constitl.:;ional and Public Law

Eminent speaker

Topic: Legitimacy of Judicial Review.
Praf: (Dr.) §. M. Masum Billah, Professor and Dean of Law, Jagavmarh University, Divaka,

Praf (D) S.M. Maswm Billah (Ph.0.) ts Professor and Dean of Law, Jagamath Universing, Dhaka Bangladesh.
Prof. (D) Billah graduaied from Rajshali Untversite with First Class Position in both LL.B. (Hons) and LL M.
He laser did his Doctoral Dissertation ar Vietoria University Wellingron, New Zealand. He is aorively engaged
with Empowerment through Law of the Common People (ELCOP) and is curvently the Divector of its flagship
progran Hunian Rights Summer School (HESS).

Lecture: 24, Date: 11th July, 2022
Topic: Legitimacy of Judicial Review
Speaker: Prof. (Dr.) S.M.MasumBillah, Professor and Dean of Law, Jagannath University, Dhaka

Indian Law Institute
CLEA- MILAT Certificate Course

Comparative Constiuﬂional and Public Law

Eminent speaker

Topic: "Constitutional Dismemberment and Constitutional Courts”
Prof. (Dr.,) Richard Albert is the William Stomps Farish Professor in Law, Professar of Government, and Direcior
af Constitmtioneal Studies ar the Upiversity of Texas at Austin, He tewaehes conrses in ¢ itraticwmel Law, prabilish
backs anl articles on constitutional amendment and constitutional change, and oreates apportunities for sehalars

ro:colflahorare in the soudy of public faw. He holds faw ond political science degrees from Yale Universit,
Eniversity of Oufinrd and Harvard Universite and formerly served as a law clevk ta the Chief Justice of the
Stpzreme Court of Canada,

| Online on Webex platform

-‘CLE A Commeonwealth Legal Education Association (CLEA) [fy]
s Menon Institute of Legal Advocacy & Training (MILAT) y

Lecture: 25, Date:12th July, 2022
Topic: Constitutional Dismemberment and Constitutional Courts
Speaker: Prof. (Dr.) Richard Albert,
William Stamps Farish Professor in Law, Professor of Government, Director of Constitutional Studies, University of Texas,
Austin
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Indian Law Institute
CLEA- MILAT Certificate Course

o
Comparative Constitutional and Public Law

Eminent speaker

Topic : Centre-State Relations - Competitive and Cooperative Federalism

Prof¢Dr) P Ishwara Bivar iy o distingiiched aeademicion with abow 40 years of reaching experionce. He is o Gold
Medalistaf LL. Mdegree from University af Mysore. He was awarided Ph D degree in s from the Universify of Mysare in

1994 andd L D from National Law School of India University, Bengalurw (2006) for the thesis o Nen-Profie Voluntary

Crganisations Law, He served as Professor and Dearof Facmity of Law, University of Mysore, Avting Viee-Cluncellorof
Lirversity of Mysore end ag Viee-Chancellor of the Wose Bongal Navtonad Universiny of Juvidicol Seiemces, Kolkanr from

2K b0 2008, Frn 2008 he jained the Karnataka State Law Ussiversity as Viee-Cliancellor,

PM | Online on Webex platform

,‘cLEA Commonwealth Legal Education Association (CLEA) [\
o Menon Institute of Legal Advocacy & Training (MILAT) y

Lecture: 26, Date: 13th July, 2022
Topic: Centre-State Relations — Competitive and Cooperative Federalism
Speaker: Prof. (Dr.) P Ishwara Bbat,
Vice Chancellor, Karnataka State Law University, Former Vice Chancellor, West Bengal National University of Juridical
Sciences, Kolkara

Indian Law Institute
CLEA- MILAT Certificate Course

Comparative Constitutional and Public Law

Eminent speaker
TOPIC : FROM SLAVERY TO BLACKLIVES MATTER: RACE, MUSIC AND CIVIL RIGHTS JURISPRUDENCE

Prof. (Dr.j Adam D. Dubin is Professor of Low & Divecror of the Masters in fnternosionad and Ewmpeon Boviness Low o
Eintversiclied Ponrificio Contilfas (Madvich. He ix o specialise in Human Rights and fmernaional Development in Snb-Sakaran
Afvic aned a Consultant 6 verions African cotntries on child vights and fegal edueation. Prof: Dublin has extensive fuunean rights
experience in conniries such os Ugande, Kenvo, Rwandia and Angola. He has full-time work expevience in adia and Cambodia on
gender lisigation and infernarional criminal moters. He is o Visiting Professor af fnmian rights in: China. India, Porgol and

Fravge and an Adiner Professor of Humon Rights and Developron ar Nevw York Universiny (Modvid),

0 PM | Online on Webex platform

ICLEA

Commonwealth Legal Education Association (CLEA) E

Menon Institute of Legal Advocacy & Training (MILAT)
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Lecture: 27, Date: 14th July, 2022
Topic: From Slavery to BlacklivesMatter : Race, Music and Civil Rights Jurisprudence
Prof: (Dr.) Adam D.Dubin,
Speaker: Professor of Law & Director of Masters, International and European Business Law at Universidad Pontificia Comillas,
Madrid
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Indian Law Institute
CLEA- MILAT Certificate Course

Comparative Constitutional and Public Law

Eminent speaker
Topic : HUMAN RIGHTS, INDIVIDUAL RIGHTS AND COLLECTIVE RIGHTS

Prof. (De) Mizanur Rakinan s avclabmed o ine of e Best Homan Rights educationisis in ifve couty by advociies, Hedsa
Professor and former Chairman of Law, Universin: of Dhake and the former Chatrmen of National Humean Rights Conumnission,
Bangladesh. He is a Faibrightscholar, the reciplent of the Best Toacher in Sowth Asia Awenel- 2000 avd the fornder coordinator off

P forred Legal Edvcation in Bangladesh (Contining Legeld Education Prog, of the Bamgladesh Bar Conmeil), He isa
Visiring Profeser ar Umeo Universing, Swoden o Univeryity of Osio, Norwey. Dr Mizimr ix o piomeer in cureicelam desiening
sl initevsehueing of Clinical Legal Exweetion in Bangludesh, piosser af stret-low in Bangploadesh and Joint Conrdinator of Law

efinictClintcal Legal Educarion Piogranne of ihe Faculty of Law, Usiversing of Dhaka, Bangladesh).

.‘CLE A Commonwealth Legal Education Association (CLEA) [[¥]
>
S Menon Institute of Legal Advocacy & Training (MILAT)
"
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Lecture: 28, Date: 15th July, 2022
Topic: Human Rights, Individual Rights and Collective Rights
Speaker: Prof. (Dr.) Mizanur Rabman
Professor and Former Chairman of Law, University of Dhaka
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Indian Law Institute
CLEA- MILAT Certificate Course

Comparative Constitutional and Public Law

Eminent speaker
Topic: JUDICIAL APPOINTMENTS AND JUDICIAL INDEPENDENCE- A COMPARATIVE STUDY

Dr. M. P Rajn, ddvocate, Supreme Court of India and founder of M.P. Rajn & Associates, He is an
awardee of Indo-Canadian Shastri Fellowship and was a visiting scholar in Comparative
Constitutional Law at MeGill University, Montreal, Canada. He is an Honorary Professor af the
Insrinute of Advanced Legal Studies, Amity Universioy, NOIDA and a viziting facidiy ina Law Schools in
India,  He published various books and ariicles with repured publishers. He is an experi in
Constitutional Law, educational Law, civil, corpaorate and criminal litigation.

.‘CLE A Commonwealth Legal Education Association (CLEA) []
-
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Lecture: 29, Date: 18th July, 2022
Topic: Judicial Appointments and Judicial Independence — A Comparative Study
Speaker: Dr. M. P Raju
Advocate, Supreme Court of India
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Indian Law Institute
CLEA- MILAT Certificate Course

Comparative Cunstitl.:;ional and Public Law

Eminent speaker

Topic : "Emergency and Federalism"

Flon'ble Mr. Justice Kamman Krivhnamaordlsy, Former dstice, Pl and Harvona igh Canurs, Former Chiatraar af thi Boibe Claims
Teibuna! (RCT) ar thee Principal Bemelyor Mew: Delhi. Incflo. Justice Kannan exrablisied o mediation conter smder the aepis af the Tamnil Nady
Ll Servives Authvovety in Kunigipendi near Povidfeherm. A traned mediato Jasttve Kamman ke been wethly fovolved in more than 50

e { meciations, He clver introctuced mediasion techuigraes rkmugﬁ .lhe' H;!,b L rmrr h"r)im‘rwr £ umnmrn tor facadiy and fene
stuclomss at focal wniversiries during his efgh vears on the bench, He wes hip in 2017, He
el ars ther axelitenr o thet Mirdrens Lerw Jinrsmad canal F deedi el vidimes, ine hwfr:u: MesadicEane o Lanw; Hadsbarry 5 Laves

af Infice Series o Privciples of Iswvance Law efe Jistice Kaan applles Mis widhspread Saowledee ou diverse aubjecsl of faw for
resoltion of differcen kinds of dispres.

PM | Online on Webex platform

-‘CLE A Commonwealth Legal Education Association (CLEA)
Menon Institute of Legal Advocacy & Training (MILAT) ‘r ‘

Lecture: 30, Date: 19th July, 2022
Topic: Emergency and Federalism
Speaker: Hon'ble Mr. Justice Kannan Krishnamoorthy,
Former Judge, Punjab and Haryana High Court
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Indian Law Institute
CLEA- MILAT Certificate Course

Comparative Constituﬂ;ional and Public Law

Eminent speaker
Topic : Fourth Branch Institutions

Dr: Ditresha Samarmratne s wirkin s Senior feemirer i Linferciny-of Colfimbi, 5 Lavki, \he serves v ihe Directir of the Coweer Curidie
Linir ar the Facultyof Low and a5 mneseber of the Edireriad Soard of the fndian Law Keview, She is o Senior Resvurch Assoctate of the Lawveore
Progrive in Comparative Constintions] Law and Co-Coanvenor of Consrintion Teansformarion Network fCTN) af e Melbaurme Law School,

Awabralio. Dinesha is a R ol ofthe Chisses, Lo snd Dieveedogrment prviect at Qrfod Lniversity v s acvisor for e Jinslor Eacally
Fari for South Asian Law Teachers, Her Mwm» firteresds inelude consptinrional low, adhrinstrarive fiw and Ivan vigivs loe, Her rdcent
research duas bren dnareas of pubflc porticipation i it fuclietel cnf af ecomomine and soctal rights, fodicial
Interprotation af { rights. c methinads i corsel 1 luw, the aifuence of Tnediar pahie b i ohie development of public

oo St Linkan csrel wlgePis cof woarmaffocted womien with divedy i

PM | Online on Webex platform
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Lecture: 31, Date: 20th July, 2022
Topic: Fourth Branch Institutions
Speaker: Dr. Dinesha Samararatne
Senior Lecturer, University of Colombo, Sri Lanka

34 66 ANNUAL REPORT



INDIAN LAwW INSTITUTE

;?5:.,".@

o Tt Tt b

o i Bacheperalera
| Arish 3 g e LAl e e

Indian Law Institute
CLEA- MILAT Certificate Course

Comparative Constitutional and Public Law

Eminent speaker

Topic : CLINICAL METHOD OF TEACHING CONSTITUTIONAL LAW

Prof. (Dr) David McQuoid-Mason is associated with  University of KwaZulu-Natal, South dfrica and as
President with Commonwealth Legal Education Association, He has published mare than 160 arvicles in fow and
medical jowrnals. He has weitten two books, co-authared 25 books and manuals, contrihuted more than 80
chapters to books, and delivered over 300 papers at nadional and international conferences. He has drafled fegal
atel fegislarfon, helped extablish law clintes and Steet fow programmes and conducted nimerons clinical fegal
cducation training sessions in over 6 countries.

0 PM | Online on ZOOM platform

,.‘CLE A Commonwealth Legal Education Association (CLEA) 1]
. Menon Institute of Legal Advocacy & Training (MILAT) E
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Lecture: 32, Date: 26th July, 2022
Topic: Clinical Method of Teaching Constitutional Law
Speaker: Prof. (Dr.) David McQuoid Mason,
University of KwaZulu-Natal, South Africa

Indian Law Institute
CLEA- MILAT Certificate Course

on
Comparative Constitutional and Public Law

Eminent speaker

Topic: FISCAL FEDERALISM

Praf (Dr.) G. Mallikarfuna is Professor of Low ar Liovd Law Cofiege. Hix Ph D is in Corporare Law from
National Law School of India University, Bengeaturn, He did his LLB. and L1 M. fin Human Rights and Personal
Law) from University of Mumbai, He has about 25 vears' experience working in the Reserve Bank of India, and
serving Insurance Regulatory and Development Authovity of India on deputetion. He took voluntarily retirement
as General Manager from RBI o pursue academics and rescarch,

.‘CLE A Commonwealth Legal Education Association (CLEA) (Y]
"r Menon Institute of Legal Advocacy & Training (MILAT) y _\

-

Lecture: 33, Date: 28th July, 2022
Topic: Fiscal Federalism
Speaker: Prof. (Dr.) G.Mallikarjuna,
Professor, Lloyd Law College
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Indian Law Institute
CLEA- MILAT Certificate Course

Comparative Constitutional and Public Law

Eminent speaker
Topic : GLOBALISATION VIS-A-VIS PRIVATISATION

Prof. (Dr.) Lisa B. Lukose s Professor in Upiversite School af Law and Legal Studies, GGSIP University, Delfhi.
She is a Gold Medallise and First Rank holder from University of Pune. She has received many accolades
including Rashirapati Award for Guides; VIWA fnternatiomal Award 2021 for Ouistanding Women Rescarcher in
Law; Global Factlte dward- 2020 and Dr Sarvepalli Radhabvishnan Distinguished Award in Intellecteal
Property Righis Law - 2021, She is Member Seeretary of the Commonwealth Law Reforn Commission. She has
publishedd % books are over 60 research articles. Ske is recently nominated by Higher Education Department,
Gavernment af Delhi as Expert Member inthe conceptualisation and Fi iom af New Delli Law Universine

Menon Institute of Legal Advocacy & Training (MILAT)
N

ICLEA

Commonwealth Legal Education Association (CLEA)

LAY

Lecture: 34, Date: 29th July, 2022
Topic: Globalisation vis-a-vis Privatisation
Speaker: Prof. (Dr.) Lisa P Lukose,
Professor, University School of Law and Legal Studies, GGSIPU
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Indian Law Institute
CLEA- MILAT Certificate Course

Comparative Cunstinﬂionai and Public Law

Eminent speaker
Topic: STRUCTURING OF GOVERNMENT
= ﬂ Frof. (Dr) AE Singh is Dean cl_! University School of Law and Legal Studies, GGSIP University, He has nwveniy
'ﬂ }clan of teaching experience in Govt, Dungar College, Bikaner (Rajsthan), National Law University, Jodhpe
(R, frare), D Rame Manohar Lekiva National Law University, Lucknow, rlﬂ{.lr GGS 1P Universite. He has

w ;ar.rbh.c-‘:eﬂummmm papers in distinguished research jovrnals and is a life M, “af i profe ! badies,
‘ - . Indian Law Institure, New Delli and indian Insiitute of Public Administration, New Delhi.

| Online on webex platform

\.‘CLE A Commonwealth Legal Education Association (CLEA)
Menan Institute of Legal Advocacy & Training (MILAT) I \
oy

Lecture: 35, Date: 30th July, 2022
Topic: Structuring of Government
Speaker: Prof. (Dr.) A.R Singh
Dean, University School of Law and Legal Studies, GGSIPU
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Indian Law Institute

CLEA- MILAT Certificate Course
o
Comparative Constitutional and Public Law

Eminent speaker
Topic : COMPARATIVE CONSTITUTIONAL LAW LAWYERING

Barrister Tapas Kanti Bawl is Advocate, Bangladesh Supreme Court Director; ELCOP HRSS,
Barrister Tapas Kanti Baul heads the mdridiseiplinary law chamber, Banl & Associates with an
experience of 12 years. He iy currently a Prosecutor at Inmternarional Crimes Tribunal, Bangladesh.
Mr: Tapas Kanti Baul is a practicing advocate at Supreme Couwrt of Bangladesh with an experience
cover 15 years. He also holds the esteemed position of Executive Direcior at Empowerment Throngh
Lawafthe Common People,

Lecture: 36, Date: Ist August, 2022
Topic: Comparative Constitutional Law Lawyering
Speaker: Barrister Tapas KantiBaul,
Advocate, Bangladesh Supreme Court

Indian Law Institute
CLEA- MILAT Certificate Course

Comparative Constitutional and Public Law

Eminent speaker

Topic: CONSTITUTIONALISATION OF PUBLIC LAW

Dr. Deepa Kharb is Assistant Professor, Indian Law Institwte, New Delhi. Dr: Deepa Kharb joined the
Tndicn Law (nstitute, Delhi in 2004, She is currendy an Assistan Professor and faculiy coordinator for the
Certificate course on Intellectual Property Law:. She has previowsly been an Assistant Projessor of Facnlty
of Law, University of Defli and UILMS, Gurgaon (M.D. University). She has two books to her credit-
"Frendamental Righes of An Acewsed Pevson™ (200 3) and "Legal Research Methodelogy” (2016, co-editor).
She has awthored several chapters and articles on diverse fields of law for books and jonrnals (national and
interational).

0 PM | Online on webex platform

Menon Institute of Legal Advocacy & Training (MILAT)
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.‘cLE A Commonwealth Legal Education Association (CLEA)
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Lecture: 37, Date: 2nd August, 2022
Topic: Constitutionalisation of Public Law
Speaker: Dr. Deepa Kharb
Assistant Professor (SS), Indian Law Institute, New Delbi
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Indian Law Institute
CLEA- MILAT Certificate Course

Comparative Constitutional and Public Law

Eminent Speaker
Topic: CONCEPT, METHODS AND LIMITATIONS OF JUDICIAL REVIEW

Hon'ble Mr. Justice Karian Joseph is a jormer Judge of the Supreme Conrt of India. He was
designated as Senior Advocate in 1996 and was later appointed a judge of the Kerala High Court in
2000, He was elevated as Chief Justice of the Himachal Pradesh High Cowrt and later to the Supreme
Court in Mareh 2013, He has also been Chaivman of the Indian Law Institute Kerala Branch,
Chairman of Indian Law Reports (Kerala Series) and Executive Member of NUALS (National
University of Advanced Legal Studies).

"'CLE A Commonwealth Legal Education Association (CLEA) [N]
e Menon Institute of Legal Advocacy & Training (MILAT) ! N
e

Lecture: 38, Date: 3rd August, 2022
Topic: Concept, Methods and Limitations of Judicial Review
Speaker: Hon'ble Mr. Justice Kurian Joseph,
Former Judge, Supreme Court of India

Indian Law Institute
CLEA- MILAT Certificate Course

Comparative Constitutional and Public Law

Eminent speaker
Topic: COMBATING CORRUPTION BY PUBLIC SERVANTS - INSTITUTION OF LOKPAL

Han'ble Mr. Justice Pinaki Chandra Ghose, Former Chaivperson, Lakpal of India, e has served as the
Attorney-at-Law at High Court of Calcntta, Judge of Caleutta High Cowrt and Chief Justice, High Court of
Andhra Pradesh, He was elevared to the Supreme Court in 2013, From 29.6.2017 6ill 21.3.2019, Justice
Ghaose served as Member of National Human Rights Commission, New Delfi. He was awarded with the
Honorary Doctorate Degree (LL.D, Honoris Causa) by AMITY Universiv, Gavtem Buddl Nagar, UP an
25th November, 2009,

PM | Online on webex platform

,,"CLE A Commonwealth Legal Education Association (CLEA) [[]]
=, 4
. Menon Institute of Legal Advocacy & Training (MILAT) X

Lecture: 39, Date: 4th August, 2022
Topic: Combating Corruption by Public Servants — Institution of Lokpal
Speaker: Hon'ble Mr. Justice Pinaki Chandra Ghose
Former Chairperson, Lokpal of India
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CLEA-MILAT Certificate Course
on

Comparative Constitutional and Public Law

Eminent speaker
Topic :Significance of Teaching Comparative Constitutional Law

Prof (Dr) S Sivakumar, a Senior Professor at Indian Law Institute, New Delhi and Former Member, Law Commission of India, has
been elected as the new President of the Commonwealth Legal Education Association (CLEA).

I Online on webex platform

Saturday, 05l August, 2022 at 6:00 - 7:00

Commonwealth Legal Education Association (CLEA) |\
gLEA Menon Institute of Legal Advocacy & Training {MILAT) \

Lecture: 40, Date: 5th August, 2022
Topic: Significance of Teaching Comparative Constitutional Law
Speaker: Prof. (Dr.) S.Sivakumar,
Senior Professor, Indian Law Institute, New Delbi

Indian Law Institute
CLEA- MILAT Certificate Course

Comparative Cunstituozionai and Public Law

Eminent speaker
Topic: Teaching and Research of Comparative Law in India

Prof: (Dr.) B.C. NIRMAL is Former Vice Chancellor, National University of Study and Research in
Law, Ranchi, Jharkhand. He is Former Professor. Head & Dean Faculty of Lew, Banaras Hindu
University, Varanasi. Prof. B.C. Nirmal is a widely acclaimed legal scholar of International Law and
Human Rights. He has 1o his crediv Eight books, sixiv-seven articles including nine in foreign
Journals, nwenty-seven chapters in edited books and fifteen ook reviews.

on webex platform

SCLEA

Commonwealth Legal Education Association (CLEA) [[¥]
Menon Institute of Legal Advocacy & Training (MILAT)

Lecture: 41, Date: 8th August, 2022
Topic: Teaching and Research of Comparative Law in India
Speaker: Prof. (Dr.) B.C.Nirmal
Former Vice Chancellor, National University of Study and Research, Varanasi
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The above mentioned comprehensive curriculum
aimed to provide participants with a deep
and nuanced understanding of comparative
constitutional and public law, touching upon
various dimensions of law, governance, and
jurisprudence.

The 3CPL (Comparative Constitutional
and Public Law) Course is a step towards
advancement of legal education and fostering
a deeper understanding of constitutional and
public law, not just in India but also on an
international scale. The diverse range of topics
covered and the presence of eminent legal scholars
and practitioners made this event a momentous
occasion in the realm of legal education.

The 3CPL course
commitment to academic excellence and the
dissemination of legal wisdom. As the course
proceeded, it undoubtedly left an indelible mark
on the participants, equipping them with valuable
insights into the intricate world of comparative

is a testament to their

T ¥ RAMAL LAWY

2 Law Institute
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PROGRAM IN MEDIATION

45 HOURS' TRAI

Centre and SAARC Law - India
. New Delhi
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INDIAN LAW INSTITUTE

constitutional and public law.

Integrated Certificate Course in Mediation
(April 7-8 & 13-15, 2022)

Indian Law Institute in collaboration with
SAARC India and Samadhan, Delhi High Court
Mediation and Conciliation Centre, conducted
a 45 Hours’ Training Program in Mediation in
the month of April 2022 spread over 6 days. The
training was imparted by the trainers of Samadhan,
Ms. Veena Ralli, Mediator/ Trainer, Organising
Secretary, Samadhan, Mr. J.P Sengh, Mediator/
Trainer and Ms. Sadhana Ramachandran,
Mediator/ Trainer along with their team of young
mediators Mr. Sumit Chander, Ms. Swati Setia
and Ms. Mitali Gupta. The training was attended
by professionals from varied background like
Lawyers, Teachers, Researchers and even students.
The training was curated to explain the theory
through Role Plays. To be accurate, it was a blend
of theory and practice.

e Eat st BAASE L s (O
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Participants of the training programme along with dignitaries
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STATE UNIT ACTIVITIES

ILI-Punjab, Haryana and Chandigarh
State Unit Activities

The state units of ILI-(Punjab, Haryana and
Chandigarh State Unit) organised the physical
interactive seminars and webinars amongst
the members of Bar, mediators, and legal aid
councils. On November 14, 2022, a Seminar was
organised by the ILI state unit at the Conference
room of ILI State unit on the topic, “Azadi ka
Amrit Mahotsav” wherein the key speaker was
Mr. M.K. Dogra, Advocate. The seminar was
organised to enhance the legal skill of the young
advocates.

On December 15, 2022, another seminar on the
topic “Arbitration and Conciliation Act, 1996”
was organised by the ILI State Unit in association
with the Punjab and Haryana High Court Bar

Association Chandigarh at the conference room
of the ILI, state unit

Views from the Seminar of ILI State Unit

In addition to the above the ILI State Unit in
association with the Bar Association organised
following Webinars for young lawyers of the
Bar, Mediators and Legal Aid Panel lawyers to
enhance their legal skills and to make them more

aware with current topics.

66" ANNUAL REPORT

Women and the Constitution Rights on
July 25,2022 by Ms Kirti.

Sarfaesi Act, 2002 on July 26,2022 by
Mr. Sahil Khungar.

Concept of Mediation on July 27,2022
by Mr. Sachin Jain.

Sanitation Laws and Public Health In
India on July 28,2022 by Dr. Sumati
Jund

Child Friendly Rights on August 09,2022
by Mr. Gautam Bhardwaj

Rights of Arrested under trial persons on
August 31,2022 by Ms. Kirti.

Mental Health Care Act-2017 on
September 12,2022 by Mr. Madhur
Singh.

The Plight of under trial prisoners-A
need for panacea (Part-I) on November
02,2022 by Mr. Madhur Singh & Dr.

Harleen Kaur.

The Plight of under trial prisoners-A
need for panacea (Part-1I) on November
09,2022 by Mr. Madhur Singh & Dr.
Harleen Kaur

Hon’ble Supreme Court’s Order on legal
abortion on November 16,2022 by Mr.
Ankit Joshi.

Insolvency and Bankruptcy Code-2016:
An overview, on November 23,2022 by
Mr. Divay Sarup.

Role of Counseling in Mediation on
January 12,2023 by Dr. Garima Sharma,
Child Counselor.
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B. INDIAN LAW  INSTITUTE
(ILI) — NATIONAL HUMAN RIGHTS

COMMISSION (NHRC) TRAINING
PROGRAMMES
Two-Days Programme for First Class

Judicial Magistrates on Human Rights :
Issues and Challenges on March 25-26,
2023

Hon'ble Mr. Justice Dipak Misra lz'g/oting the lamp at the

inaugural session of the training programme.

Participants of the training programme

The Indian Law Institute and the National
Human Rights Commission jointly organized
a two-day training programme for first class
judicial magistrates on human rights issues and
challenges. The event began with the inaugural
function on March 25, 2023 with the lighting of
the lamp by the Chief Guest, Hon’ble Mr. Justice
Dipak Misra, Former Chief Justice of India, the
Guest of Honour Shri Devendra Kumar Singh,
IAS Secretary General and CEO of the National
Human Rights Commission. Hon’ble Justice
Misra said that justice is the mother of all virtue
and is the greatest courageous act of the man doing
justice. He referred to his own coined definition
of justice as “No person is an unperson”. He
also emphasized the close connection between

INDIAN LAwW INSTITUTE

magistrates, constitution, and human rights. He
further stated that liberty is a blessing that must
be earned before enjoying it. He advised that
the conditions while granting bail should not be
erroneous and sentencing should neither be too
liberal nor disproportionate.

Two-Days- Programme for Prison Officials
on Human Rights : Issues and Challenges
on February 11-12, 2023

The Indian Law Institute and the National
Human Rights Commission jointly organized a
two-day training programme for Prison Officials
on Human Rights : Issues and Challenges. The
event was graced with the presence of prison
officials from across the country. The Inaugural
address was given by Smt. Jyotika Kalra. She
focused on the Role of NHRC in the Promotion
and Protection of Human Rights. She started
the session by quoting Nelson Mandela, who is
hailed as the champion of Human rights. She
spoke about the enforcement of Human Rights
in India and the role played by the NHRC
in ensuring the same Ms. Kalra stressed the
importance of prison officials and how relevant
their role is in the criminal justice administration
system. She also talked about her personal
experiences when she visited the prisons to assess
the capacity of prisons when she is a member of
the Human Rights Commission. She also spoke
on the importance of maintaining proper health
records of the prison inmates for the smooth
functioning of the prisons and as a measure
to control any vulnerable and serious diseases
among jail inmates. Mr. Shashank Shekhar,
Practising Supreme Court Advocate, Former
member of Delhi Commission for Protection
of Child Rights (DCPCR) and known Child
Rights Activist came for the lecture. His topic on
discussion was “Protection of Human rights of
Juveniles in Remand home, Correctional Home
with specific reference to new Juvenile Justice
Act”. He deliberated on the definition of child
in conflict with law and Juvenile offenders and
discussed about various categorisation of child
offenders under the law.
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Views of the training programme

One-Day Programme for Media Personnel  Several eminent speakers like Dr. P. Puneeth, Ms.
and Government Public Relations Officers ~ Anju Mangla, Mr. Sudhanshu Ranjan, and Mr.
on Media and Human Rights : Issues and ~ Vikram Srivastava graced the occasion as guest
Challenges on January 21, 2023 speakers. The speakers examined the nuances of

' ) _ _ . reporting for different settings like courtrooms,
The Indian Law Institute in collaboration with . iy , S
i ) o prison conditions, children’s rights, etc. They
the National Human Rights Commission, . L
. o ) flagged the importance of sensitivity and empathy
organised a one-day training program for media . : .
_ _ for media personnel especially when reporting

personnel and government public relations . o .
Hi I b L chall q on the marginalized and victimised section
officers. In the program, several challenges an . : : .
prografi, & of the society. The discussions also dealt with

issues that arise during reporting were discussed. : ) .
& fep & the manner in which law and legal regulation
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can help the media business create a more
ethical and principled structure of governance.
However, several participants pointed out that
self-regulation can be the only way forward if
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Dr.A. K. Verma welcoming Dr. P Puneeth in the training
programme

INDIAN LAW INSTITUTE

the media has to continue serving as the fourth
pillar of democracy. The training program offered
new insights to the attendees and was concluded

through a distribution of certificates.
i UNE DAY TRAINING PROGRAMME FOR M)
GOVERNMENT PUBLIC RELATIONS

VIAN RIGHTS: ISSUES AN
I'.'Iu'l.l L] .II:.'

e Indiae Law Institute,

Ms. Anju Mangla addressing the participants of the training
programme

Snippets from the training programme

Two-Days Programme for Police Personnel
on Police and Human Rights : Issues and
Challenges on December 10-11, 2022

The Indian Law Institute in collaboration with
National Human Rights Commission organized
a two-day program for Police personnel on
Human Rights: Issues and Challenges. The
training program aimed at sensitizing police
officials to the nuances of the human rights
framework and the due process guarantees. The

Training Proramme was inaugurated by Hon’ble
Dr. Justice Mukundakam Sharma, Former
Judge, Supreme Court of India. Over these 2
days, the participants critically engaged with the
relationship of the policing system with myriad
concerns like investigative procedures, national
security, media impact, and the protection of
women and children. The sessions primarily
focussed on the way constitutional and human

rights order should shape policing practices.
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Snippets from the Training Programme

The training program was concluded successfully
through a valedictory session graced by Shri
Manoj Yadav, DG (Investigation), National
Human Rights Commission and Prof. (Dr.)
Ranbir Singh, Former Vice Chancellor, NLU,
Delhi.

One Day Programme for Police Personnel
on Police and Human Rights : Issues and
Challenges on November 5, 2022

The Indian Law Institute and the National

66" ANNUAL REPORT

Human Rights Commission Jointly organized
a One Day Programme for Officials working
in Juvenile Homes, Old age homes and Health
Sector on ‘Human Rights: Issues and Challenges’.
Shri. Rajiv Jain, Member, NHRC was the
Chief Guest of the event. Mr. Anurag Kundu,
Chairperson, DCPCR, Govt NCT of Delhi was
the guest of honor of the event. Prof. (Dr.) Manoj
Kumar Sinha, Director, Indian Law Institute
formally welcomed the gathering. Prof. Dr. A
Lakshminath gave the special address.
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Snippets from the Training Programme

The event consisted of five technical sessions.
The first session was on ‘Protection of Human
Rights of Juveniles. It was led by Mr. Amod
K. Kanth, one of India’s leading social activists
and a former bureaucrat who founded Prayas at
Jahangirpuri with 25 children in 1988, an NGO
which works for care, protection, development,
and rehabilitation of the rights of marginalized
children and women, for the past 32 years, besides
having an outstanding and highly decorated
career in the police and as the Chairman of Delhi
Commission for Protection of Child Rights.

The second session on ‘Human Rights of Persons
with Mental Illness (PMlIs) across settings was
given by Dr. Nimesh G Desai, Senior Psychiatrist
and the Former Director, Institute of Human
Behavior and Allied Sciences, Delhi. The third
session on ‘Securing the rights of children in
need of care and protection was led by Ms
Ranjana Srivastava, Udayan Care, New Delhi.
In the fourth session on ‘Role of Child Rights

Commission in protection of rights of children
with special references to JJ Act, POCSO and
Right to Education Mr. Shashank Shekhar,
Former Member, DCPCR and Advocate, New
Delhi talked about the growing relevance of
Child Rights Commissions. The last session titled
by ‘Role of Health Officials in Protecting Human
Rights of Juveniles and Old Age Persons’ was led
by Dr. Rajesh Parthasarthi.
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Snippets from the Training Programme

Two-Days Programme for Judicial Officer
on Human Rights : Issues and Challenges
on September 17-18, 2022

The Indian Law Institute in collaboration with
National Human Rights Commission organised
a Two days Programme for Judicial Officers on
September 17-18,2022. The Training Proramme
was inaugurated by Hon’ble Dr. Justice Arijit
Pasayat, Former Judge, Supreme Court of India
and the Special Address was given by Mr. Rakesh
Munjal, Sr. Advocate, Supreme Court of India.
The event was graced with the presence of judicial
officers from across the country. The Inaugural
address was given by Smt. Jyotika Kalra. She
spoke the enforcement of Human Rights in India
and the role played by the NHRC in ensuring
the same. She also stressed on the accessibility of
NHRC to common people by highlighting the
hassle-free complaint registration process in the
NHRC website. If FIR is not registered in a case,
a citizen has the option to approach NHRC. A
dedicated scrutiny division function to resolve
the grievances of the citizens. The scrutiny
division decides the actions and the reports. The
member at NHRC is assisted by a Presenting
officer who is former Additional districts judge to
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ensure a smooth and hassle-free mechanism. The  to approach courts and get enforceable orders.
drafting of proceedings is done by them. She also  The commission is expected to go to the court to
elaborated on the procedure followed by NHRC  get its orders enforceable.
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Snippets from the Training Programme
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C. SreciaL EVENTS

Gold Medal Distribution Ceremony for LSy
ILI Convocation — 2023 held on March 15, |
2023

The Gold Medals distribution ceremony was
organised on March 15, 2013, at ILI wherein
gold medals were distributed among the Toppers
of various courses (LL.M. & PG Diploma
Programmes, Session 2017-18, 2018-19, 2019-
20 & 2020-21) by Hon’ble Mr. Justice Ravindra
Bhat, Chairman, Academic Council, ILI /
Judge, Supreme Court of India. The Doctor of
Philosophy (Ph.D.) Degrees was also awarded to
seven scholars and eight merit certificates to the
meritorious students of PG Diploma courses.

The Gold Medals distribution ceremony was
organised on March 15, 2013, at ILI wherein
gold medals were distributed among the Toppers .
of various courses (LL.M. & PG Diploma s [ SEEECCEE il fed as o
Programmes, Session 2017-18, 2018-19, 2019- ! -
20 & 2020-21) by Hor’ble Mr. Justice Ravindra
Bhat, Chairman, Academic Council, ILI /
Judge, Supreme Court of India. The Doctor of
Philosophy (Ph.D.) Degrees was also awarded to
seven scholars and eight merit certificates to the
meritorious students of PG Diploma courses.

ILI Faculty Members felicitate Hon'ble Mr. Justice Ravindra
Bbat, Judge, Supreme Court of India/Chairman, Academic
Council
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Snippets from the medal distribution ceremony
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Book Release Function
Book Release — 31.10.2022

The Chief Justice of India, Hon’ble Mr. Justice
U. U. Lalit, released and handed over to Hon’ble
Mr. R. Venkataramani, Learned Attorney
General for India, the book titled “Legal
Measures for Tackling Pandemic in Asia: Lessons
Learned and the Way Forward” edited by Prof
(Dr.) S. Sivakumar, Senior Professor Indian Law
Institute/ Former Member, Law Commission
of India, and Mr. Ethan Waddell on October
31, 2022. Prof (Dr.) S. Sivakumar has also
contributed to the book through his article “On
legal measures for tackling COVID-19 pandemic
in India”, wherein he assesses the global health
crisis in relation to India’s Epidemic Disease Act,
1897 and Disaster Management Act, 2005, and
its inadequacies during the pandemic crisis, the
article studies legal measures for addressing the
same while critically examining the legal and
judicial framework and recommending certain
resolutions. Prof (Dr.) S. Sivakumar also offers
commentary on the impact of these laws going
forward.

SCLEA CLEA-MILAT Research
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irrmrrurmr(‘a'omuuy
CHEEF GURST

r o’ 4
Honble M. Justice U. U. Lalit and Shri R.Venkataramani
releasing the book during the Inaugural session
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Further, a book on “Legal Research and Writing:
New Perspectives” was also released by Hon’ble
Chief Justice of India, Mr. Justice U. U. Lalit and
Attorney General for India Mr. R Venkataramani
on October 31st, 2022, at Indian Law Institute.
The book, edited by Prof. (Dr.) Manoj Kumar
Sinha, Director, ILI and Dr. Deepa Kharb,
Assistant Professor (SS), ILI, is a joint publication
of Indian Law Institute with LexisNexis.

Book Release — July 22, 2022

The book ‘Novel Dimensions of Copyright
Law’ edited by Prof (Dr.) S Sivakumar and Prof
(Dr.) Lisa P Lukose (published by Thomson
Reuters) has officially been launched by Hon’ble
Mr Justice S Ravindra Bhat, Judge, Supreme
Court of India, in a function jointly organized
by Indian Law Institute, New Delhi and CLEA
on July 22, 2022. Prof. (Dr) Manoj Kumar
Sinha, Director Indian Law Institute addressed
the gathering and received the first copy of the
book. In his introductory address, he emphasized
the interface between IPR and human rights. The
book addresses in depth hitherto unexplored
areas in copyright domain such as copyright
issues in online education, artificial intelligence,
circulation of e-newspaper, deepfakes, synthetic
media, media, integrity,
multimedia, online copyright exhaustion,
software piracy, street art, efc., The guest of honor,
Mr. Praveen Anand, Managing Partner, Anand
and Anand introduced the book to the audience.
The Chief Guest and the Guest of Honour have
emphasized the ever-expanding role of copyright
laws in the era of ICT.

social academic
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Dignitaries with the Book
International Yoga Day

To raise awareness of the health advantages of
yoga, the Indian Law Institute observed the
8th International Yoga Day on June 21, 2022.
This year’s Yoga Day has the subject “Yoga for
Humanity.” All of the Institute’s staff members
participated in a yoga session led by Professor
(Dr.) Manoj Kumar Sinha, Director of the Indian
Law Institute, where they all performed various
Asanas. The Director of the Institute spoke to
the distinguished audience and emphasised the
value and contribution of yoga to public health.
In order to increase public knowledge of yoga’s
positive effects on physical, mental, and spiritual
health, he urged people to practice the discipline
at home with their families.

International Yoga Day celebrations held at ILI

Constitution Day Celebration

As part of the Constitution Day celebrations,
on November 26,2022, the Director, ILI Prof
(Dr.) Manoj Kumar Sinha delivered a special
talk about Indian Constitution which was
broadcasted by the Akashvani (All India Radio).
Dr. Arya A Kumar, Assistant professor (SS), ILI
also delivered a special talk on “Constitutional
Values and Fundamental Principles of the Indian
Constitution” at Ministry of New and Renewable
Energy, Atal Akshay Urja Bhawan, Opposite
CGO Complex, New Delhi.

Swachhata Programme

As part of the Swachhata Ranking programme,
a committee consisting of ILI employees namely
Dr. Ajay Kumar Verma, Deputy Registrar ,
Mr. Anand Kumar Mishra, Mr. Girdhar Bishrt,
Mr. Sanjeew Kumar Ambashta and Mr. Anoop
Sharma visited the village Sirsa in District,
Greater Noida on October 9, 2022. They met
the local members of the village i.e Choudhary
Prakash Bhati in respect of cleanliness, literacy
and infrastructure and health facilities, drinking
water, power, roads, gender issues, environmental
issues etc Shri Pradhan Mr. Choudhary Prakash
welcomed the team in his residence where fruitful
discussion was held.
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D. INTERNSHIP

The Institute offered online/offline internship
opportunities to the law students from various
Universities during April 2022 — March 2023.
Around 17 internees participated from different
Universities viz. Banaras Hindu University,
Varanasi; Jindal Global Law School, Sonepat;
DSNLU, Visakhapatnam; NUALS, Kochi;

Mody University,  Sikar; Amity University,
Delhi USLLS, Delhi Metropolitan Education,
IP University, Noida, Symbiosis Law School,
Hyderabad; Symbiosis Law School, Nagpur;
NMIMS School of Law; Coperative School of
Law, Thodupuzhar and Jamia Milia Islamia, New
Delhi, etc.

E. VISITS OF STUDENTS

. Around 74 students from Brainware
University, Barasat Kolkata, West Bengal,
visited the Institute on April 25,2022.

. 25 students from Manav Rachana
University Sec: 43, Faridabad visited the
Institute on May 18,2022.

. Around 35 students from Bimal Chandra
College of Law, Kandi, West Bengal,
visited the Institute on July 22,2022.

. 24 students from Gauhati University,
Department of Law, visited the Institute
on November 01, 2022.

. 124 students from Law College Durgapur,
West Bengal, visited the Institute, on
November 22,2022.

J 30 Students from Government Mizoram

Law College, Mizorum, visited the
Institute on November 30,2022.

. 4 Students from Law Centre —I Faculty
of Law, Delhi University visited the
Institute on December 06,2022.

. 48 students from Kashmir University
visited the Institute on December
26,2022.

. 36 students from Modern College of

Law, Mohan Nagar, Ghaziabad visited
the Institute on March 01, 2023.

J 18 students from National Forensic
Sciences University, Ministry of Home
Affairs, GOI visited the Institute on
March 2,2023.

. 31 Students from Nehru Academy of Law,
Jawahar Gardens Lakkidi, Mangalam
Palakkad Kerala visited the Institute on
March 17, 2023.

. 5 Students from Amity University, Uttar
Pradesh visited the Institute on March
23,2023.

. 7 students from Lloyd Law College,

Knowledge Park II, Greater visited the
Institute on March 29,2023.

F. E-LEARNING CERTIFICATE COURSE

G) IPR

E-Learning Certificate Course on IPRs was
initiated by the Institute as an alternative and
a complement to traditional training methods
in order to make course materials accessible to
large audiences throughout India. It offers new

teaching methodologies, specially designed
course materials, evaluation tools, tailored means
of delivery, and greater accessibility. Teaching
would take place in the virtual environment
of the Institute’s website. A network of tutors
on the panel of ILI is available to guide the

students. Students and teachers can interact as
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often as necessary during the course, because
communication takes place through email.

Anyone who has access to computer and
the internet can benefit from the Institute’s
e-learning programme. The syllabus is divided
into four components: (i) Patents; (ii) Copyright
and Neighbouring Rights; (iii) Trademarks,
Geographical Indications and Domain Names;
(iv) Management of IPRs. The duration of the
course is three months. During the period under
report, the 53 & 54™ Batches (two batches)
were conducted and a total number of candidates
enrolled were as under:

53 Batch

[17.08.2022 to 17.11.2022] 22 candidates

54" Batch

[26.12.2022 to0 26.03.2023] 22 candidates

Dr. Deepa Kharb, Assistant Professor (SS) was

the Coordinator of the programme.

(i) Cyber Laws

On the lines of the e-learning course on IPR, an
e-learning course of three months duration Cyber
Law was introduced in the year 2008-2009. The
syllabus is divided into four components: (i)
Introduction to Cyber World; (ii) Legal Regime;
(iii) Cyber Crime and (iv) E- Commerce and IPR
in Cyber Law. During the period of the report,
the 42™ & 43" Batches (Two batches) were
conducted. The numbers of candidates enrolled
for each batch were as under:

427 Batch

[17.08.2022 to 17.11.2022] 55 candidates

43" Batch

[26.12.2022 t0 26.3.2022] 72 candidates

Dr. Arya A. Kumar, Assistant Professor (SS) was
the Coordinator of the programme.

XIII. FAcurLry ACTIVITIES

Invited/Delivered/Lectures

Professor (Dr.) Manoj Kumar Sinha,
Director, ILI

. Invited as Chief Guest to Address the
participants of one day conference
on Human Rights: Women Rights,
organised by Shubha Bharti University &
the National Human Rights Commission
of India on March 31,2023 at Meerut.

. Invited as Chief Guest to Address the
participants of the XII LC-I All Delhi
(NCR) Moot Competition, organised by
LC-1, Faculty of Law, University of Delhi
on March 31, 2023.

. Invited to deliver couple of lectures
to UG and PG students at the India
International ~ University of  Legal

Education and Research (ITULER), Goa
on March 28-30, 2023.

. Invited as Panellist to participate in Panel
discussion on “Indian Judiciary at 75-
Autonomy, Accountability and Reform”
Organised on Politico 23, Department of
Political Science, Dayal Singh College on
March 20,2023, at New Delhi.

. Invited to Judge the teams in the final
round of the Eights Edition of the IBA
International Criminal Court Moot
Competition National Round, organised
by NLU Delhi on March 19, 2023, New
Delhi.

o Invited as Chief Guest in the Orientation
programme to address the students of the
first year of Law of the Law Centre II,
Faculty of Law on March 18, 2023, New
Delhi.

. Invited as Chief Guest to address
the Participants of the “Intra Moot
Competition” organised by the Faculty of
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Law, JMI, 17* March 2023, New Delhi

Invited as a speaker on, “Introduction
to Human Rights: An International
Law Perspectives” in a two day training
programme on “ Reformative Approach
to the Protection of the Rights of the
Prisoners in India: A Step towards Access
to Justice” jointly organised by the
National Human Rights Commission
of India and North Cap University, 17®
-18®" March 2023, Gurugram.

Invited as Panellist to participate in Panel
discussion on “National Conference on
Transforming India: Risk to Resilience”
organised by Special Centre for Disaster
Research, JNU, 17% March 2023, New
Delhi.

Invited as Panellist to participate in
Panel discussion on “Bridging the Gap
Between Execution & Implementation
of Maintenance Cases” to commemorate
International Woman’s Day celebration,
organised by the Verdict Toady, VIPS
& Nyaya Bodh, New Delhi, 13 March
2023.

Invited to address the Participants in the
Valedictory Function of Commonwealth
Legal Education Association  Golden
Jubilee International Conference (CLEA)
on “Augmenting Legal Education
Through  Technology:  Issues and
Challenges” organised by CLEA, ILI &
Lloyd Law College, Greater Noida, 4™
March 2023.

Delivered Keynote address in a session on,
“Human Rights: Issues and Challenges”
in an International Conference organised
by the Indian Society of International
Law, New Delhi, 3rd March 2023 at
New Delhi.

Delivered Keynote in a session on,
“Redefining Legal Education in the Light
of Technological Advances” organised by

INDIAN LAwW INSTITUTE

organised by CLEA, ILI & Lloyd Law
College, Greater Noida on March 2,
2023.

Invited to address the Participants in the
Inaugural Function of Commonwealth
Legal Education Association  Golden
Jubilee International Conference (CLEA)
on “Augmenting Legal Education
Through  Technology:  Issues and
Challenges” organised by CLEA, ILI &
Lloyd Law College, Greater Noida on
March 2, 2023.

Invited to deliver Special lecture
on Research Method/Methodology to
LL.M students of IILM university of
Gurugram on March2, 2023.

Invited to Judge the teams in the final
round of Fifth Edition of Bennett
National Moot Court competition
organised by School of Law, Bennett
University, held on February12, 2023.

Delivered a talk on “Principles of
International Humanitarian Law” to
participants of the training programme
on the International Humanitarian Law,
organised by RGNLU, Patiala on January
22,2023.

Invited to deliver a talk on “The Role
of Human Rights Committee in
Implementation of Human Rights” to
the participants of the National Faculty
Development Programme on Fourth
Generation of Human Rights, organised
by the Department of Law, K.R.
Kumarmangalam University, Gurugram
on January 23, 2023.

Delivered a talk on “Origin, Nature and
Meaning of International Humanitarian
Law” to participants of the training
programme on the International
Humanitarian Law, organised by
RGNLU, Patiala on January 22, 2023.

Invited to deliver a talk on “How
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Transcendent Perspectives are Significant
in Teaching and Research in Social
Science and Law?” to the participants of
the Faculty Development Programme,
organised by Lloyd Law College on
January 16, 2023.

Invited to deliver a talk on “Legal Rights
of Indian Women” to the participants of
the Faculty Development Programme,
organised by UGC-Human Resource
Development Centre, Ranchi University
on January 10, 2023.

Delivered a talk on “Enforcement of
HumanRights: NationalandInternational
Perspectives” to students at the National
Law School, Vishakhapatnam on January
9,2023.

Invited as a Chief Guest to deliver the
Valedictory address to the participants
of Second National Conference on
“Reconstructing Family Law in India with
evolving modernity”, organised by the
Faculty of Law, Dr.M.G.R. Educational
and Research Institute, Chennai on
January 6, 2023.

Invited as a Chief Guest to address the
participants of one day e-International
Seminar on “Rights of Women, Children
and Human Rights in the 21* Century”,
organised by Law Mantra and HPNLU
on December 24, 2022.

Invited to deliver a lecture to the interns
of the NHRC on “International Human
Rights Law” organised by the National
Human Rights Commission of India on
December 21, 2022.

Invited as a Chief Guest to address the
participants of One-Week online Faculty
Development Programme (FDP) on
“Modern Teaching Techniques in Social
Sciences” organised by Kamkus College
of Law, Ghaziabad, in collaboration with
Mahatma Hansraj Faculty Development,
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Hansraj college, University of Delhi on
December 15, 2022.

Invited to judge the teams in the final
round of National Stetson Environmental
Moot Court Competition organised
jointly by Department of Law, SRM
University, Sonepat and Surana and
Surana International Attornies, held on
December 04, 2022.

Invited to deliver a special lecture to
LL.M. students on “Role and Impact
of Economic, Labour, and Trade
Institutions” organised by Department of
Law, Nirma University, Ahmedabad on
November 29, 2022.

Invited to deliver a special lecture to
LL.M. students on “Globalisation
and Distributive Justice” organised by
Department of Law, Nirma University,
Ahmadabad on November 28,2022.

Invited to deliver a talk on “Federalism:
Contemporary ~ Issues” in  the
Academic Conference on Comparative
Constitution” organised by Department
of Law, Nirma University, Ahmadabad
on November 25, 2022.

Invited to deliver a talk on Centre State
Relations, organised by Jharkhand
Vidhan Sabha & National Law School,
Ranchi on November 23, 2022.

Participatedin the 18 ALIN Conference,
organised by ALIN Secretariat, South
Korea on October 20, 2022.

Invited as a Chief Guest to address on
“Approaches to Socio-Legal Research’
organised by Faculty of Law, Jamia
Hamdard University on October 17,
2022.

Invited as a Keynote Speaker to address
in a two-day National Seminar on
“Gender Justice- Breaking Stereotypes,
Discriminations and Prejudices”,

55



56

INDIAN LAwW INSTITUTE

organised by MNLU, Nagpur on October
14-15, 2022.

Invited to deliver a lecture to the interns
of the NHRC on the International
Covenant on Civil and Political Rights,
organised by the National Human Rights
Commission of India on October 13,
2022.

Invited as a Chief Guest in Convocation
to distribute the Certificates to Law
students at Sharda School of Law, Sharda
University, Greater Noida on October
11, 2022.

Invited as a Guest of Honour in
inauguration of Faculty of Law of Shri
Aurobindo University, Indore on October
08, 2022.

Invited to judge the Participants in the
final round of Philip Jessup Moot court
Competition, organised by RGNLU,
Patiala on October 01, 2022.

Invited as a Chief Guest to address on
“Dimensions on Right to Peace” on
the occasion of International Peace
Day, organised by CUSAT, Kochi on
September 28, 2022.

Invited to deliver a talk on “Emerging
Contours of Legal Education and
Teaching Techniques” organised by
Graphic Era Hill University, Dehradun
on September 23,2022.

Invited to deliver a talk on “Protection
of Refugees in India” organised by Atal
Bihari Vajpayee School of Legal Studies,
Kanpur University on September 21,
2022.

Invited to deliver a talk on “Human
Rights Challenges in 21* Century
Geopolitics “organised by School of Legal
Studies, CMR University, Bangalore on
September 12, 2022.

Invited to deliver a talk on “International
Human Rights” to the government
officials, organised by, Forensic Science
Institute, Rohini, New Delhi on
September 06, 2022.

Invited to speak on the occasion of
Celebration of Shikshak Parv (Teacher’s
Day) on the theme of “Empowering
of Teachers: A DPerspective of NEP-
2020 organised by Amity University on
September 05, 2022.

Invited to deliver a talk on “Locating
Justice in time of Conflicts” organised by
HRDC, Punjab University, Chandigarh
on August 24,2022.

Participated as part of the team of
Ministry of Law & Justice in Indo-UK
Joint Consultative Committee Meeting,
held on August 18, 2022.

Invited to deliver a talk on “International
Humanitarian Law” to participants of the
Faculty Development Programme(FD)
organised by Asian Law College, Noida
on August 17, 2022

Invited as a Chief Guest to address the
newly admitted UG students of National
Law School, Assam, on August 08,2022.

Invited to Judge the final round of the
Moot Court on International Criminal
Law, organised by NMISS, Mumbai on
August 07,2022.

Invited to deliver Valedictory Address
as a Chief Guest to the participants of
the Faculty Development Programme,
organised by Amity Law School,
Gurugram on July31, 2022.

Invited to deliver talks on, “Tribal
Culture and Justice Dispensation System”
and “Problem of Research Methodology
with Respect to Ancient and Medieval
India” to the participants of the Faculty
Development  Programme, organised
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by Himachal Pradesh National Law
University, Shimla on July 23, 2022.

Invited to deliver a talk on “Research
Methodology” to LL.M. students,
organised by GLS University, Ahmadabad
on July20, 2022

Invited to deliver a talk on “Criminal
Law and Human Rights” to participants
of the Faculty Development Programme,
organised by IILM Law School,
Gurugram on July 20, 2022.

Invited as a Chief Guest to Inaugurate the
Faculty Development Programme(FDP)
on “Advanced

Research Methodology in  New
Emerging Trends & Technology: A Socio
Legal Approach” organised by Starex
University,Gurugram on July 18,2022.

Delivered a talk on, “Shifting Paradigms
of Legal Research: Types of Research
Methodology” to participants of Online
Refresher course in Law and Political
Science, organised by  University of
Rajasthan, Jaipur on July 19, 2022.

Invited to deliver a talk on, “Challenges
to International Humanitarian Law” to
the participants of Faculty Development
Programme (FDP) organised by Sharda
University on July 15, 2022.

Invited to deliver a talk on “Patent and
Access to Medicine” to the participants of
Refresher Programme, organised by [NV
University and Bundelkhand University,
Jhansi on July 14, 2022

Invited to deliver a talk on “Interface
between IPR and Human Rights” to
the participants of Faculty Development
Programme (FDP), MNLU, Nagpur on
July 02, 2022.

Invited to deliver a lecture to the students
of Gitarattan International Business
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School on “Gender Sensitisation at
Work/Market Place” organised by GIBS,
New Delhi, June 22, 2022.

Invited to deliver a lecture to the interns
of the NHRC on “the Enforcement
of Human Rights:An  International
Perspective” organised by the National
Human Rights Commission of India,
June 21, 2022.

Invited to deliver a lecture on “Doctrinal
and Empirical Research” to Doctoral
candidate, Gujarat Law Society (GLS)
University, Ahmedabad, June 16, 2022

Invited to deliver a talk on “Types of
Research” to the participants of Faculty
Development  Programme (FDP),
NEHU, Shillong, June 10,2022.

Invited as a Guest of Honour to address
in the MoU ceremony organised by
University of Kashmir, Srinagar, June 06,
2022.

Invited to Judge the Moot Court
participants in the final round of the
competition and also to deliver speech
in the valedictory function as a Guest

of Honour, organised by Jamia Islamia
University, New Delhi, June 05, 2022.

Invited as a Guest of Honour to address
the participants on “draft Notification on
Environment Impact Assessment 2020
organised by SGT University, Gurugram,
June 04, 2022.

Invited to address the B.Tech students
on “Indian Patent Law: Issues and
Challenges”, organised by Chotu Ram
Science and Technology University,
Murthal, May 31, 2022.

Invited to address the Doctoral
Research Scholars on Types of Research
Methodology  organised by MDU,
Rohtak, May 23,2022.
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Invited to address the students of KCC
college on “Fundamental Rights”, Greater
Noida, U.P. May 13, 2022.

Invited as a Judge in final round of
Moot Court competition organised by
Marwadi University, Rajkot, Gujarat,
April 29, 2022.

Invited to Inaugurate the Executive
LL.M. programme started by NUALS,
Kochi, April 25, 2022.

Invited as a Chief Guest in Valedictory
function to address the Participants of
training programme on Armed Conflicts
and International Humanitarian Law,
organised by IIT Kharagpur, April
24,2022.

Invited to participate in the DPanel
Discussion on “International
Humanitarian Law, Hope and

Challenges” organised by Sphere India
Academy, New Delhi, April 24, 2022.

Invited to deliver a talk on writing of
reports to the research scholars of MNLU,
Nagpur, April,24, 2022.

Invited to deliver Keynote address to
the Participants of virtual colloquium
on “Pandemic and Creative Industry”,
organised by Internal Quality Assurance
Cell and School of Law and Governance,
Central University of South Bihar, Gaya,
April 22,2022.

Invited to deliver couple of lectures on
Research Methodology to the research
scholars of MNLU, Aurangabad, April
21,2022

Invited to deliver a talk on Russia and
Ukraine Crisis Vis-a-Vis International
Humanitarian Law, organised by School
of Law, Shrada University, Greater Noida,
April 20, 2022.

Invited to participate in Vibrant India
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Series- as 35 Guest of Eminence,
organised by Delhi Metropolitan
Foundation, Noida, April 15,2022.

Invited to deliver key note address to
participants of “One Day E International
Seminar on Agrarian Society, Law and
Development in the Era of Globalisation”
organised by Law Mantra, April 09, 2022.

Invited to deliver key note address
to participants of “1* International
Conference on Human Rights and
Gender Justice in the 21* Century”
organised by Gopal Narayan Singh

University, Sasaram, Bihar, April
09,2022.
Professor (Dr.) S Sivakumar, Senior
Professor, ILI
Authored Books:

The Law Commission of India on
Criminal Justice Reforms(Thomson
Reuters 2022). (ISNB: 978-93-91340-
80-3)

A Life Sketch of Prof. M. Salibu: A
success Story(Indus Publications 2023,
ISBN: 978-93-95986-54-0).

Edited Books:

Novel Dimensions of Copyright Law,
Thomson Reuters (2022) (ISBN- 978-
93-9260-99-6)
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Book Released and presented:

Hon’ble Vice President of India, Shri JagdeepDhankhar received the first Copy of the

Book titled “Law Commission of India on Criminal Justice Reforms”

The Hon’ble Vice President of India, Shri
JagdeepDhankhar accepted the first copy of
the book titled “Law Commission of India on
Criminal Justice Reforms” Authored by Prof.
(Dr.) S. Sivakumar, Senior Professor Indian
Law Institute, New Delhi in the presence of
the Learned Attorney General for India, Mr. R
Venkataramani on December 02, 2022, at Vice

President House, New Delhi.

The Vice president in his address congratulated
the Author Prof. (Dr.) S. Sivakumar, Senior
Professor Indian Law Institute and Former
Member of the Law Commission of India for his
commendable work and contribution to the legal

Scholarship.

“Law Commission of India on Criminal Justice Reforms” presented to the Hon’ble Prime

Minister of India Shri Narendra Das Modi.

I" "
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Prof. (Dr.) S Sivakumar Senior Professor, Indian
Law Institute, New Delhi & Former Member of
the Law Commission of India presented a Copy
of the book on “Law Commission of India on
Criminal Justice Reforms” to the Hon’ble Prime

Minister of India Shri Narendra Das Modi.
Chapter in Books:

. “Legal and Policy Framework on Green
Energy in India: With Special focus on
Hydrogen and Electric Vehicles” Legal
and Policy Framework on Future
Green Energy in Asia: with a Focus on
Hydrogen and Electric Vehicles, Korea
Legislative Research Institute (KLRI)
333-380 (2022).

. “Copyright Consciousness for
Academic Integrity in Research”
Novel Dimensions of Copyright Law (
Thomson Reuters 2022) (ISBN- 978-
93-9260-99-6)

. “Social Media and Copyright” Novel
Dimensions of Copyright Law ( Thomson
Reuters 2022) (ISBN- 978-93-9260-99-
6)
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Conference and Paper presentations:

Participated and presented paper on the Re-
Blooming of Tourism in Asia - Legislation
and Policy for Promoting Tourism Industry in
India, in the Asian Law Information Network
International Conference 2023 in Taipei, Taiwan
from September 4-6, 2023

Presented a paper on “the impact of the pandemic
on legal training: opportunities and challenges in
building a resilient online legal educational and
training system” in the 23rd Commonwealth
Law Conference on Commonwealth Lawyers -
Common Challenges in Uncommon times from

Sth to 9 March, 2023 at Goa.

Awards and Honors:

CLEA Golden Jubilee Global Legal Education
Award on4™ March 2023 by the Hon’ble Justice
Surya Kant, Judge, Supreme Court of India.
Prof. (Dr.) S. Sivakumar, Senior Professor, Indian
Law Institute, New Delhi has been honored
with the prestigious Global Legal Education
Award-2023 for his outstanding contributions

to legal education and research. The award was
presented to him during the CLEA Golden
Jubilee International Conference - 2023, held on
March 4th, 2023, at the Lloyd Law College in
Greater Noida (Delhi NCR).
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Horn’ble Mr. Justice Surya Kant, Judge of the
Supreme Court of India and and Chief Patron
of the CLEA Golden Jubilee International
Conference — 2023 presented the award along
with a Citation to Prof. Sivakumar in the presence
of esteemed guests, including Hon’ble Mr. Justice
Anil Kumar Sinha, Judge of the Supreme Court of
Nepal, Prof. David McQuoid-Mason, University
of Kwazulu-Natal, South Africa, and Prof. John
Hatchard, Emeritus Professor, University of

Buckingham, U.K University.

The Global Legal Education Award - 2023, signed
by the Jury Chairman Mr. R. Venkataramani,
Learned Attorney General for India, and Prof.
David McQuoid-Mason from the University
of Kwazulu-Natal, South Africa, recognizes
Prof. Sivakumar’s exceptional contributions
to legal education and research. The Citation
reads “In appreciation of his abiding ardour
for promoting social justice, relentless efforts
towards implementing cardinal legal reforms
and unparalleled accomplishments in the
advancement of legal education”.

Prof. (Dr.) S. Sivakumar has been elected
as President of The Commonwealth Legal
Education Association (CLEA).

Prof. (Dr.) S. Sivakumar, Senior Professor, Indian
Law Institute, New Delhi/ Former Member,

66" ANNUAL REPORT

Law Commission of India has been elected as
the new President of the Commonwealth Legal
Education Association (CLEA). This prestigious
appointment was made during the CLEA Golden
Jubilee Conference held from March 2 to 4, 2023,
in Delhi NCR, and the 23rd Commonwealth
Law Conference held from March 5 to 9,
2023, in Goa, India. Prof. (Dr.) S. Sivakumar’s
election as President of CLEA marks a significant
milestone, as he becomes only the second Indian
to hold this esteemed position, following in the
footsteps of the late Padma Bhushan Prof. (Dr.)
N. R. Madhava Menon.

Research Projects:

1. Project on “Police System India Series”:
Report Submitted to the Hon’ble
Prime Minister of India, Shri Narendra
Damodardas Modi

Project on “Police System India Series”: Project
Director -Prof (Dr.) S Sivakumar, Senior
Professor, Indian Law Institute, New Delhi &
Former Member of the Law Commission of India
The Project is Undertaken By Menon Institute
Of Legal Advocacy and Training (MILAT) and
Thomson Reuters along with Indian Law Institute
and more than 30 premier legal institutions in
the country.
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Prof. (Dr.) S. Sivakumar submitted the Report on
“Police System in India” to the Hon’ble Prime
Minister of India Shri Narendra Das Modi.
The report of each state and union territory shall
be published in book form. The project has been
completed; the executive summary of the project
which includes a 40-volume detailed study on
the police system of India. The Police project is
initiated to facilitate a detailed understanding of
crime patterns in different states and UTs, how
specific police forces deal with offenders, what
challenges officials face, as well as systemic issues
that must be addressed and what reforms must be
implemented.

2. Joint Research Project on “Disaster
Management Laws in Asia: A
Retrospect”

The Joint Research Project on “Disaster
Management Laws in Asia: A Retrospect”
started in the year 2022, is being completed
under the supervision of project director Prof.
(Dr.) S. Sivakumarand country reports of more
than 25 Country has been received and tested in
a series of webinar held in the month of January
2023 and is under publication with international

publisher Thomson Reuters (TR).

3. Report on Indian Personal Law:
Balancing Unity and Diversity

The Report on Indian Personal Law: Balancing
Unity and Diversity delves into the intricate
relationship between unity and diversity in the
context of India’s diverse cultural and religious
landscape. The report is being submitted to the
Honorable Prime Minister of India and is under
publication to be published in a book form by
Thomson Reuters (TR).

Organisation of curricular/  Extra
Curricular Programmes :

L Course Director, CLEA-MILAT
Commonwealth Comparative
Constitutional and Public Law (3CPL),
2022 course organized by the Indian
Law Institute and Menon Institute of

INDIAN LAwW INSTITUTE

Legal Advocacy and Training (MILAT)
and Commonwealth Legal Association

Education (CLEA).

Chair and Director, CLEA-MILAT
Human Rights & Social Justice
Summer School - 2022 on Freedom
of Expression from May 27 to June 06,
2022, jointly organized by the Indian
Law Institute and Lloyd Law College.

Conference Chair of the World
Environment Day Observance
2022 and International Conference
on Sustainability and Subsistence:
Human Rights and Environmental
Issues organized by the Commonwealth
Legal Association Education (CLEA)
and Indian Law Institute in association
with Lloyd Law College (LLC) and
Empowerment through Law of the
Common People (ELCOP), Bangladesh.

Lead Mentor & Director, CLEA-
MILAT Research Mentoring
Programme (RMP) 2022 organized
by the Indian Law Institute, Menon
Institute of Legal Advocacy and Training
and Commonwealth Legal Education
Association (CLEA). The Curse spanned
a period three months and 75 hours of
lecture.

Hon SAARC Administrator for Prof
N R Madhava Menon SAARC LAW
Mooting  Competition/Global  Jural

Conclave organized from February 15 to
18™, 2023.

Hon SAARC Administrator for Prof N
R Madhava Menon SAARC Law Students
Conference and Judges Colloquium,

organized from February 15 to 18%,
2023.

Conference Chair, The Commonwealth
Legal Association Education (CLEA)
Golden Jubilee Conference held from
March 2 to 4, 2023 organized by the
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Commonwealth  Legal  Association
Education (CLEA) and Indian Law
Institute in association with Lloyd Law

College (LLC).

Introductory Address and Presentations:

Introductory Address in the CLEA-
MILAT Commonwealth Comparative
Constitutional and Public Law (3CPL),
2022 course organized by the Indian
Law Institute and Menon Institute of
Legal Advocacy and Training (MILAT)
and Commonwealth Legal Association
Education (CLEA) organized from May
4, 2022, to August 10, 2022.

Introductory  Addressin  the CLEA-
MILAT Human Rights & Social Justice
Summer School - 2022 on Freedom of
Expression from May 27 to June 06,
2022, jointly organized by the Indian
Law Institute and Lloyd Law College.

Introductory address in Prof N R
Madhava Menon SAARC LAW
Mooting Competition/Global Jural
Conclave and SAARC Law Students
Conference and Judges Colloquium,
organized from February 15 to 18%, 2023

Introductory address in Conference
Chair, The Commonwealth Legal
Association Education (CLEA) Golden
Jubilee Conference held from March 2 to
4, 2023 organized by the Commonwealth
Legal Association Education (CLEA) and
Indian Law Institute in association with

Lloyd Law College (LLC).

Prof (Dr.) Anurag Deep Professor, ILI

On April 6 2022, delivered a lecture in
CRPF Academy, Gurugram on the topic
“AFSPA and Human rights”

On May 1, 2022 participated in the
Syllabus Design and Board of Study at
Motherhood University, Roorkee
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On May 10, 2022 chaired a session on
Webinar on Rethinking Rights and
Justice For Non-Humans Human rights
Programme, SIS, JNU for Session I: The
Limits of Animal Rights: Exploring the
Case for Multispecies Justice

On May 11, 2022 delivered a lecture in
CBI Academy on the topic Mens rea and
Criminal Law Developments

On July 06, 2022 delivered a lecture in
the Refresher Course of UGC-HRDC,
Dr HS Gour Vishwavidyalaya, Sagar on
the topic “Tee & T H a1, YEAQRT

Delivered a lecture on July 15, 2022
on Outcome-Oriented Teaching
Learning Practices & Research: A Multi-
Dimensional Approach in Sharda School
of Law on the topic “How to Undertake
Legal Research: Some Reflections”

On August 10, 2022 delivered a lecture
in National Housing Bank (NHB) on the
“Har Ghar Tiranga” campaign.

On Aug 18, 2022 delivered a lecture in
Punjab University on Judicial Activism

On Sept 20, 2022 delivered a lecture
in CSJM Kanpur, University, for PhD
Course Work on the topic- Human Rights
of Women: Problems and Prospects

On Oct 8, 2022 delivered a lecture
in Modern Law College, Pune on
“Economic Crimes, Convention Against
Corruption and Judicial Trends”

On Oct 31 2022 delivered a lecture in
Sashastra Seema Bal, HQ, Delhi on
“SSB rules with respect to disciplinary
proceedings in corruption cases; evidence
collection, procedural lacunae in service
matters, and illustrative corruption cases”

On Nov 02, 2022 delivered a lecture in
IMA Building, Ghaziabad, on “One-
Day Legal Literacy and Legal Awareness
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Workshop organised by the Kamkus
College of Law, Ghaziabad, CEERA-
NLSIU, Bengaluru, and Department of

Justice, Government of India

On Nov 21, 2022 delivered a lecture
in the  UGC-Human  Resource
Development Centre, Jawaharlal Nehru
University, New Delhi in the Faculty
Induction Programme - 10, on the topic

“Center State Relations, Constitution
And Current Discourse”

On Nov 22, 2022 delivered a lecture
on “Legality of Sting Operations” in
National Academy of Customs, Indirect
Taxes and Narcotics (NACIN) Faridabad
and Rajiv Gandhi National Cyber
Law Centre, National Law Institute

University, Bhopal

On Nov 23, 2022 delivered a lecture in
Vidhan Sabha, Jharkhand on the topic
“Federalism And Good Governance”
jointly organised by Vidhan Sabha,
Ranchi, Jharkhand and NUSRL, Ranchi.

On Nov 25, 2022 delivered a lecture in
Department of Justice, Ministry of Law
and Justice, Government of India in
the webinar on ‘Constitutional Rights
and Fundamental Duties’ on the topic
“Role of Fundamental Duties in Nation

Building”

On Dec 16, 2022 delivered a lecture
on the topic “Slum Dwellers: Law and
Judicial Approach in India” organised
by Kamkus College of Law, in
collaboration with Mahatma Hansraj
Faculty Development Centre (A Centre
of Ministry of Education, Govt. of India
under PMMMNMTT Scheme) Hansraj
College, University of Delhi in a FDP.

On January 11 to 13, 2023 delivered
lecture series on Concept of Criminology
for Bihar Officers in BIPARD, Gaya,
Bihar

. On Jan 18, 2023 delivered a lecture in
FDP Ranchi University on the topic “

Supreme Court on Sexual Harassment”

. On Feb 4-5, 2023 delivered lectures in
Central University of South Bihar, Gaya
on YR T 7 Fftrfer wrisRw,

. On 07 Feb 2023 participated as a

Member, Scientific and Technical
Committee of the National Conference
on Transforming India - for Risk to
Resilience (15th to 17th March, 2023) at
JNU New Delhi for preparatory meeting

. On Feb 18, 2023 delivered lecture in

Ranchi University, HRDC on “Ama
AR, WA i 3R W o e

. On March 13, 2023 jointly conducted
a National Seminar of Indian Law

Institute And JNU on “Human Rights

Commitment”

. On March 15, 2023 chaired session
in JNU on Disaster Management
Conference

. On March 25, 2023 delivered a
lecture in DU- PhD Course work on
“Constitutional Roots, Fundamental
Rights, Fundamental Duties and
Directive Principles of the State Policies”

Prof. (Dr.) Jyoti Dogra Sood, Professor,
ILI

. Invited as a resource person in a special
training program for Attorneys and
higher officials from the office of Attorney
General, Nepal organised by National
Law University, Jodhpur on the topic
“Juvenile Justice” and Narcotics Drugs
and Psychotropic Substances Law on

March 21 2023.

. Chaired a session in the International
Symposium on Remaking Criminology:
Contemporary  Insights from  the
Criminal Justice System organized by
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DME Law School on 18® March 2023.

Invited as a resource person in a
training program for First Class Judicial
Magistrate on Human Rights: Issues
and Challenges on 25" March 2023
organized by Indian Law Institute and
National Human Rights Commission
on the topic “Rights of Juveniles”.

Invited as a resource person in a training
program for Bangladesh Judges and
Judicial officers on the topic “Criminal
Justice Administration and Human
Rights” on 16" March 2023 organised
by National Judicial Academy, Bhopal.

Invited as a resource person in a
training program for Maldives Judicial
officers on the topic “Criminal Justice
Administration: Fair Trial and Human
Rights” on 15" February 2023 organised
by National Judicial Academy, Bhopal.

Invited as a resource person to deliver
lectures on CrPC from 17% January- 21*
January 2023 for Bihar Judicial Officers
organised by BIPARD.

Invited asa member of the interview panel
constituted for selection of Advocated for
their empanelment in DCPCR on 30®
January 2023.

Invited as resource person in a workshop
on Protection of Children from Sexual
offences Act 2012 on “Recording and
Appreciation of Evidence, Presumption
and Burden of Proof in cases under
POCSO Act 2012” on 26™ November
2022 organised by Chandigarh Judicial
Academy.

Invited as a resource person in a State
Level Conference on the Implementation
of POCSO Act 2012 on the topic
“Capacity Building of Functionaries
and Setting Systems for Monitoring
Review and Learning” on 13™ November
2022 organised by Social Welfare
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Department, Government of Bihar
under the aegis of Juvenile Justice
Monitoring Committee, Patna High
Court in collaboration with UNICEF.

Chaired a technical session in a National
Seminar on Women Police Station/
Mahila Thanas on the theme “Multi-
Disciplinary Approaches towards Crime
against Women” on 3" November 2022
organized by Vivekanand School of
Law and Legal Studies in collaboration
with National Commission for Women.

Invited as a principal discussant in
the Eighth International and Twelfth
Biennial Conference of the Indian
Society of Criminology on the Theme
“Victimisation of Women and Children”
on 5% November 2022 organised by
Centre for Criminology, Criminal
Justice and Victimology, RGNLU
in association with Indian Society of
Victimology.

Invited as a panellist at the Law School
Leaders Colloquium on the theme
“Revisiting Law School Leadership in
Reviving Legal Education” on October
17 2022 organised by School of Law,
Christ University, Delhi-NCR.

Coordinated a Conference on the theme
“Gender and the Indian Penal Code”
on October 6™ -8" at the Indian Law
Institute.

Invited as a resource person in a
training program for Bangladesh Judges
and Judicial officers on 20" October
2022 on the theme “Criminal Justice
Administration and Human Rights”
organised by  National Judicial
Academy, Bhopal.

Invited to be a judge at Quarterfinal
round of the Henry Durant Moot Court
Competition (National Round) on 24"
September 2022 organised by Indian
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Society of International Law and
International Committee of the Red
Cross.

Invited as a resource person in a training
program for Judicial officers on Human
rights on the topic “Criminal Justice and
Human Rights” on September 17 2022
organised by Indian Law Institute and the
National Human Rights Commission.

Invited for a lecture for Understanding
Gender Certificate Course (2021-2022)
on September 5% 2022orgainsed by
Centre for Women’s Studies, University
of Allahabad.

Coordinated a 3 day International
Conference on “Situating Justice in

Armed Conflict: Can there be Just Wars”
5h-7H August 2022.

Invited as a resource person in a
Refresher course on Prevention of Money
Laundering Act, 2002 on the topic
“Burden of Proof and Appreciation of
Evidence” on 8" May 2022 organised
by National Judicial Academy, Bhopal.

Invited for a lecture to Principal
Magistrates on the topic “Understanding
the Principles of Adversarial Nature and
restoration of Juvenile Justice System” and
“Historical Evolution of Juvenile Justice
System in India and Categorisation of
Children under the Present Statute”
on 3" April 2022 organised by Bihar
Judicial Academy.

Dr. Arya A .Kumar, Assistant Professor

(SS)
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Published an article titled “Anti-terrorism
laws in India: An Analysis” in YMER
Vol.22 Issue 1, January 2023 ISSN 0044-
0477.

Published an article titled “Contemporary
Relevance of Nuremburg Tribunals:
Issues and Challenges” in YMER Vol.22

INDIAN LAwW INSTITUTE

Issue 8, 2023 ISSN 0044-0477.

. Delivered a talk on “Constitutional
Values and Fundamental Principles of
the Indian Constitution” on Constitution
Day on 26th November 2022 at Ministry
of New and Renewable Energy, Atal
Akshay Urja Bhawan, Opposite CGO
Complex, New Delhi.

. Published a book titled “Bioterrorism and
Public Health: Emerging Challenges”
2022 by Lambert Academic Publications,
Sweden, ISSN 9786205528655

. Presented a paper in International
Conference on Contemporary Trends in
International Economic Laws organised
by Centre for International law ILS Law
College on 14-15 March 2023.

. Completed a Faculty Development
Programme (Online) on Pardigam Shift
in Teaching, Learning Evaluation and
Research in Legal Education In India
organised by VELS University from 18-
24" July, 2022.

. Published a book titled “Human Rights
of Vulnerable Groups: National and
International Perspectives” 2022 by the
Indian Law Institute, New Delhi ISSN
9788192792682.

. Contributed ASIL — 2021 & 2022 on the
subject Company Law

Dr. Deepa Kharb, Assistant Professor (SS)
Publications:
Book:

. Legal Research and Writing -New
Perspectives (LexisNexis,2022)[Co-
edited with Prof.(Dr)Manoj Kumar
Sinha]

Articles and Chapters in Books:
. Negotiating ABS and DSI in the CBD:
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Challenges and Opportunities for Fair
and Equitable Sharing of Benefits, 24(3)
Asian  Biotechnology and Development
Review, 2022 pp 3-22;

Cyber Law, (2020) LVI ASIL
Cyber Law, (2021) LVII ASIL

Geoblocking  of Online Content:
Copyright, Human  Rights and
Competition Law Issues in S.Sivakumar
and Lisa P. Lukose, Novel Dimensions of
Copyright Law(Thomson Reuters,2022);

Resource Person/Invited Lectures

Delivered a session as Resource Person in
Workshop on Comparative Constitution
& Public  Law-Developing ~ Model
Curricula for Commonwealth Comparative
Constitution and Public Law on March
02, 2023 at Lloyd Law College, Noida;

Delivered 7 sessions on “Indian Legal
System” for PCS  officers Training
Programme at BIPARD ,Bihar on
January 9-11,2023;

Invited as Resource Person to deliver
a talk on “Collaborative, Reflective and
Inquiry-Based Learning in Social Sciences
Education” in the One Week Online
Faculty Development Program on
“Modern Teaching Techniques in Social
Sciences” organized by the KamkusCollege
of Law, Ghaziabad in collaboration with
Mahatma Hansraj Faculty Development
Centre (A Centre of MoE, Govt. of
India under PMMMNMTT Scheme)
Hansraj College, University of Delhi on
December 19, 2022;

Delivered asessionon “Inzellectual Property
Rights-  Domain Names and Trademark
Disputes, Copyright in the Digital Medium
and Patents” on September 2,2022 in the
Online Course on Cyber Laws for IOs
and Prosecutors of CBI hosted by CBI
Academy Ghaziabad on September 02,

2022;

Delivered a lecture on
“Constitutionalisation of Public Law” on
August 2, 2022 in the ILI & CLEA-
MILAT Three Month Online Certificate
Course on Comparative Constitutional
and Public Law;

Invited as a resource person on
“Collaborative, Reflective and Inquiry-
Based Learning in Legal Education”
at Quality Improvement Programme
held at the School of Law at CHRIST
University, Delhi NCR Campus on June
30, 2022;

Presented a  paper on  “Digital
Sequence Information and Biodiversity
Conservation: Need for Multilateral
Benefit-Sharing  Framework” in the
“World Environment Day Observance
2022 - International Conference on
Sustainability & Subsistence - Human

Rights & Environmental Issues” on June
6,2022 at Lloyd Law College, Noida;

Invited as Resource Person to speak on
Comparative Constitution ¢ Freedom of
Expression on 2nd June, 2022 in CLEA-
MILAT Human Rights & Social Justice
Summer School - 2022 CLEA Golden
Jubilee International Conference, 2022
held from 27th May to 6th June, 2022
on June 2, 2022) at Lloyd Law College,
Noida.

Other Activities:

Coordinator, the Indian Law Institute
and CLEA-MILAT Research Mentoring
Programme(RMP)2022 from October
31,2022;

Coordinator- ILI & CLEA-MILAT
Three Month Online Certificate Course
on Comparative Constitutional and
Public Law — May 4, 2022 to August 10,
2022.
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XIV. FORTHCOMING ACTIVITIES

LL.M and PG Diploma Examinations

The examinations for PG Diploma courses
will start in the month of April, 2023 and the
semester end LL.M examinations are scheduled
to commence from May, 2023.

Publications on the Anvil

Journal of the Indian Law Institute (JILI)

Vol. 65 (2) (April-June 2023)

Vol. 65 (3) (July-Sep. 2023)

Vol. 65 (4) (Oct-Dec 2023)

Vol. 66 (1) (Jan—Mar 2024)

ILI Newsletter

Vol. XXV No. 2 (April — June 2023)
Vol. XXV No. 3 (July — Sept. 2023)
Vol. XXV No. 4 (Oct. — Dec. 2023)
Vol. XXVI No. 1 (Jan. - March 2024)
Annual Survey of India Law — 2022

Index to Indian Legal Periodicals — 2020 & 2021

Admissions

Admission  process for Ph.D/LL.M./Post
Graduate Diploma Courses (2023-2024 batches)
will begin from March, 2023 onwards.

Proposed Infrastructure Development

The Institute is planning the following
infrastructure & IT development work :

. Procurement of Storage Area Network
(SAN) and its assisted Devices.

. Procurement of Video Conferencing
System and PA System for Plenary Hall.

. Restructuring of Institute LAN and Wi-
Fi Network.

J Procurement of Software’s (Windows
Server 2019, Windows 11 and MS Office
2019).

. Proposal for Procurement of Customised

Campus Management Software.

. Restructuring and  Upgradation  of
Institute Website.

. Renovation of ILI Server Room for
converting into fire proof protection

ForTH COMING EVENTS

. The Indian Law Institute will organise a
National Conference on the Working of
the Indian Judicial System on April 22-

23,2023.
. The Indian Law Institute in collaboration
with  National ~ Human  Rights

Commission will organize a one-day
program on May 27, 2023 for Ofhcials
working in Juvenile Homes, Old Age

Homes& Health Sector on Human
Rights: Issues and Challenges.

. Indian Law Institute and National
Institute of Defence Estate Management
(NIDEM) will organise a 5-day Training
programme on Law Training for Group
A Officers of Indian Defence Estate
Services from June 05-09, 2023.

XX
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10.

11.

THE INDIAN Law INSTITUTE, NEW DELHI
(DEEMED UNIVERSITY)

List oF GOVERNING CouNcIL. MEMBERS OF ILI
Ason 31.03.2023

Hon’ble Dr. Justice D.Y. Chandrachud, Chairman

Supreme Court of India,

New Delhi

Hon’ble Union Minister of Law & Justice Ex-Officio Vice-President

Government of India
Shastri Bhawan

New Delhi

Hon’ble Mr. Justice Surya Kant Member & Treasurer, ILI
Judge,

Supreme Court of India

New Delhi

Chairman, Ex-Officio Member
Law Commission of India

Hon’ble Mr. Justice A.M. Sapre, Member

Former Judge, Supreme Court of India

New Delhi

Attorney General for India Ex-Officio Member
Solicitor General of India Ex-Officio Member
Mr. Sanjay Jain Member

Additional Solicitor General
Supreme Court of India

Mr. PH. Parikh Ex-Officio Member
President,

Indian Society of International Law,

New Delhi

Secretary, Ex-Officio Member

University & Higher Education,
Ministry of Human Resource Development,
New Delhi

Chairman, Ex-Officio Member
University Grants Commission,
New Delhi
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12.  Prof. Ranbir Singh, Member
Former Vice Chancellor
National Law University, Delhi

13. Prof. P. S. Jaswal, Member
Former Vice Chancellor,
National Law University, Patiala

14.  Mr E. C. Agarwal, Member
Advocate,
Supreme Court of India,

15. Prof. (Dr.) Manoj Kumar Sinha Ex-Officio Member
Director, ILI

16.  Mr. Shreenibas Chandra Prusty Ex-Officio Non-Member

Secretary
Registrar, ILI
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THE INDIAN Law INSTITUTE, NEW DELHI
(DEEMED UNIVERSITY)

List oF MEMBERS OF EXECUTIVE COMMITTEE
Ason 31.03.2023

1. Hon’ble Dr. Justice D.Y. Chandrachud, Ex-Officio Chairman
Chief Justice of India/President, ILI

2 Hon’ble Union Minister of Law & Justice, Ex-Officio Vice President
Govt. of India,

3. Hon’ble M. Justice Sanjay Kishan Kaul Nominated Member
Judge
Supreme Court of India
New Delhi

4. Hon’ble Mr. Justice Surya Kant Ex-Officio Member
Judge, Supreme Court of India/
Treasurer, ILI

5. Secretary, Department of Legal Affairs Ex-Officio Member
Ministry of Law & Justice, Government of India
New Delhi

6. Secretary, Department of Expenditure Ex-Officio Member
Ministry of Finance, Government of India
New Delhi

7. Chairman or Nominee of Chairman Ex-Officio Member
University Grants Commission, New Delhi

8. Prof. (Dr.) Manoj Kumar Sinha Officio Member
Director, ILI

9. Mr. Shreenibas Chandra Prusty Ex-Officio Non-Member Secretary

Registrar, ILI
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THE INDIAN Law INSTITUTE, NEW DELHI
(DEEMED UNIVERSITY)

ListT oF MEMBERS — ACADEMIC COUNCIL
Ason 31.03.2023

Hon’ble Mr. Justice S. Ravindra Bhat Chairman
Judge, Supreme Court of India

Prof. (Dr.) Manoj Kumar Sinha Chairman
Director, 1LI

Prof. (Dr.) S.Sivakumar Chairman

Senior Professor, ILI

Prof.(Dr.) Jyoti Dogra Sood Chairman
Professor, ILI

Dr. Deepa Kharb Chairman
Assistant Professor (SS), ILI

Mr. Shreenibas Chandra Prusty Ex-Officio Non-Member Secretary
Registrar, ILI
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THE INDIAN Law INSTITUTE, NEW DELHI
(DEEMED UNIVERSITY)

List oOF MEMBERS - FINANCE COMMITTEE
Ason 31.03.2023

1. Hon’ble Mr. Justice Surya Kant Chairman
Judge, Supreme Court of India

2. Solicitor General of India Member

3. One Nominee of the Governing Council Vacant
nominated by the CJI

4. Secretary, Deptt. of Legal Affairs Member

Ministry of Law and Justice

5. Secretary, Deptt. of Expenditure Member

Ministry of Finance

6. Representative of the Chairman Member

University Grants Commission

7. Prof. (Dr.) Manoj Kumar Sinha Member
Director, ILI

8. Sh. Shreenibas Chandra Prusty Secretary
Registrar, ILI
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THE INDIAN LAw INSTITUTE

AUDITED FINANCIAL STATEMENTS
For THE FINANCIAL YEAR 2022-23

Thakur, Vaidyanath Aiyar & Co.
Chartered Accountants
Delhi, Mumbai, Chennai,
Kolkata, Chandigarh, Patna
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THAKUR, VAIDYANATH AIYAR & CO. 221-223, Deen Dayal Marg, New Delhi-110002
Chartered Accountants Phones : 91-11-23236958-60, 23237772

New Delhi, Mumbai, Kolkata, Chennai. Fax : 91-11-23230831 ‘
Patna and Chandigarh E-mail : tvandeca @ gmail.com

Independent Auditors’ Report

To the Governing Council
The Indian Law Institute

Report on the Audit of the Financial Statements

Opinion :

We have audited the accompanying Financial Statements of The Indian Law
Institute, which comprise the Balance Sheet as at 31% March,2023, Statement of
Income and Expenditure, Receipt and Payment Account for the year then ended and
Notes to the Financial Statements, including a summary of significant accounting

policies and other explanatory information.

In our opinion and to the best of our information and according to the explanations
given to us, the accompanying financial statements of the Institute, read together
with Significant Accounting Policies and Notes the Accounts to the financial
statements, have been prepared in accordance with the applicable Laws, in the
manner so required and give a true and fair view in conformity with the other
accounting principles generally accepted in India of the state of affairs of the Institute

as at 31°' March , 2023 and its surplus for the year ended on that date.
Basis for Opinion :

We conducted our audit in accordance with the Standards on Auditing (SAs). Our
responsibilities under those Standards are further described in the Auditor's
Responsibilities for the Audit of the Financial Statements section of our report. We
are independent of the organization in accordance with the Code of Ethics issued by
the Institute of Chartered Accountants of India together with the ethical requirements
that are relevant to our audit of the financial statements under the provisions of the

Act, and we have fulfilled our other ethical responsibilities in accordance with these
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requirements and the Code of Ethics. We believe that the audit evidence we have

obtained is sufficient and appropriate to provide a basis for our opinion.

Responsibilities of Management for the Financial Statements:

Management of the Institute is responsible for the preparation of these financial
statements in accordance with applicable Laws and for such internal control as
management determines is necessary to enable the preparation of financial statement
that are free from material misstatement, whether due to fraud or error and that give a
true and fair view of the financial position, financial performance in accordance with the
accounting principles generally accepted in India, including the applicable Accounting
Standards. In preparing the financial statements, management is responsible for
assessing the entity’s ability to continue as a going concern, disclosing, as applicable,
matters related to going concern and using the going concern basis of accounting
unless management either intends to liquidate the entity or to cease operation, or has
no realistic alternative but to do so. Those charged with governance are responsible for

overseeing the entity’s financial reporting process.

Auditor’s Responsibilities for the Audit of the Financial Statements:

Our objectives are to obtain reasonable assurance about whether the financial
statements as a whole are free from material misstatement, whether due to fraud or
error and to issue an Auditor's Report that includes our opinion. Reasonable
assurance is a high level of assurance, but is not a guarantee that an audit
conducted in accordance with SAs will always detect a material misstatement when
it exists. Misstatements can arise from fraud or error and are considered material if,
individually or in the aggregate, they could reasonably be expected to influence the
economic decisions of users taken on the basis of these financial statements.

As part of an audit in accordance with SAs, we exercise professional judgment and

maintain professional skepticism throughout the audit. We also:

¢ Identified and assessed the risks of material misstatement of the financial

statements, whether due to fraud or error, design and perform audit procedures
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responsive to those risks, and obtained audit evidence that is sufficient and
appropriate to provide a basis for our opinion. The risk of not detecting a material
misstatement resulting from fraud is higher than for one resulting from error, as
fraud may involve collusion, forgery, intentional omissions, misrepresentations, or

the override of internal control.

¢ Obtained an understanding of internal financial controls relevant to the audit in
order to design audit procedures that are appropriate in the circumstances, but not
for the purpose of expressing an opinion on the effectiveness of the entity’s

internal control.

e Evaluated the appropriateness of accounting policies used and the
reasonableness of accounting estimates and related disclosures made by

management.

e Concluded on the appropriateness of management's uses of the going concern
basis of accounting and, based on the audit evidence obtained, whether a material
uncertainty exist related to events or conditions that may cast significant doubt on

the entity’s ability to continue as going concern.

e We communicated with those charged with governance regarding, among other
matter, the planned scope and timing of the audit and significant audit findings,
including any significant deficiencies in internal control that way identified during

our audit.

Report on other Legal and Regulatory Requirements:

a. we have sought and obtained all the information and explanations which to the

best of our knowledge and belief were necessary for the purposes of our audit.

b.in our opinion, proper books of account as required by relevant laws have been
kept by the Institute so far as it appears from our examination of those books of
account.
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c. the Balance Sheet and the Statement of Income and Expenditure, dealt with by
this Report are in agreement with the books of account and Returns filed by the

Institute

d. In our opinion, the aforesaid Financial Statements comply with the Accounting
Standards to the extent applicable.

For Thakur, Vaidyanath Aiyar & Co.
Chartered Accountants
FRN: 000038N

o= —=
(Anil K Thakur)  ~°

Partner
M.No. : 088722

UDIN : 23088722BGYSLM9265

Place; New Delhi
Date: 22" September,2023
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P THE INDIAN LAW INSTITUTE
(@n); Bhagwandas Road, New Delhi

=k

BALANCE SHEET as at 31st March, 2023

Schedule As at As at
31.03.2023 31.03.2022
(Rs.) (Rs.)

SOURCES OF FUNDS
Capital Assets Fund 1 4,38,408 7,23,761
General Fund 2 1044,08,802 1011,42,654
Accumulation Fund 3 70,00,000 -
Plan Grant from UGC 4 207,64,278 234,91,776
Special Development Grant from Ministry of Law & Justice 5 200,00,000 200,00,000
Specific Funds 5] 271,52,648 254,17,546
Current Liabilities 7 82,85,071 135,10,208

TOTAL 1880,49,207 1842,85,945
APPLICATION OF FUNDS
Property, Plant & Equipment 8
Gross Block 1303,60,174 1276,89,020
Less: Accumulated Depreciation 1017,47,520 966,79,755
Net Block 286,12,654 310,09,265
Investments 9 1240,69,711 1083,27,198
Current Assets, Deposits and Advances 10 353,66,842 449 .49 482

TOTAL 1880,49,207 1842,85,945
Significant Accounting Policies & Notes to Accounts 21

Schedule Nos. 1 to 21 form an integral part of the Accounts

As per our report of even date attached
For Thakur, Vaidyanath Aiyar & Co.
Chartered Accountants

FRN: 000038N

%Ny ”

- % A_/ﬂ’a'
Anil K. Thakur Praf, {Dr.) Manoj Kumar Sinha Shreenibas'Chandra Prusty Dr. A K. Verma Ashish Bawa
(Partner) (Director) (Registrar) {Joint Registrar) (Accounts Officer)
M.No.0B8722

oIN: ) F088 722 B¢ prLIxR26S

Place: New Delhi

Date: 2%/0}7‘2,0 23
B
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@eﬁ?@ THE INDIAN LAW INSTITUTE

S Bhagwandas Road, New Delhi

INCOME & EXPENDITURE ACCOUNT FOR THE YEAR ENDED 31st MARCH, 2023

—— 1 TS TSR

Schedule Year Ended Year Ended
31.03.2023 31.03.2022
(Rs.) (Rs.)

INCOME
Grant-in-aid | 650,00,000 350,00,000
Rent 12 134,39,634 129,75,162
Fees 13 174,989,080 178,98,284
Interest 14 42,95 774 40,77,918
Sale of Journals and other publications 15 5,70,138 7,08,358
Miscellaneous Income 16 2,22,945 72,399
Closing Stock of Publication 20,27,075 26,70,698

TOTAL (i) 1030,54 646 734,02,818
EXPENDITURE
Salaries & Allowances 17 652,068,773 634,35,190
Administrative Expenses 18 168,91,031 149,40,622
Journal and Publication Expenses 19 28,35,195 22,680,196
Lectures, Seminars and Course Expenses 20 31,29,887 23,05,939
Depreciation on Property, Plant & Equipment 8 20,54,914 13,72,874
Opening Stock of Publication 26,70,698 23,75,464

Total (ii) 927,88,498 867,10,285
Surplus/ (Deficit) for the year (i - ii) 102,686,148 (133,07,466)
Less: Accumulation of Income under Section 10(23C)(via) of
the Income Tax Act, 1961 70.00.000 -
Balance Transferred to General Fund 32,66.148 (133,07,466)
Significant Accounting Policies & Notes to Accounts 21

Schedule Nos. 1 to 21 form an integral part of the Accounts
As per our report of even date attached

For Thakur, Vaidyanath Aiyar & Co.

Chartered Accountants

FRN: 000038N

e b

Anil K. Thakur L Prof, {Dﬁ Manoj Kumar mha Shreenibas Chandra Prusty K Verma Ashish Bawa
(Partner) {Director) (Registrar) (Jmnt Registrar) (Accounts Officer)
M.No.088722

VoIN: 2088722 BG}ULWS‘ZCS

Place: New Delhi
Date: 7 ?6,7&.&3
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A
PN THE INDIAN LAW INSTITUTE
\gnﬁ'\% Bhagwandas Road, New Delhi

RECEIPT & PAYMENT ACCOUNT FOR THE YEAR ENDED 31st MARCH, 2023

Year Ended Year Ended
(Rs.) (Rs.) (Rs.) (Rs.)
RECEIPT
Opening Balances;
Cash in hand 10,169 8,950
Cash at Bank 146,688,041 146,98,210 112,69,875 112,78.825
Grant-in-aid from Ministry of Law & Justice 650,00,000 350,00,000
Special Development Grant from Ministry of Law & Justice - 650,00,000
Rent 120,75,593 125,48,552
Fees 174,96,580 179,30,284
Interest 2,55606 1,76,350
Sale of Journals and other publications 570,138 7,068,358
Miscellaneous Income 2,227T1 36,958
Specified Funds 2,71.914 1,88,190
Current Liabilities 47,52 843 68,22,169
Investments 359,91,528 310,08.212
Current Assets, Deposits and Advances 12,50,434 69,05,507
TOTAL 1625,85,617 1876,03,405
PAYMENT
Salaries & Allowances 475,04,727 438,13,856
Administrative Expenses 151,06,621 129,71,056
Journal and Publication Expenses 5,096,339 10,47,539
Lectures, Seminars and Course Expenses 20,68,492 19,23,818
Special Development Grant from Ministry of Law & Justice - 450,00,000
National/ International Conference/ Workshops 3,77,756 -
Current Liabilities 316.96,625 265,00,571
Property, Plant & Equipment 26,71,154 3367413
Investments 465,00,000 150,00,000
Current Assets, Deposits and Advances 4716811 232,80,942
Closing Balances:
Cash in hand 7,615 I 10,169
Cash at Bank 13,39477 13,47,092 146.88,041 146,98,210
TOTAL 1525,85,617 1876,03,405

For Thakur, Vaidyanath Alyar & Co. = -
Chartered Accountants
FRN: 000038N

Anil K. Thakur anoj Kumar Siftha Shreenibas Chandra Prusty Dr. A. K. Verma Ashish Bawa
{Partner) (Director) (Registrar) (Joint Registrar) {Accounts Officer)
M.No.088722

UDIN: 2305’8722 BeY L9268

Place: New Delhi

Date: 7 yéi/hlg
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As At As At
31.03.2023 31.03.2022
SCHEDULE -1
CAPITAL ASSETS FUND
(Rs.) (Rs.)
Balance as on 01.04,2022 7,23,761 10,52,629
Less: Assets written off during the year - b
7,23,761 10,52,629
Less: Transferred to Accumulated Depreciation 2,85,353 3,28,868
4,38,408 7,23,761
As At As At
31.03.2023 31.03.2022
SCHEDULE - 2
GENERAL FUND
(Rs.) (Rs.)
Balance as on 01.04,2022 1011,42,654 1144,50,120
Add: Amount transferred from Income & Expenditure Account 32,66,148 (133,07 466)
1044,08,802 1011,42,654
As At As At
31.03.2023 31.03.2022
SCHEDULE -3
ACCUMULATION FUND
(Rs.) (Rs.)
Accumulation of Income under Section 70,00,000
10(23C)(via) of the Income Tax Act.1961 )
70,00,000 -
As At As At
31.03.2023 31.03.2022
SCHEDULE -4
PLAN GRANT FROM UGC
{Rs.) (Rs.)
Balance as on 01.04.2022 23491776 267,50,264
Add: Grant received during the year > "
Less: Depreciation of Property, Plant & Equipment (Plan) 27,27,498 32,658,488
** 207,64,278 = 23491776
*k
Represented by:
Balance in Property, Plant & Equipment(Net Book Valie) 203,67,898 230,985,398
Advances (Refer Schedule 10-E) 531,329 531,329
Balance Available invested in FDRs/Excass amount spent) (1,34,949) (1.34,948)
207,64,278 234,91,776
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As At As At
31.03.2023 31.03.2022
SCHEDULE -5
SPECIAL DEVELOPMENT GRANT FROM MINISTRY OF LAW & JUSTICE
(Rs.) (Rs.)
Balance as on 01.04.2022 200,00,000 -
Add: Grant received during the year - 650,00,000
Less: Payment of Property Tax to NDMC - (450,00,000)
Balance as on 31.03.2023 =% 200,00,000 200,00,000
*% Represanted by:
Advances (Refer Schedule 10-E) 200,00,000 200,00,000
Balance Available = =
200,00,000 200,00,000
As At As At
31.03.2023 31.03.2022
SCHEDULE - 6
SPECIFIED FUNDS
(Rs.) (Rs.)
Life Membership Fund
Balance as on 01.04.2022 206,88,560 194,63,457
Add: Interest/ Dividend on the investment of the fund 11,65,222 10,39,614
Add: Fee received during the year 6,67, 874 1,85,489
Sub-Total (A) 225,21,656 206,88,560
Sulakhna Devi Fund
Balance as on 01.04.2022 6,63.644 5,30,493
Add: Interest for the year on the investment of the fund 36,055 33,151
Sub-Total (B) 6,99,699 6,63,644
Gold Medal Fund
Balance as on 01.04.2022 40,65,342 38,58,696
Add: Interest for the year on the investment of the fund 2,27,403 2,068,646
Less: Gold Medal Expenses during the year 3,61,452 -
Sub-Total (C) 39,31,293 40,65,342
Grand Total (A+B+C) 271,52,648 254,17,546
As At As At
31.03.2023 31.03.2022
SCHEDULE -7
CURRENT LIABILITIES
(Rs.) (Rs.)
Expenses Payable 47,968,371 99,41,423
Security Deposit 18,64,186 17,45,186
Earnest Money Deposit 1,26,500 1,31,500
Output GST Payable 2,95,224 2,25 544
Other Liabilities 12,02,790 14,66,555
82,85,071 135,10,208
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As At As At
31.03.2023 31.03.2022
SCHEDULE - 10
CURRENT ASSETS, DEPOSITS & ADVANCES
(Rs.) (Rs.)
(A) CASH AND BANK BALANCES
Cash in Hand 5867 5,900
Postage Imprest 1,748 4 269
Saving Bank Accounts:
Uco Bank Afc No.9792 1,33,260 5,44, 691
Uco Bank A/c No.257036 6,92,195 136,52,083
Bank of Baroda A/c No.13830100008557 461,094 4,52 853
Uco Bank A/c No.02070110120941 33,017 15,773
Uco Bank Afc No.88227 19,911 22641
13,47,092 146,98,210
(B) CLOSING STOCK OF PUBLICATIONS 20,27,075 26,70,698
(C) INTEREST ACCRUED ON INVESTMENT
General Fund 16,91,639 14,57 007
Sulkhana Devi Fund 13,570 11,763
Life Membership Fund 2,37.061 2.71,805
Gold Medal Fund 67,662 56,482
20,09,932 17,96,857
(D) AMOUNTS RECEIVABLE
Ministry of Law & Justice 47.07,280 8,22,847
National Human Rights Commission 520,793 2,53,698
Interest Receivable - 1,41,960
Recoverable from Staff (Electricity Charges) 177 -
Input Tax Credit (ITC) 4,83 864 66,646
Tax Deducted At Source (GST) 25,838 1,03,362
TDS Recoverable 11,61,749 11,95,763
68,99,701 25,84,276
(E) DEPOSITS AND ADVANCES
Advances to CPWD
5,31,329 5,31,329
Non-Plan Funds 200.00,000 205,31,329 200,00.000 205,31,328
Advances to Staff 16,972 2,000
Advances to Others
Plan Funds - -
Non-Plan Funds 3,500 3,500 3,500 3,500
Deposits 60,000 60,000
Prepaid Expenses 24.71,241 26,02612
230,83,042 231,99,441
GRAND TOTAL (A+B+C+D+E) 353,66,842 449,49,482
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Year Ended Year Ended
31.03.2023 31.03.2022
Schedule - 11
Grant-in-aid
S.No. (Rs.) (Rs.)
Grant received from M/o Law & Justice 650,00,000 350,00,000
650,00,000 350,00,000
Schedule - 12
Rental Income
S.No. (Rs.) (Rs.)
1 OJ/L Wing - M/o Law & Justice 51,19,320 51,189,320
2 Cental Agencies - M/o Law & Justice 77,52,192 77,652,192
3 Annexe & Meeting Rooms 5,68,122 1,03,650
134,39,634 129,75,162
Schedule - 13
Fees & Subscription
S.No. (Rs.) (Rs.)
1 PG Diploma Courses 72,89,374 62,62,797
2 LL.M. Course 55,68,700 36,83,800
3 Ph.D. Course 5,11,000 4,42 000
4 Admission Process Fee (Diploma/ LL.M/ Ph.D.) 20,26,500 44 15,000
5 Online IPR Course 5,66,200 12,58,600
6 Online Cyber Law Course 12,66,050 17,96,123
7 Library Fees 30,556 2,103
8 Recruitment Application Fee . -
9 Membership Fee - Ordinary Members 2.,40,000 37,861
174,899,080 178,988,284
Schedule - 14
Interest Received
S.No. (Rs.) (Rs.)
1 Interest on General Fund Investments 40,40,168 38,37,925
2 Interest on Saving Bank Accounts 2,55,606 2,38,883
4295774 40,77,918
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Schedule - 15 Year Ended Year Ended
Sale of Journal & Other Publication 31.03.2023 31.03.2022
S.No, (Rs.) (Rs.)
1 Annual Survey 1,07,145 73,505
2 Journal Income 4,05,832 5,088,113
3 Publication Income 57,161 36,600
4 Newsletter Income - 140
5,70,138 7,08,358
Schedule - 16
Miscellaneous Income
S.No. (Rs.) (Rs.)
1 Photostat/ Computer Printing Charges 26,975 2,512
2 Royalty 2,695 3,953
3 Diploma Certificate Charges 1,000 -
4 Membership I-Card Charges 7,355 3,500
5 Others 1,84,920 62,434
2,22,945 72,389
Schedule - 17
Salaries & Allowances
S.No. (Rs.) (Rs.)
1 Salaries & Allowances 540,52,044 495,23,458
2 Contribution to Provident Fund 51,40,625 48.14,242
3 Gratuity Expenses payable to LIC 19,76,295 22,118,065
4 Leave Encashment Expenses payable to LIC 2,508 34,80,049
5 Leave Encashment with LTC 3,567,466 97,857
6 DA Arrears 7.24,635 6,23,241
7 LTC/HTC Expenses 8,48,482 2,98,658
8 Group Mediclaim Premium 9,50,468 14,39,620
9 Honorarium to Staff 1,01,350 49,000
10 Children Education Allowance 10,53,000 8,91,000
652,068,773 634,35,190
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Schedule - 18 Year Ended Year Ended
Administrative Expenses 31.03.2023 31.03.2022
S.No. (Rs.) (Rs.)
1 Travelling & Conveyance 1,77,405 92,853
2 Security Services 27,43,367 26,65,652
3 Housekeeping and Outsourcing Expenses 45,26,840 41,21,700
4 Electricity & Water 17,04,895 11,43,559
5 Telephone & Fax 75,200 88,404
6 Photostat, Printing & Stationary 5,46,934 4.00,113
7 Postage & Stamps 1,07,019 1,37,676
8 Insurance 2,91,327 235725
9 Property Tax to NDMC 23,113,767 29,03,345
10 Refreshment 3,77.052 1,49,746
11 Statutory Auditor's Remuneration 75,000 60,000
12 Internal Auditors's Remuneration - 2,30,000
13 Legal & Professional 15,000 30,000
14 Membership & Subscription 55,000 1,13,634
15 Repair & Maintenance 30,66,523 16,52,638
16 Liveries to Staff 60,000 60,000
17 Staff Car Expenses 40,299 18,043
18 Newspaper Reimbursement Expenses 1,71,000 1,70,982
19 Telephone Reimbursement Expenses 2,13,373 1,96,910
20 Recruitment Expenses 10,760 1,35,8897
21 Staff Training Expenses 1,61,977 94,300
22 Library Book Binding Charges 30,250 16,095
23 Miscellaneous 1,28,043 2,23,350
168,91,031 149,40,622
Schedule - 19
Journall Publication Expenses
S.No. (Rs.) (Rs.)
1 Journal Expenses 6,21,839 4,85,549
2 Publication/ Annual Survey/ Digitization Expenses 1,32,944 2,46,024
3 Newsletter Expenses 4,53,584 2,04,916
4 Subscription of Journals/ Database 16,26,828 13,43,707
28,35,195 22,80,196
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Schedule - 20 Year Ended Year Ended
Lecture, Seminar & Course Expenses 31.03.2023 31.03.2022
S.No. (Rs.) (Rs.)
1 Diploma Course Expenses 10,65,746 10,83,417
2 Ph.D. Expenses 67,730 35,839
3 LLM Course Expenses 7,21,978 6,57,786
4 Online IPR Course 16,000 24,000
5 Online Cyber Law Course 16,000 24,000
6 Meeting & Seminar Expenses 5,99,557 3,95,897
7 National/ International Conference/ Workshop 3,81,271 -
8 Convocation Expenses 1,16,605 -
9 Scholarship 1,45,000 85,000
31,29,887 23,05,939
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SCHEDULE - 21

IGNIFICANT A NTING POLICIES AND NOTES TO ACCOUNT.

(A) A

ountin ion:

i, These Financial Statements have been prepared on going concern concept on accrual basis under
historical cost convention, and are in compliance with generally accepted accounting principles and the
applicable Accounting Standards.

i,  The preparation of financial statements in conformity with generally accepted accounting principles in
India requires management to make estimates and assumptions that affect the reported amounts of
assets and liabilities and disclosures of contingent liabilities at the date of the financial statements and
the reported amounts of revenue and expenses during the reporting period. Differences between the
actual results and estimates are recognized in the year in which results are known materialized.

(B) ACCOUNTING POLICIES

Ti

(a) Income from Grants for Specific Projects is accounted for to the extent expenses for the projects
are incurred. However, unspent amount of grant is appropriated as income on completion of the
projects unless the unspent amount is refundable. Other grants are accounted for as income on
receipt basis.

(b) Amount overspent, in case of a project, is shown as recoverable.

(c) Income from Fees, Annex Rent and Rent from halls is accounted for on cash basis. However, fee
received in advance is carried forward to be adjusted in future.

(d) Journals purchased for the library and Ordinary Membership Subscription received during the
year is accounted for on cash basis.

(e) Other items of Income and Expenditure Account of the Institute are accounted for on accrual
basis,

(f) Interest in investments relating to specified funds is credited to the respective funds.

(g) Gratuity and Leave Encashment policies have been taken from Life Insurance Corporation of India
and the annual contributions are accounted for as expense, in the relevant year.

(h) Life Membership fees and Ordinary Membership fees of new members are received after obtaining
approval of the Membership Committee of the Institute.

(a) Depreciation was not provided on Fixed Assets upto 31.03.2010 and an amount equal to the cost
of fixed assets acquired during the year was appropriated out of surplus for the year and credited
to Capital Assets Fund. However, as per the decision of the Executive Committee, annual
depreciation was since been calculated on Fixed Assets of the Institute as per the rates prescribed
in the Income Tax Act, 1961 for the year ended 315t March 2011. As decided, annual depreciation
on Fixed Assets procured prior to 31.3.2010 amounting to Rs.2,30,74,958 is being adjusted
against the Capital Assets Fund and the same practice will be followed till the Assets are fully
depreciated and Capital Assets Fund is exhausted.
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(b) Assets acquired out of one time UGC Grant have also been capitalized as Fixed Assets.
Depreciation on Fixed Assets procured out of Plan Grant received from UGC is adjusted against
'Plan Grant from UGC’ (Refer Schedule-3),

3. Cost of Library Books and other publications intended to be kept as reference material in the library is
capitalized.

4. The cost of books and Annual Survey published after 1.4.2004 and remaining unsold at the year-end is
included in the Closing Stock of Publications.

(C) NOTES TO ACCOUNT

1. The Indian Law Institute is registered ufs 12A of the Income Tax Act 1961, vide letter no. JE-
3(34)/62/8250 dated 9™ July 1974 issued by the office of The Commissioner of Income Tax, New Delhi.

2. The Institute is approved u/s 10(23C)(vi)(via) of the Income Tax Act 1961 vide Order No. F.No.
DGIT(E)/10(23C)(VI)/2010-11/1579 dated 29" March 2011 issued by Director General of Income
Tax(Exemption), Ministry of Finance, Government of India.

Further, as per the provisions of the Finance Act 2020, The Institute has been Re-registered under
Section 10(23)(vi) of the Income Tax Act,1961 vide Unique Registration AAATT8926GC20216 dated 28
March, 2022.

3. Ason 31.03.2023, a sum of Rs.2,00,00,000 is appearing as Advance given to CPWD by the Institute for
renovation of building. This amount was received from the Ministry of Law & Justice as Development
Grant on 15.03.2022 and paid to CPWD on 30.03.2022, The renovation work is still going on and advance
will be adjusted on receipt of requisite bills and Utilization Certificate from CPWD after completion of the
renovation work.

4. The Institute has taken Insurance policy for Leave Encashment and Group Gratuity from Life Insurance
Corporation of India. The contributions made and/ or amount determined to be payable to the respective
funds are accounted for as an expense.

5. Previous year’s figures have been rearranged/ regrouped wherever necessary.

A

o e >

(Prof. (Dr.) Manoj Kumar Sinha) ! (Shreenibas Chandra Prusty) (Dr. A, K. Ver?ﬁa) (Ashish Bawa)

Director Registrar Joint Registrar Accounts Officer

Place: New Delhi
Date: | gyg?fgg 13
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. TR fafe dwee

.
T&AA: BT AU Bl WIcATed Bod & 3697
T T 1956 # YRar fafe e (31E. Td. s.)
I RATURAT BT TS 2T | &5 quf I ol =grafaet
& YR & URUTTARESY gfch! TATAT T 7T¢ 2T |
g AT & b ek Bl AawAT FlbdiD
THATST BT IR g AT BT Th AT U ATe
% oo T 9g ofiv faafad & wwar € | wge
Tafer seuTE g wATUd B & Bg HgdqoT BROT
& | UgeT, lefel & U H el STEUTe Bl Yersiiiad
P DI IAFIRAT oA Hifs YR H wdAdl o
Ugel 3flR Wdaar & 91g fafte s offv fafus
ferem Iuferd & & | GIRT, Jdd AP I
DT AT & Toiad Tt uRETSTaredt ®1 AMHe
FAT 3MaeAd o g & sregat oy wgfes
Tgar srufeid o | diver, fafus aaa & Ma-
o omreTsit B Ue & WY W A i A S
TN, gebTe 3R fafer & arearues arfes I &
Bl & Uld Teb HHTead eleehivT faeid fear s
Tk |

TRYT & Il | fafe fagrer 1 iwor aelt, TR &
AT BT HATATISTeR, 3TTfeles 3R 31T STaegesdrsit &
TRT A b ToTQ Bl H faepRid sz 3R sreiura
BT YTcATTed Boel, Bl FaIT BT UTcATied Beel,
FIT 3R a5 &5 § Ta-H1d B UeATed B
Td TTeTel BT, BIefe! TS YUTTe! H JYHR Hve,
I TET TG ST 3 STezpz T, Joaeh T
S-UeBTT 31TfE UehTIerd Beel AMH ¢ |

TR, AT IASEImoT 3ffefead, 1860 &
3EfeT WS WaTad e § | Hee 6 et
3fiv ST TEdsar SWd IRl 3 Wi SrgHuTe
B Feel & foie srdferd <erfoie wdsar grEred
T ¢ | TR Bl 6 gead: TRa W, A

R & AT T ITATENLT T P UG el
€ | TR TR % BT Tl 311 R & 3Feelt STeeet
T UG IUTAL § | A IoAad A1aTetd 3
I ATATAT & AT, ThIe, BRI THBTI,
Forafd, fafer & demamaer i Wit Twme &
AR ufReg & W € |

wifaa fRufaarea

29-10-2004 I Sfega=T ¥, TH9-9/2001-7.3
¥ BRI a8 2004 # WRAF fafe dweme & Jfad
TfaaTera &1 gt [Ga1 T | TR &1 SaseT gRT
AT, 2017 7 T ¥ (4.00 # & 3.35 Q) &
1y veATtad fosar s ¢ | [Fyfdamea g st
& fadre wfafa grr feg e g ik gEfdeies
& uTq, Toyfaarad sreeme ST o S, 2018 |
TayfaaTer seerer anT STfUfead B URT 12 W &
e TR Tafer TeTe & ATl &l SigHifed fear
T | TayfSeTcTa e 3maT gy rediy fafer dwena
I UTHIh UcATfdd & 3R IR I 2 BT Wl g
BITE 2T |

9 2004 H R faf Hwerme @1 Arfed faufaarea
AT b1 HIYUTT &b GG T of SJHHTA-URP TeT Qo
TH.-2 qUIg (YUichlicids) TT e, St BriEH %
g | ad 2009-2010 # TRAF F TATA.TH. -
3 Iug (HAbIeile) BB s T6aT | HRAE o
$Teifoies ¥ 2013-2014 % fole Tebifeiy Teed. o
- 199 (quiTicicr) BTEHH s BT | 3 BhhH
I BT | daR TobaT 74T & o Taameif <ot fay &1
fafere oTTett 3flv =g B Yeheus &Y JeaToTd BT
I A Tb | O fafte &7 | sy & 9y
AT AFTU e el | Ty oar ¢ =it fob o9
T GBTod, AT kT IT Sifeis &l & Tgrdor & ol
Taroyeadt ufthaneit I SE 7€ HeheuaTs 3fiv ameas

TG T HATAT o 3R TGl b A AT TR
% TeIehT I UTH BIdl g | IdHTe |, Bl STeaae i
FTE & T 7 B ol aTet AfBat w1 ufaffea
AT THEE |

TR el H Hgeaqui fHepT fT b | Tellel. TH
FAFT | Tgayul & S ARSI ATIR B,
difed Huer AfUER FHee, A9 AfUER T =1fas
RIS AHed & | MR fafe TR & TeAud.
TH UTeAHH oI [aT&oTdT HBIsH Bl T ATIgHhdl
¥ U H BET & gRT Y IR fore § € | ol &l
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T AT AT el T Tereqor # iy fagorar uth et
H TETAAT Bt 1 TR ¢ dTfes o # fayfdanea
T g fafer fyfaredt/ gt & foe O G
fererpt B daR fasam I 9% |

I8l 28 eNumdl fafe & fafia &3t o S=aw oy &
% % | fafGamae B e awe & qeman ar g
STTURUT FIdT dTedl b ol TRy fafer dwerme 3
o, St & S U e Ahar ¢ |

AT, BRUNE AT Td YU, AR FI, Sifigsh
Tugr AfUER, deicie fbag FHHE (THRRY)
B 3G SR Hgeayol &5 § ATdbir et
BT UTEARH T T AT & | FATAB IR (ST AT
T | BRGNS @ H STAHT UTSTRT Bl g Folg
UL BH BT AR Ysil aTell Buferdl | dyel Jid
& B H AHRIT F foTe TR TRER A AFaT U E |
T TS UTeaehHl ol 39 YR ° g fosar ar
% o TowiT el Il ATt/ FATEHR & BT
T B TR Thd ¢ | 3T UTSABH! bl TdITdH ddbelieh
qoT USfd & U ST ¢ | Hafta & | usasd
Ngid Td I BEl &I Ui SIEdR gl
B H TETAAT TR & | T8 Ieg YAED Ufcet
Td BAFA FATAT & | HABR ST ureaesi
H gl &g “gead [HuiRd Fradr Tl A
IR fFyfaarea & Hae SuTe ¢ |

T wee U1 # “OmSUleiR 3R SHRARE
3TTTATSS THTOTTS Uregeh o) BerdT ¢ |

Haq

qY 1962 d% R4 faft v qdis aded
Ve | T2 o | 915 H $8 U A WR WA g
3, 8 Roell R HaTed ATATAd & A g9
& A BT THI0T BT | A T 3TTed 1 STaERas
&, foIed am 9T € | 9ol TR TR BT GXAhTed,
bl b TolT WESRUT B8T, BB e, HHAR 2T
FEITC 3T Toebee!, MY 3R TARAHIT WI® F foig
FIATATE | T BT 37R o BTl BT A I 1Bw0T
T INAT AT | AT B Famaft ofiv glet & TR,
TfereroT HTAHH 377 HTITATS S ol & fore
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AT IMYfAF e TTUT MG T § 3t Taprer
IR BTS¢ |

RABTAT

TR Tafer ST BT Ydbleld YRd H 31oil fafe
QXABTal B F T § 3R 3HH &N 83,000 37
€ | gg difae verEr Afed onT 180 =€ fafy
UfIHTS UTH 6T & | JXhietd gag 9.00 I F
TG 8.00 T deb [T b1d Teawdl uR e rfedr &l
Jag 10.00 97 ¥ A& 5.30 1 d% a7 AdaR Bl
8 10.00 &1 F A 4.00 57 b oAl &1 ¢ |
YRABTeT AL T AT Seh1el TR g @al ¢ |

HATABIR TSTATHT q2T TeAQ. TH. YTadHHI b BTl
P oI qRABITT Bl T T T Yo SR et
T | R fafer Tere &7 qXadsted Y, sl
mani ofR wiAfa & Rt qen =g uwreE! a%
3T 3R AT IUTH BT Tl H Ugd UG B
¥ ToTQ Treh! TYot Wi BT Fregedidd fFar T g |
BT g fhT T QAT & §2A g & HeAH
T R 6T AT & | JEAPTerd IFAEIS giaraer
3ffereTTee oI fafs vaTd Ueterl T §-Jead! &
TTROT A TS ¢ |

QXdbled | URATd SREy i dve ol $iedl,
TS, FIUHET, SHITHE 3R Nfcifcwa didbal
3fteatTee, & @TeT, SoRaier. &M, 9o §-g& oATgaRy
3fie w32 wferar sRfT seanfs @t sferTe wedt ¢ |

TRAT Gt T- MR H 39elt Ui, €t fafast ol it
SHT AT & | e SR | T & fafgs
T U bl ST Tl & | TATeT TR & UEH fEfeteat
QRABTAT BT T 90T § 3R wee & fSersss
PBATI qb TR &b ALY Tefeicd XD & gRI
ff g ST WHAT E |

YEAPIad EMEE Bl ®l JfauT & dg Siugseguy
(STTaT) 2T WTRdR, e $wde I it oot
U 2T f2fStee uTdhe ol wieR, §-9 ey, HBI-918
RISl W, Al B argd RPpr&R-31Tet g-a,
S HUTBTER, TR HHTHER/ e & Hf Jafseid &




YHHITd hI 30 Temshlss §-Reas & fog
BRI (FUANTSHYTH ) ATTEALR b AT ¥ ATH
PO UgT S YRABIT &b et MfEipd udhTait
BT UG Bl ST ¢ | UTfOgd Thlait &1 g-ariet
& T F §-Reanfer B uga % T gow ende
3R UraE Ugre fou SITd € | Yedesterd & T dTs-
BTE EhTatiell & | I8 JauT $ro gevae wen &
T H U2 36 aTel gH1 BT &bl UGT bl STt
T | TTT. T 3R HRITE gRT T S ared fafe
TewTaT & fee g avf & Uyus Jeriree & "eAH o
T F AR E |

eferRaielt & foiw offur wee dfqewar ofiv Ui
T ST Bl FATE T &b [l Q e H TP HATHRATR
S R TasTie ATRATR — UsHle, Hifefdd TRI-
T WTRATR — Zeifed 3R ARG, STer faemsoT
TR — TAINCHAY +ff e ¢ |

AT QM Tees TTreadR 3fiv gow, o wfae
3fte e TR, Wit faw™, Tt ST 3iiv
Jareif TR ufereroT wriehy MaifSid daT ¢ |

Tafere e W g (T g SR )

g fafer deee F smyfaeay duer v -
=gl TR 2T a18-WTs debeiles & ATl Tafeies e
TATT g BT TATYEAT BT | FeR, I AT
fafere s qe uga & forg gfeursit § Jfeeia § |
faftres e, fSehY 53 %eg gRT Yfa &1 Il € 98
3R get GRSt A Hdfed § | Ukl Bl 3 T
B gfet ffeamse 3R §-Aet % ST Iuer T8 STt
% | Tafoe S dume g (TasmsaiaT) ofaar
IR AGIR B g TEAT S |

TR fafsr dera ¥ uwneE st gebht
ZEaTasi &1 fEfeiegsiea

IRdE fafd dwme 9 e & ueREl sk
PRABTAT F g gardeil bl fefSergse fomar |
TRAT A 37U UBIREAI, Got GxATdsil, ol RUlef Pl
JquTZe W FARIeF ATIBaH Ugd db St o ¢
| IS W U fefSiergss Amalt # 1958 &
2023 T% & TRAIY fafe T2rme & S6 e (degH 1

F 65), Rdr fafer B11965 & 2021 7% HT aTfvE
TET (ATegH 1 F 57), TRAIY fafeie qfiersii o1
1963 ¥ 2018 T BT AT (ATegq 1 H 56), AT
UBRME, Gt Gxdlde], bhedd Araad &l Rk,
TR fafg & Rule- somene, a9, haddl,
ATER, AW, FEIT, U 3t 3= 67 1876 T 1940
% &1 RUTE, 1868 I 1875 A ol &Tet fafer Ruie,
fawmett RUER-1887 T 1893 T Wqgels, YRAIT I
T bl RUIE-1862-1875 dF &l hordhdl, 9IS
I T b RUtE 3w 1862-1875 % B AgT
I I Bl 1862-1875 d% &I Ruie AMfela
g1 g REfSiersse Ywel 9% uga &1 foid http://
http: 14.139.60.114:8080/jspui % |

UbRIA

IR fafe e geaw, Ruiet ofiv sue oy
URTISTATSIT & 31T & UPBRIA & eATdl, TaHT
e & fauat W o vt & fTuTel See o g
Siege w1 $Reege (3msudused |, 00019 5713)
UFIIT R T & | I8 awrgid ufasr &1 9gd
I TR BT ST ¢ | SHb 3TATaT, FeAT Ufday
A HEAYUT UBTRlel- T3l Td 3% giegel ol
(ITETTTHTH F. 0570 2666) UBIMRIG HRal ¢
ST BT & Ude Heayul fawa | e ugfaat
BT UG FR UK BT ST € | (ArEuHeHe
(3TTATSH) R ATSTHTHATT 0976-1489) |

ARG fafd e ude faarer § o I ER-
UIF TR BT ¢ | T by it fafaferat w
IR & ATI-TTY IAAH AT BRI 58 718
Tecaqui ferotd &F Sl Fafid wu 3 dwme/
fafde Fg@ & Al & o & Tolg Ueprferd bl
ST % |

T diafE v

R4 fafd dwene waeudied seey desTie
foffes & A § 7, 2018 | $1aifvies Rebri &
TS, R, Sdafedsere o areetee afRfemee
& Je & Tl weaeel § fofiea wigr (furfsied)
# wimfed gan € | 78 Seifoies srare & ymifores,
TGS 3R MY=gaT 98 AT ¢ |
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AP THAT/ PN,  FTBTeAlT
UteamH/ ufeieor wEEH it aRRdierEr
B> pe)

TR THI-THT TR AT TG aNSIT W HAR,

T, IHBTA Uledehy, Jsai, faar-st
3fi wfereroT BTdeEH MAISd PBRaT & | WA Bl
& Wy faual or fatie SRt favTl & ufeaisten
g gE] Bl o AT § |

II. Steqel

el srafer & R, SRt WRd % qoF araTHel qT ragfd o, oY, e (24.4.2021 |
26.8.2022 dF) 31k AT =A@Hfd g, g, dferd (27.8.2022 F 8.11.2022 d%) i #==i1g =a1a9fd 2.
aTe. 9gge (9.11.2022 H 3HT) TAE & 3eAe] & BT H Yod UTATd H STLAETAT o AHIeid gar & |

I11. fagers
1. (3T.) Helist AR Toeer, Rutelie srafe & g weene & feeres %% |
IV. IR
ofY sfiferaTe <ig Yot fodieteier srafer & gior Heme & feRgR 3% |
V. afafd Fr deh
TR b BTl Bl GATE BY A T b TeiT TRAIT IHAH AT b HIeTe 19 AT T STegerdr # Tied
&1 77¢ o affaai s er € -
® W | aEfawram afffa & sreaer
=.
1. Srerfores ufieg A AT O fdeg e (T
AT <a19H(d g, 3, oAfeid
2. | Rmwffa A =T FheBTA (TAHT)
AT TR T, ARTYR 3
3. QRARTAT FiAfT A1 =ATa8fd G2 Bid (TTHE)
AT <ITaH(d 3Fefeh uoT
4. e AT I AT f A ()
AT =TI Q. TH. Wdeide
5. Texar Afafd A1 =ATaRfd G2 Bl (TTH)
AT =T Q. TH. Wdeide

Rfetia smafe & RTe, weere &l faf affaat o fafafed arel R dss g8 : -
T URug

[ERRIGIT]
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Tear aifa 19.04.2022 3fR 27.07.2022
e A 19.04.2022, 27.07.2022 3f¥ 07.12.2022
VI. HeHdl
T HEAT AT BT UBR 31-3-2023 B |\ Pl WA
1. TEATID 28
2. SISice 2586
3. A 86
4. FIGE 143
5. TG 14
6. e 244
P 3101
VII. YR fafer S & 3= shigal
JamE A ufafaa . &, . Frvsategar 6 R4 fAfer e b ufse et sere
%‘. pARdl 3= AT,
’ e ot HIABTdT, TfEH ST - 700 001
1. TR fafer T=ere &1 /gy I ,
P P 7. mﬁuﬁiﬁwzﬁﬁrﬁfmwr@
a 3T - 781 001, Ul 3= AidTedd, Uedl, Tdel |
2. IR fafer dere B gere 3ifv gfarom
I TBTS 8. YR fafe Heelme 61 HeRE I Th1S
TSI9 U4 gRATOT 3T I d, TS IA I,
FEhT%- 160 001 S, HERTE- 400 032
3. RATT TdTe T2 BT ISTRAT W ZhTe 9. TRAT fafer e &1 5 oflv Bk Thrs
ST 3 F1aTed, ST 3R FHH R I I, AR,
SITUYR, ISR - 342 005 ST 3R R - 190 001
4.  MRAIG i AR Bl et AT hTS 10.  WRd fafer Twene &1 dffeeg o
h¥o] I T, HH 3= 71,
B, Bl - 682 031 IS, AMAeTg - 600 104
5. R fafer Terme &1 eRTd I 3bTs 1. TRAIT e T &1 odirTe 3HTs
SR 3= (e, BURPTE I AT

3EASIETS, sRId - 380 060

TR BeilerTe - 495 220
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12. MR fafd XA BT SATREG e THIS,
SATRIETG 3= aTed,
Scllerdig - 211 001

S‘sﬁw I AT,
P2k, IST — 753 0002

16.  RAE fafe T B 3T Ugel I ShTs

13. YRAT faft AxA1e & Bedied I ShTs TRITE I AT,
Pellee I AT, &IETE - 500 034
T, PAEF - 560 001 7. WA UGl I AT,
4. R O 9 B RS 3T 36T STIYR — 482 001
s“_wsﬁcﬂlq';q’ 18.  WIUIR I=T AT, THHI,
i_a"j ST TTISE & ¥, HAERT - 795 002
I, FRES |
15. MR fafe ST BF ST 3T $hTs
VIII. ufafsa Seiter

TR fafer deme fFufaiea e el & e & ufafEd e g9 W I 7egs Fal § -

. A 1T T T T, depeaetea

IX. HEE YhEe

e ferafeiferd fagTl & wiag e I RaTedd g3 &, [Sieaiel MRdia fafer dweme sfie g dfee wmfsie-

fafore fama & srcda = Rmrs & -

. [, ST U, IRE STEawh!, TR SadH
T, iAaReT i G wed & Jayd
T |

. TIhER T of. S, SeAQEd de? B
oIl 2o STYHE, = T |

. TR J °s, WheR 3% Uledd o,
giqafefel site giTes T |

. TOhRR T, 3R, sidbefies, o1 2id giaarier,
AT |

X. URRId

ATHUT THRE HT fawaa

i AW o $feaa o iRege

YR fafer wweme STy et & % H St 3h
$feae of Seee (SAMTEUANTE) &1 UBTRIA FRT ¢ |
T gdATE e & fawdt uv oty g E1d § | gt
ARSI ST B ufsiesT & w9 & & fear sar
% | Fodeteiier srafer & et ufde & femfafaa siwt
T TBIII T T & <~

T 64 9. 2 (3TA-3d, 2022)
uTees : U (21.) Hellsl HAR et

TS 64 9. 3 (Sere-Rawr, 2022)
HuTee : U (1) Hellsl PAR et

TS 64 9. 4 (3rergeR-Teer, 2022)
HuTge : Ul (1) Hellsl FAR e

g 65 . 1 (SFRI-Ar, 2023)
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UGS : UT. (21.) Helrol pAR eed

R fafer Temer & 1958 & 2019, 91egH 19 62
fefSieTess HRepvuT R fafer e &l dadTse W®
SUAH § |

ii 3é g ang Ry (Sfieennga)

3E. TA. S, @ g 2022 (NABEE 3R
MBI 37~ S-St YRAIg fafe T &
JeATEe TR U ¢ |

iii  9Rdg fafdw afSer w1 g2 — 2018 3
2019 (I #)

iv g e ERaawt (2021) (T
: LVI)

TUGHE Tl TSl BAR [Heal

IRE wdeoT § waifae feu T &y 5w €
wermrfae fafer, ffaer ufosar, duet fafe, ufdwmt
fafy, gifesw ufcear, wreer fafu, gataver fafu, Teg
g fafg, amfsie JRem s gfie [ ik
CRARRGEICE

TRag fafer T e & Fufated ge=t |
V3T TF B ST @1 - 2020 FH AvRE g

1. T, (31.) 7 AR eer
JawTEg fafe

2. UL (3.) . REHAR
CEARRCLIE]

3. UL () SERMTE™
AT 32l 3TORTEN

4. UL (31.) id SFRI G
gifee fafu

5. 3. A T. FAR
HUet fafer

6. EEALIRCEE]
TgeR fafa

v. RAE faf e gear-u

AR fafer e s v, 3. 3. Jgemus &1
BT T & | JIAAT-U= | TIoTer & SR Hem
BT T T Frddal sffe s Tfafafest @
RT MHA Bl & | 30 [aHTEr &b GR1T I=Iaq
g gRT fafdfgd Teaqol Amal w1, 4.
. dor gr1 fafea femforat & off foar g
ANT-U & femfefed st @f srafe (3| 2020-
AT 2021) & GRIE UeBTTId fobam 7 2T

g XXIV . 2 (3-S5, 2022)

g XXIV ¥. 3 (Felrs-THamr, 2022)

T XXIV 9. 4 (3rraR-Tea=r, 2022)

FE XXV ¥, 1 (SEeRI-A, 2023)

vi. EfEaree 75  YnEARS v R w®
TEe—

$fear we 75 : YRS ve Ruweei vrRda
fafer Jwermer gRT STSIEr &1 3Hd Helcdd Hellel &
foTQ SMNfSia areATel H1 el & YFeT UfdiEd
TPBcTd & | STSTST BT 30Id Heledd IRd Bl wdadl
% el TdER 99 Yol Bld U SHH! ORI

T &b foTT qRT TRBR NI HATold Th Uge ¢ |
T ARAT gAW HIaw g sfded &7 fTcefddad
Tl 3R SPIHT qut BT IeTiaeiiel UReeIET B
6T T8 3T P &b folQ TSI & 37 HeleAd &
Ui f[augi- =aadr igiard, arR@75, 9had@75,
FE@75 R ITAEHTI@75 F 3716 Higd £ |
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XI. Sterfoies B

Sterfoies T 2022-2023 F fog gfEa
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BT Glefid TARIE & 28.10.2022 Hi adifsa
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12 Toi Ugeh fgafd fg 71T | |1d fagret o1 e
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3R diewr. <1, waer wiem & faw $a1 390 anaeff
T TRIeT | 95 | el RATT Tder et 3iiv
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“aepeitent & wTeaw | fafee ferem o waela -
T, ok eifaan” (et wihter Topsher g
SHTATSI : TS G Teifort) fava w e
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R {9t IR o BHaded wihTel Tejdbele
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7% Afafd & w7 3fiv off 3R, kAol | Rd &
fBTe STeeit STelvet o AT-T off Q. TH. SFiE M,
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105



106
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ARAIT fafd dwere gRT BiHade cihlel Toldhele
CHIfICeE  (WTast) 3R Aew sfeae e
WPTeT Uedichel T8 e (THIMEUATE) & HedRT
F IR fafe dweme 7 feaqie 4 Famr, 2022 &
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fageres, vredia fafer weerra & disge & graeia =ragfd  [Fgeres, TR G e # dioggnt & qraHie =magfd

g Pid, =ITETEer, MTed BT ITdH AT BT EPId
P g7
i 319§, 2022 i AhTE Sedied W giA
e & fafdea ® Ffar

TR fafe dweme o g 31 78, 2022 &1 3.00
o ARIE H T wie Bfasw o degse
e v W ue el IHEAR &7 SIS
fBar | U1, (S1.) STERAT 4, WheR, MRAE o

X1 T BIOHT & GHad® I | g aiEar Amfgd
¥ B TATfeld foear T R s9E B 9ot 9RdIg
fafer diveme @1 et Afmfed g8 |

i

Y PId, AT, Hd T IHATH 19107 Bl i
faeg e #d g7

FHIT FifeeREd G Ufeaisd ol R aiw
47¢, 2022 | 10 3FRA, 2022 T AiEbBHe

Lerun

BN EA- MILAT

u-.‘. ve Con '\.’n‘f‘}‘.

mal and
¥ ¥ "

T (31.) 7T FATR [Hegl, [35er, STSTaTsrs e b,
(21.) G, FeIagTe, aRE Ther, ATSTaslTg ATa=ig
T . . dAleid, 1aTEter 91ed &7 ISTTH AT

T EIPTd Ped T

T T g, F. Aled TeIIIET BT Fiferd Fed
§°



R fafd O o Bieded @hle Tdber
THIEeE  (JTASe) 3R Ao sfeEe e
WPTeT Tealdbdl U & (THIATETATE) & Hed T
T BiAded HRIRT Fifeegdd U8 Ut ol
(3T U UITe) & MPReT BEIfeT Hifeeged Ug
Ufectes o1l UR feetiep 4 7€, 2022 H 10 3P, 2022
% TH die 71 &b Fiefthdpe B BT Tt BT
| I <araafd g, g, oAfeid, mamer qRd Bl
IFAH AT A &1 4 7S, 2022 B R fafer
TR H AISd T THRIE H 437 Afdfe & Su
H T B BT IguTed {Bam | Ul. (3T1.) Helsl AR
e, fieres, rdg fafer wwerme sk o, (31.) ==
RIPAR, S YR, YR Tafe e o Wt g

TR X 3T [d9R &b fT | 2T, ST e, Weidd
TTheR (THTH) 3T Vs UITd (FHIfed Hifeeeg e

TS Ufeeich o1) ¥ bl DI THATH &l |

M. ST TR, WP TR of 3TCSUITd B &
T fereares &1 gafad we & e s Fifeaw &

BY H Hgedqol JfHeT s |

TH B b IFIIT-IHT Bl I AP Uil & Tt
Bl AT Boch HIT-THSHBR R 64T 3727 41 Sy
FHIT BifeegeEa ol 3R Ufeetd ol &I THE
F fore v € | A AR & oifde & gy e H
TRt o 39 e, Tateit o frarmadl
T Torart fSierd faafefad Aeayqot fawat o1 srawor
HIIS :-

®. | Raiw fawa TRT
=.
1. | 87s, 2022 TR Teefas 9ff 3T, deheeHull | ST {THawhI, TR &l IFdH
PIRESILATA ol G gTd
Urfeifea
2. |107E, 2022 PRI U Ul (31.) T. \eHTEe, HeTUe Tider, S, TH.
FifeeE T AT AT FIAdIHT, AT A W-THeR
T4 SRAUP e AT, TR A0l ol
3. | =g, 2022 AT e & wifeeged | Aea =i . . e, Jayd =arareter,
: O $fege fUwdfereq ARA BT IAAH AT, dgd 3Tedel, TRd Bl
fafer s
4. (139, 2022 Bl 3TE ol O BIEse | ST, Ul Jeild, THIRIGe TheR, STeag
5. |177E, 2022 BRAYI[CoH TS T, (21.) Hellst AR =gt fHgere, YRy fafa
EIIEE£aNEIGE] TRAT
6. |18 7S, 2022 T2 2 ol 3T ol Y. it &S, e afiv Arg titeer, gfaafRier
3P Ifbead
7. | 2078, 2022 PifeEgeAe TR Ot (21.) 1. FciiH, Teeres, Aas @l Bletst
TE AE-aRIfa-wRIfeT
AR
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8. |237g,2022 SIS 3Th 21, TH. Ul 315, ATHHT, TRA 6l ITdH AT
PIRCEIR TS

9. |247g, 2022 PRSI Tl T 21, 2l &, Tayare, ugHslt srarEl vd ayd Jfd,
SReegee AR TRBR

10. | 26 g, 2022 Tt 31T Rt 1. (31.) T. &. Iaedl, Jagd fammeaer/
STfees : Oef ghifeq RTATETeT, Shehee! 31T W, oiaelss gfaaidel

1. | 307, 2022 TURM 3TH UTad T Aol =Ta e tfeeT AR Regt, =amameiter,
IR TS Tl (el ST IdH 1T

12. |145,2022 | fodwrefoin g sisefen | W, (21.) ©. . [&E, S, gfaafac: whet o @
BT g PTeT WIS, SIS eHaTEyT giaafae)

13. |16 57, 2022 16 St feeiae gafees | Ul (S1.) AU BieTe B, THITHTEC UTheR
U Sevaelde ol TE SRR, TIe! Wt AT 3 Thapee! T o,

Yol Sefifees gfaafae:

14. |17 5[, 2022 THRST HifdsTe U8 1. U1, Geild, THIfETe TheR, Sigayg
w2

15. | 215, 2022 SRS o dgd SBw | UI. (3T.) Sit. Afeeioplojd, UIhwR, WIS ol Bletst
- T pRifeq w2

16. | 22 5[, 2022 TRfafe e g T, (21.) gk &b. YeaPR, dTsd Iivfet?, 31, IH
Bl U fUuey | TelleR @ilfedT JRIEe @l faaieie], auass
RE)

17. | 2399, 2022 Peferor 3ot g Tetlerat 1. (31.) ¥ 3. TUodt, g foad T,
18 sfeege I teferw, giaafaes o wiant

18. | 285, 2022 | e U Th SrRee 1. (21.) HiferesT Uifestd, ThHER 3 Ufedd U
3TH P g AR ofl, Taeienuegfaaiiee faam

19. | 305, 2022 | BileeIerElcor 3% T, (21.) §Y. &Y. e, agd ared Tier, e
AR AT giafder 3w wet U e, o

20. | 19«8, 2022 | Teifsie 31 Casilagfed | U, (3T.) Tl Sil. daid, 3R S 3% UJee

5.0096.30 | s iiSiHIfed UTeRd 3iE | U3 Seelelecl Ui, U ¥ ofl, st =dr
I ARG 1% 7o FifRege™ gfafiel, Ieas
(Tme-1)
14 P it




21. | 591§, 2022 | WfAUAgSS ga@iie | A s aeel FHR A, sreasr, s
5.0096.30 951 | Geofecherd Aepfaon-T | g sifeiesenT 3fiv ayd =amameiter, sTRd &1 Isaad
TG FHIfCT PRSI T

ECE G

22. | 6 aTs, 2022 | Hifeeeger: URfega T, (21.) faie FAR, U fegers, Ighms

5.0096.30 951 | T 3P HBIESREA RATTAE ABIGHT, dYd el Ta Tk, thapeel
S

23. | 79TE, 2022 | ToifHgH 3 Tersitagiea | UT. (ST.) % Sil. Ted, SRR S 3% Usjee
5.0096.30 951 | U wifSiHeiicd UTeRy 37X | Ug $eeleleel UM, Udl ¥ i, Uadedi=an
IWTE 1% gug wifRaRE (We- | giafe:, geas

1))

24. | NSaTTE, 2022 | @SEAT e S[fsferaet | Ui (21.) T, TH HAyH fdeele, TheR Td S
5.0096.30 95 | g 3P T, ST | TRl
ARG

25. [12 a8, 2022 | BifReEREd fediawde | UT. (21.) Ras uee, fafaam werey iver
5.00¥6.30 S5 | US BilceRee Blgd | UTheR S i, UThER 37% TdeHe, SRR ATh
IR PIRITeT WIeT, Ffaafael b T, e

26. [ 13911, 2022 | Tew-wee eteiw- Ul (31.) SR e, a15d THeR, Beich e @l
5.0096.30 9 | wifefea Gswmemifes | giaafacy, Yayd asd IieR, I S aREd
ARG Pgferord iFafRTer M S[RfST TTSAsT, Blcterar

27. |14 1S, 2022 | WA XAd9! g sdcbeliged | Wl (S1.) TSH 1. gfdd, UIheR 3% @1 U SRde?
5.0096.30 1 | #ex : 39, Ifoish U 3T HIREH, Serelelelel B ZRIT0e fosta ol Ge
NG GG gfaafdss Ui fefaar sifbedm, feis

28. |15 9TE, 2022 | B geH,lefdeegeral | UT. (S1.) TSR eHTe, Uitha CF “dyd 3reae],
5.0096.30 99 | WECH U Pellded AH | ol (AT 3 STebT
ARG

29. |18 JeT1g, 2022 | SIfsferaet sruamdicizy | 21, TH. Ul 305, MfHahl, YR HT IAdH AT
5.0096.30 951 | Ug Sffeferget sEiUsT-u
ARG HHIfeT @l

30. |19 TS, 2022 | THSIET U wefaed AT 1T <TG BTl FOTHL, e ~ATaTENT,
5.0096.30 1 Yot 3R BT 3= =aTea
ARM@
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31. | 20 TS, 2022 | wrd s sRRege =T, foarer TR, S yTeaTes, giadfadl sme
5.0096.30 &5 Proial, et
U@

32. | 26 TS, 2022 | Felifeiae Heg I R | WL (31.) s Aaergens A, giateer one
5.0096.30 951 | Fifveegeet ol TSI -<TTe e, T3 TTHIp]
ARG

33. | 28 15, 2022 | Theehet Bgfeton Ul (21.) Sit. AfecTbreld, TR, AaS @l Bletsl
5.00%6.30 S
IRTE

34. | 29 JeT18, 2022 | TellgeITgsie fao-T-fast | U, (2T.) o i, o[, U, 1S ol Bletsl
5.0096.30 Io1 | UTgCIgSIere
&

35. | 30 JeT1E, 2022 | AR 3 = He oI (31.) §. W, &g, 2, gafer wpat o«
5.00%6.30 s TE TNTel WCelel, STSieasgug
E RN

36. | 130Ted, 2022 | FHIT FifReREA o | %R que Hifd didT, Tedide, SeTger g H1e
5.0096.30 1 | <@R¥aT
ARG

37. | 2 P14, 2022 | FifREgerEfasT 36 2T, YT T, Wedd YR (THE) YRaH fafd
5.0096.30 951 | Ufecies 1 AT 9, T oot
ARG

38. | 3 3MTed, 2022 | S fogy U faffe™ | Aeea @i $RaT S, Jdqd e,
5.00¥6.30 Io1 | 3% S{feedd Reg. ARA BT IATH ATAT
ARG

39. | 4 3pma, 2022 | FRIET BwH 919 Ufediss | AT [TEA(d (01T <5 €, g 3TEaef,
5.0096.30 951 | Hded-SRLLT 3B | YR Bl w1pUTed
IR GIELIGH

40. | 537, 2022 | [EfifhdT 3w fefhar 1. (31.) . NIPAR, U8 UIhR, TRq1E e
6.0097.30 9 | FHIRT HifCeREa @ | e, 78 Gott
ARG

41. | 8 3PT, 2022 | & G R a1 Ot (21.) 1. 3. foda
6.0097.30 957 | BT AT 31 $fear JAYd I THAR, ARATe ol Fdiael 3 el
ARG 3% T, aToReT
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T AMUF UGB BT 3598 JedIhidl &l fafd,
omre 3fie fafeems & fafusr smamf @ et a=a
FQ FRIfeT BiReEgRIae iR Ufeciep @l bl Teet 3R
o GH dHEl Hglel o] a7 |

3T (FHIfeT  HiRegeEe  Ue  Ufeeid
1) ureTsEd faftes feem & Hadda qer wRiea
FifREIRAA 3117 Ufecics ol &bl o el YR H AU
ARSI TR W TH et A [dbiad del bl
o & e B € | 3 siapta fafawr fawa afefera
fope STt 3R TReaTa fafer fagret sfie fafe sganfaat
BT HISIGT o T ST TSTel 1 fafeies feren & & H U
HEcIqul SR T f&aT |

3R uregH $feiftie IcpEar ok fafde I

T AfHe BT BT |

ezt IR e uféftehe wit (7-8 i
13-15 afieT, 2022)

YRAT fafer e & yuesrRat $f2ar offe T,
feoel I AT HeARAT 3717 YoTg &g & JgdhT
T e e, 2022 # ©E fGEl % T a1 TH
45 ©e BT Hegdr f[aug W Ue UfIeT BrEea
TSI fbaT | g Ufeieror FHTHTE & Ufeigres! it
YOI TorcelT, FEZR/ TfTetes, Tt Wid, JHTHTE, 9
S, . g, Teawer/ufierdes qam et ATueT e,
e/ VfRI&Teh o STU=i S5 3 a1 Ufererht off e
Tg, Yot warfa Afdar stk Joft Haret ST &
Ugre fosar ar | fafis g=vf| & Geier =af sralq

& TR & g 3967 ufdasdr w1 Th o1 ¢l
SRI-SIY JE UGdHH 3PRR BT, oUe dHifed
FiReREA TS Ufewds ol bl Ufaghial & g |
He TR &1 HegaTe Feau B g8 34 W fawice

vy I

2 Law Institute

rganizing

45 HOURS' TRAI PRO RAM IN MEDIATION

Centre and SAARC Law - India

oL IDEHG

qebTet, foreres, oMfersdl 3fiv o o 3 ufereor &
SURREA g | I8 UTI&ToT feTg ¢ *Jfeiepraif & Area™
I e BT T BT o7 | el A1 H, T8 UiRieror
22} 3t Uferea T AT o |

SUTHT S fd] 3 W TITeT0T BIHEH & Tyl
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I THTS &b ThaThar

TR fefe Sena-yse, giamn sivwsee
IS THIS b Fharhera

YR e Swme &1 wF ghredl - (U,
ERATOT 3R TEhTe o THIS) o Srferahraii, Heameil
3fiv fafores Teraar ufveg & Text & i fhfeiwe
Ui WER iR IR enaifsia fee | fais
14 TR, 2022 BT TRAF 16 EXAT Bl T SHIS
BRT YRA I T THIS &b T Bel H “STSIG1 BT
qd Helowd a9 W T AMFR saifsia o
T TSI oft ©H. &, P, Stfdehl 75T a6t 3 |
T ATHIR BT TTATSTe T Sfeiaehrait o fafer Teet
BIeret H gfig wea & foe fear s ar |

et 15 fowr, 2022 & AT fafor dwme
BT ST THTS gRT s 3R gRamom 3= =g
IR THIARE, WEhe % Iy Foiee “snfage
U HRATeded Bae, 1996”7 (ATaem 3R Jele
HffagH, 1996) faug W e 31 AHAR BT YRAE

fafer A, T THIS & AHAT Bel § TSI
T 4T |

= -

H@W@I@?ﬁzqﬁzﬁﬁﬁawéa

SWRIT & IAdvh, TRA fafe ST &l 35T bl
T IR THICYE & 9y HdaeR IR F gl
TRt 3R oThTel T Uefel 3 a1 aeblat o folg 36
faftes wtera # gfg o 3k 3= Imfas fawai &
ufa 3fiv 3rfeies SThTes & & fore faafafead afsar
ﬂﬁﬁﬂﬁﬁ?:

. feaie 25 SIS, 2022 & g T 3

PR e LT U5 i B R |
. G 26 Jalls, 2022 B ARBAT TR,
2002 W ot TIfeet YR R |

. i 27 TS, 2022 &I HHE AH
Hfseed w o IR S g1 |

. e 28 TS, 2022 P AfAA wist TS
Ufecieh gl 31 ST UR ST, JATAT 98 BT |

. TSeTis 9 3P, 2022 Pl ATSeS el IeH
TR oY STdH TRETST 8197 |

. i 31 3P, 2022 &I AeH AH
IRFRE 3R e Yo W G FIfd g |

. feetiep 12 RIa=R, 2022 1 AeeT T B
Ve, 2017 W o 7R g 31T |

. i 2 Fa=R, 2022 FI TIEE AH i
21 Tostee — T &g BR vafaar (Yrr-1)
TR off e g 3R 2T, geelldl BR BT |

. TEaie 9 TR, 2022 FI 1§ TTge 31 37
2 TUSerd -T 18 BR yafaar (rT-2)
TR off e g 3R 2T, geelldl BRI |

. el 16 FamR, 2022 &I Pl el
R AT ITAH ATATAT & 3T T Y
3ifdsa SiTelt BT |

. Al Us desdl #1s-2016 @ U
HTeRfag W ot feeg Ty BT |

. Rdid 12 Soas!, 2023 & A
PRI B HISTLI TR 1. JRAT oM,
508 BT g |

w, vRda fGafu e - age A

srfarer ufereor wrdwT

T2RT U7l ATTEh HISRee & [olC AT ATHR
: T8 site getfaan v w i 25-26 #,
2023 F 3t fgaiia wrEFEH

TR fafer T ok IS T1Eg tfEer AT



F TP U A YA 9o F AfeRe & fAw "
fuer: g ok Feifaal favg w® o 3 fgada
UTeT&[0T sk T STTAISTe fhdT | T TSI BT
SPTR™T G AT el Areig <amemgfa Sraes faer, Jred
& Aqud T3 =T, fafers sifafer off 3dg gam
TG HB BIEBRT ATBRT GRT G UssTelidd Bl b
T gaTT | A =ATAnf 5o & el 3 =g ey
TEON BT STl ¢ 3TR AT Pl qTel Afeh Bl FaA
TTeRE B ¢ | II a9 DT WG 3T gRT e
S URWTST ‘ST U T U &l Iooid b
| IR Ao, Wfaure 3R Hqag ifuert & a
T WY BT BT a1 TR Y It T | I Ig ofF
FEl fo TadardT T g ¢ foRIesT omeig oo I gd
3 TSI fopaT ST SMaeds § | S=i9 FaTg & 6

ST HsR Bed WA ol ST dTel A ITeTd <Tel
Frelt ATfed ofiv GErger 7 aF rafud 3gR 3R 7 &

aa‘g’mﬁzﬁﬁmﬂﬁm

Wﬁﬁqﬂmﬁﬁiﬁ’ﬁ“g‘(’

Participants of the training programme

e AfUER : g R Eifaal fAvg w
FRER & Uguikal & fag faiw 11-12
TRael, 2023 i 3t G wEwET

qrRdTg fafer dwene i wEia Aqrea rfodr SaT o
g WU A =G AfER : 78 iR geifaat ffvg w
T Teaeiia uferervT Hrdeea &1 3aier fBaT | 3R
W 31T BROTR & UGHTRAT BT HISIGIT o g ST TSt
BT FRATHA 6T | ST SAIdhT PIeRT §RT IGIeH
TIOT 2T AT | IR T 31fUBRI & AT 3R
TREOT & [oIQ ST AT SRR IR BT =BT
TR BT <higd {BaT | Igid YR H Hd TUBRI &
g 37% % Uade Bl gAed awe & feag Ige
HIeT UBR AT gRT feTe T8 fHbT W dleld
BT Il BTl o BROTR 6 YGHTRAT & Hged TR
3l T 91 W I & fos B gifesw = vemes
T § 3T fHeRT GAITd § | Iia 3 AT
3T T FATT TG gl ALY AT OBR IPT
T AGH BId Y BRITRI T GFT BT SIS ol &
e BRPTRT &7 yHoT fBaT o7 | S FRAMRT &
AT H BE B & Toie §fedl & T ey
I 3 U I =Te T 3fv A F di B afd
Tgaelt sffe R THRT F =0T & 3uT F w9
T 3P A U3 T 3794 faam 3 | 9ff Qe SR,
S G & Faddl AfEasl, edr a1
TR&T AfUFER MAPT F dyd T 3R A
1 AifteR sfRfaw @ 33 & fog e |
3BT TG BT [Aug ‘AU ek =g srfufeaq &
yfq fafere wu F fader wd ge RAis g, Yur e 4
TaselRT o ATerar SITUBRI BT TR0 AT | 1 ATges
S Whitetere fdg off Ug Sga-Tge 3iie febelte somiferat
BT IRMTET TR 319 faaR & fag site fafer & srefter
Tmele JruRTfodt & fafvia aaticeeoT o o | =t & |
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siforemiat ¥ fag fMfear st wma  sifoer
: ¢ 3ite Etfaar v w Raie 21 saww,
2023 F g Rt wdma

TR fafd e o v "ed AfHER ST
& wedm | ffear wifdw! ofiv e wie dud
st % foe ue-feada ufeienr swriw
IS fopaT | 5 Frdieen H, Rifer % R 3aa
B dTet et affe gei oo =t 61 18 | B8 uard

v osEEgEILI. IDDUGY AU

11th. 12th February, 202
'y Hall, The Indian Law Institute

! L ar Prison Officialy
uman Aights: frygey and Thap,
o

RIEET T e

TepTel oI 21, Y. Geid, ot i) Trer, off iy
o7 3R ot faee sfiawaa o arfafer awereft & »u
T T 3TRR Bl AT fbar | awpreit 9 <marag
wer #H RUIFT B, BROTR @I gleld, aTeid! &
fueR anfe I T ver & faval w fafer
T D] TRITRA] Bl TTh (BT | Igi (HIZAT
% PIHB! & Ul [T U F 3T F9T Fagaeferar
sfle Terpfa foamer &1 a1 W 9t a1 519 3 wme
¥ IferT W ved aTet 3fi fifed ot wm e =
Bl | 39 3Ifd W ot 7=t &1 g S9E o & TR
st fifawes sl Rgifdes srdaeaar gfsia &




fafer afiz fafos fafeam & g Bfear srRaR & 7eg

ThdT & | TH UTTeroT wriehd # IURRIT STefl bl %

B ST gHdl B | aAY, B Te9Ihal o T aarn
& afe fafzar @ diedy & 99 = & =9 § Jard
TET & ot et Ta-fafaad e e BT T IR &

SRR UG B T8 3R TATOE! & faavoT & 3
S BIABH Bl THIU G |

T—

S R
E DAY TRAINING PROGRAMAME FOR 1
GOVERNMENT PUBLIC RETATIONS

IAN RIGHTS: ISSUES AN

|

i« Anju Mangla
I Pt

Tfelerur wriepT & wier
i Eiel & fae gfaw sitvaaa after: 3T HwET AT | Hfergior s BT IGTeH Mg
et v Rais 10-11 Reme, VTR TGP AR, AT ST, Swd
ijﬁﬁm;‘:ﬁ 1o ’ oI |AEed 3 AT | 59 4 Rt # wenfiat

TRAIT fafe e o ST q19g AUBER G &
Ted T | Yferq HiiHwt & g A1ea aifeer : g8
affe etfaar fawg w feeie 10-11 fGa=R, 2022
P o adg wded aifsia fear | ufieror
PBIHH BT 369 Yicld UGHTRAT BT HAed BRI

BT WU 3% TREIGa TrIF Ufehar o1 qiRfeal I

F 39T HaHT ufckarait, wEr Jeen, Ffear wm
3fR FEET 3R qTete! T TRETOT SR Fgd AR Yok
IR W S HEcdYo! (a9l & IR H FHATA 1B
Al BT | T T H WATHE BT A 37 i G2 4=
i fear war o 9% & wifqenfas o A
ATIPR AT & foig Yfetet B ufeutfedt &t ster
fear s |
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Two Days' Training Programme 1o Palice Posany

Human Rights: lssues ang Challenges
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Two Days' Training ?Iﬂ!!imll for Police Parags

Human Rights; h;:n and Chalitages
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3¢ vraiming py

Plonary Hall, The

BIGBA BT AT HAlST qied, ERIEENED
?F;;WW) AL [T 3TfeipR AT SR Ul (21.)
W@EWW e o gt
feol gToT Felifia fagre o & wreas & AhcrdTy
AT g3 |
e e & g e st e s
: & 3ite Eifaar ffva w faie 5 o,
2022 F T Raia ww
AT A ST 3 ST T S ST
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Human Rights;

101 111 Dyembe,, W2

00ramme for
1]

Police Persanng|

Issues ang Challenges

]
I=dizn Law IW ——3

Wﬁ%@ﬁ?qﬁ,q—@aﬁlﬁsﬁ?wﬁg
T BRERd UeUTAl & feig A tfUeR @ 95
Feifaar o w f&die 5 JamwRr, 2022 & TF
T Bries smaifsid foar | < Isiia e, |95,
AT ARG IATUBR AFRT T ISl b T
aﬁﬁal%ﬁwg@,m&aﬁﬁﬁmﬂgﬂz
ISTUTET I8 Goet! 3Maree & fafers sifafer

| OT. (3T.) FeliST PR e, fegers, wﬂ?ﬁiﬁrﬁr
TR o FAITHS! BT STaTRG WU I PTd 54T |

T (31.) T Aerfrerrer 3 Ry wiefte far |




, ragramme for ificials Woeking in
wigsile Homes, 014 Age Humes GHO.HISI

lv'-m..... i =

T STTATSTA | Ui deheilepl T & | U2H I Ul
T A Vg A Sarged (TheiRi & #Aeg
HATIBRT BT TREOT) 49T TR AT | T FF BT g
TRd o STTel-HTel HIIel Tfaefae 3fR Jayd <fimwerme
ot 371G . & gRT T 1, fSi=gier a9 1988 # 25
qTeTehl b T STEPTRYRT H UATH ATHE Teb st 1311
BT T Bl 2t Y fora 32 aut & 1oy W™ &
D! 3f Algersit & AfHERT BT ST, T,
e 3fiv geai™r &7 &1 el § 3R g arfafvs
IeTehT Gieid # qT feewi! dTet STfepR HE0T ST
& ITEAET P BY H Teb IpE X TEaRIT BRI VG ¢ |

B WS A Y feig Heol goer (FeHars)’
(FARIT | IR Afhal & Jeg fUeR) faud w®
T I 31, Teer St 39S, 98 meifHitaid 3R
g e, $Reege 3 g faefaar Us s
TR, foeett grr fear s | g @ e
A fHege T <15 3h B TS UIERE (TR
s wReT BT aeaHaT § arerE! & At B
Jfeed o) oo UR iR T3 B =g T Stelr
SfiaRad, 35T HA, T8 TGeett gRT fosat a7 | I
B T30S ASCH BHIE Tol WIS 3T A5
N THege fog T Rber 2 S[faemsd Sived U,

YierdT Tg Rge g Uelhere (Taselik =ama srfaferam,
Uit sifefaam siiv forer @1 sifder sifafaam &
Ufd e feer P gQ sTetehi & TfHBRT b HGT0T
H 16 STfUIdR STERT B fAepT) W @S o H off
QTRMT SR, Yd Weed, SRITTRITRR 3z srferamhr,
T Tooadl BRT A1eT MTUBR TENT BT F&dT JRTadT
& 910 H Fehe g AT | et 3 B anfthiaged
el el gAel Wged A% S[dellged Tg 3Mles
o Wi (Rt 3iR gg STal & Aeg SAfUdER &
TRETOT H ¥y UGH TN bl Y{HeBT) YR 37T H BT
AT 1. STl uTeiRell gRT o 3@ |

s AfuwRa & feg wea sfusr : 18
3ty Hifaal favg w Raiw 17-18 KR,
2022 i 3t lGadia w1

TRAIE fafe Same § TSI A1 SIUdR 7EnT &
TR AT BT & Tl H1era i : g
3fte geifaar fawa w feaies 17-18 faa=R, 2022 &
gl Raeita wrdes wrdey snafsd far | e
o1, AEHfd ARSHa THEd, aqd AT,
WRA BT IHAH FATAT gRT T[0T BIdHH BT
IgHTee Tt 7T 3fi% oft Tl Hettet, S Srferawhr,
RA BT IAdH A1ATed g1 a9y Farue fear ar
| g SIS R I 3T M6 bRl b
HISIGIT & LT G317 | I5Teal TH0T ST SatfaesT
PBIeRT RT 1681 AT | Il YR | A= 3T(ebRI
F Taaq o 3 gfafad oo & foig g A
3ffereR ST 6T JffeeT & TR & avhed fEaT | I
AL A ATUBER 6l deqree W Aai foisad
ASEEIBROT UfehdT BT Wifcbd hd gQ HTHH S
T AL AT ATBR IRT BT Ugd gl Pl a1d
R 91 5ar | e Tt 7l & ve g Ruie
AfSREIpa 6t B AT B, Al T ANTRE & URT AP
oTeg AfeeR AT B JHEET v BT G &
| T THIYT T WITT TPTRE 61 fRiwmadl &1
ARt T & forQ H1d Tt & | TR DT 6
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S It BRaTs 3R Ruret w1 fafFyg wwar § |
AL T 3EIBR AT & TG BT T Ul
3TfEreRTT GRT TRl I STl § ST Jdgd 3R fSfetr

raer ¢ S ety v wawr g foard
FI gfafaa foar ST 9 | 39 g HEareat

i

Human Righ

1?[!!
Planary Hall,

IR Y ST 8 | S8 1ol ST HTTq TEBR 3
BRT SATAd hl AROT ool 3fR Tad=ar 3Mger uTH
el & ToTQ STEROT 1 ST dTelT UiehaT &1 it fawar

H guie foear |
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o 15 Wi, 2023 ® 3rEifsia Weda fafe
T et wniE ¥ fag w@ot ugew fHawer
THRIE

aRarg fafer T 7 &7 15 7", 2023 & waof
Ugh TaaRuT IHRIE TdifSid et 1T, ’oied Jeeia
Jrfa Ifdg e, arasr, Seifties ufivg, IrRda
Tafer T/ =mamdier, R &1 S=aT <aaTed gRT
fafier uTesHl (TATA.TH. 3R HadR e
FIEeAT, |5 2017-18, 2019-20, 2019-20 3R
2020-21) & 2ru HI wof ugek faqaRd fee g |
T [Tl B Saer A6 et (Uied. ) &
I 3716 JIgdT TETOTYS ot Uer fhu a7g |

ILI Faculty Members felicitate Hon'ble M. Justice Ravindra
Bhat, Judge, Supreme Court of India/Chairman, Academic

Council
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Qs faniaa TIRiE
g fasae -31.10.2022

IR & B0 ATENRT, AT <a1aq(d g, g, oAfeid
d UL (31.) TH. RAHAR, S8 Wb, YRAa fafe
TTe /¥ Aqd WeRd, MR T fafel STt s off Soret
dgel BRT WUTfed ‘@Rl Hotd R iyl UsHd g
TIAT : o @eie CE TG T BRas” i 1 Yedes &1
i 31 ampaR, 2022 & fawae foear sk AT
FiaT | U (21.) T, FRagaR 9 su snfeswd ‘o
Pl Bl BR ol Hifae-19 Uefhe o sfear”
& AT A AT 30 Y # I 5, foed 34
$fear viushie fefest Saz, 1897 3fk fesres werstie
T, 2005 & WU | Ay @ deu dde
3R TR Wahe & SN gl HiHal T fereiver
fbar | 3 anfeepat A fafte o =ifae wuvar &
TATATIATHE GRIeT 3f &8 TATUTE! Bl RAwrier
B gY g8 faror & foiw fafere surat 1 sreaae
T g | . (21.) o, RiagpaR o &= fafodi &
3TTT Bl ATl IMTE TR Teapr-feott it TRea o |

= S

CLEA-MILAT Research,
Mentoring Programme (RMp)
v

rrrrrrrr piiral Ceremen

{0ON'BLE

el Ne

TG (A g, g, cAfeid 3ite ot 3. depeeruit
IGTeT W & GIeTeT Yeae T [qH1ae Bvd g

TP IAfdR®, TRd & BT AN, A=Y
A g, . Afeid 3fR q1od & 372t stamet ot 3R,
JepeeHUT gRT ARG fafe T | fGais 31 3R,
2022 Bl “wintel [ U wgie = Ui
v W qxas &1 o 9= fsar s/ . (31)
T FAR e, s, vrde faft e efiv
21, G TN, Ve UheR (TIeH), MR fafe
T GIRT % BT TUTGH 1T 7T 3R I TR
Tafer S qerm @ferTa AfT &1 U WG UBIRE

gl

qeads fasae — feaie 22 e, 2022

1. (31.) o, e sk h. (21.) fom ot gt
BRI WUIiGd (YT 9gedd gRT UshIieid) Jxis
fd WAy We, R, RA B ISIan
T gRT TR fafer dwerme, 98 et ofv
TICAST BRI Wgh HY F AISd THRIE o fGais
22 TS, 2022 I TTelel 6T | UT. (ST.) Hellst
PAR eet, g2, wrRdlg fafe T o sepg &t
Teifera far sl yeaes &1 vem ufd um & | IFi
difgew JueT AUHER (TSUTAR) 3R ATera stferRl
& JI Sfd:TEY g BT I1d W A1 | T b
F PidRTse T S sitaarse forer, snfeftsferae
geferoid, $-THARRYS &1 TR, S, P
fafean, e R, dfew fmr, wwifERa,
ATTcATge BIURISS AlhAdT, AHeddR YT, Tie
3T 3TfS 31 T A=A &A1 DT STgerdl A Helerd
fopar wrar € 1 fafers sifafar, off wdtor sielg, wafsh
UIEeR, 31Teig Ug 3MTeig o Sfidreil Bl 3 Jxd &
g wrar | g srfaty o fafers sifafa &
TSI & T H PBluRIge fafual & ehar dedt
T IR 9 fear |

-.? e

Hon'ble Mr. Justice S.Ravindra Bhat lighting the lamp at the
inaugural session of the programme
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Dignitaries with the Book

IS gt fGaw

T % T Hat BIag) & Uld SRR 3cae He]
% fore Rdi fafer Sweme & feaies 21 5, 2022 &t
8T IARTE AN fa HA1AT | 39 a9 &7 407 foae
FT fawg “Areadr & foig ahr” o7 | S & =
& wft wewt A WL (3. T FAR R, fRers,
VRAT fafer Fwerme & dagc & FT & a7 9T fordr,
STE 39 It 7 fafae omae T | dwume & fagers
F Fira @y A foear o S e & AT
¥ Hecd 3R TR R 9 a1 | i, AaEe
3R sreTfcies W UR A1 & ABRIHS T &
T STeRATRUT & AT H gfg el & folQ Segial oAbl
T TR W AU URAR & TGl & T 1T el BT

IR fafer S & sraifsia sfaeergia g fgaer

YU S
TfauTe T THRIE! & PR, fedie 26 Fa=R,
2022 Bl 9RdE fGfe T & fageres, ul. (31.)
TS HAR =gl o TR AieuTs & IR 3 v ooy
Tehed ToaT Siel SrrepTeraToll (31ret $fear fean) gwm
TR 3T 37T | 21, €. 3t HHR, WeTdd TR
(THCR), R Tafer S = ff el 3iR e
F T, 78 oot § “wifdunfae geat o g
U & e d Meid (FiReegREe el U
erice U 3% $iEae BiReeRME) W Th
ooy aher e |

TS AT BB

& PHARAT 3T 1. 3T FAR IHI, I ISR,
oY 31reig HAR g, o Fier faw, ot Ssila $AR
STRRAT 311 oY 31T ot FAreTere o=t Afafa & i
9 3R, 2022 BT Siell Jex TS & 3T AT BT
qHOT fRaT | Il TOsdT, HIRRAT, 3R SrawiReeT
qoT e Jiaumsii, 97 §ie, fastell, e, Sw
AT AP Sr2ifq TeRT TeBTer JTEt & HeTTdhrd @l |
TS STeRT YTl ATl o 31U fefare U° 3 gt Bl
DT T 3iR Tt SuGIT == & 718 |




o, geaeny

T 31, 2022 - #E, 2023 % IR A
Tyfaaraat & fafo & ol & SediiT & R
yee fhg | e foufaaraal stafq sare fég

Rremafa & pd, APTgR, TICHSITSEATH Whdl
31T% 1, BIURIET ¥hot AT ofl, 21gYe 31 Swar
Tafcrar seenfaan, € Reett anfe & @ 17 w2
= T ot |

B T SHOT

. SR gAaRE, SR FieTebldr, IfET
A T PTET 74 BET A &7 25 3,
2022 BT FXAT BT YHOT BT |

. TG T iaaiael, Herew 43, BIgEE o
25 BTl o fodids 18 |, 2022 T TATH BT
JHOT foBa |

. et 9g BTelsT 3% o, Bist, G S
H oTNPT 35 BT o fedie 22 Serg, 2022
BT AT BT 9HOT e |

. TaTerr giaaRe, fafer G & 24 v &

i 01 o=, 2022 Bl TeAT &I TH0T

oar |

. Wl Bletst GPIYR, UFHH T A 124 BET o
feetiep 22 FamR, 2022 I TS BT FHOT
fasar |

. SdeHe THSTRA ol dlotst, SiRT I 30 B
F i 30 Fam=R, 2022 B HERE BT
g7 T |

. AT Her-1, el 3 @, Reet! gFaRier
T 4 BET 9 fGTie 6 Gumm, 2022 &1
T[T BT YHOT T |

. FoiR g & 48 BEt 9 fEis 26
=R, 2022 BT HXAT BT YHOT fBaT |

. TS Hletsl 3B T, Higd PR, TSTATEG o
36 Bl 9 di® 01 7Y, 2023 & A=
T 9HOT T |

- o RS wiEEe gRatEd,
FATCE, TR WRBR o 18 BT o fGaiad 02
AT, 2023 T HEAT BT YHOT feba |

TTH UoIdhs BeT o 31 BT o =i 17
T, 2023 Pl FAXAT BT 9HT {aT |

. TR gfaafdel, TR U I 5 Bt o e
23 A1, 2023 BT EXATA BT YHUT 64T |

T, §-ANTeRT HelTbbe UTEThmH

(i) difees dugr afoFER (sngdtem)

TR RT STEWNIR TR E-ATT UHTOTIS TSR
MR & 3rfues J 31fues BTl & foie uTeaess Arit
Yga & T URuiees ufeierr uglaal & e R
U ey 3flv IR & w0 # uw fasar | g
IETOS Bl S YUTTeial, fad w0 & TR Ureass
TS, Heihel SUBUT, fEctien & afsstd ATeaHT
3fik i uga &1 onfiet fpar a1 % | 39
JdTd eI AT Bl dqATeC W THTaLlTe!
IAERYT H AT 8h | R g dwerme &
TIeG 3T Bl Teh dAcded B Bl APIG Bl

3 oI A= & | BT 377 31T UT6aehy & SRI4
UTT: {U% H 3§ Tl 1T WUTOT §-Hed ERT &0 T |
St fooett & oft uTey oger ofik gevae 1 gl ¢,
g T B S-cA1eT BIIHH BT AT o7 bl &
| UTEeRH 1 AR ST | aiel S E: (1) UeedT (2)
PBIYRIEC TS R AgeH (3) ¢SHTb, SAITUbhe
TP T S o (4) HelsTHe o STTEUIeTR
| UTEaeRH BT afd die ATg & | Rulelis safg &
R 539t iR 544t 9= (3 9=) Fafed feg e
3flx ATHifpd IIGaT Bl ot AT TR off: -
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53at S

(17.8.2022 ¥ 17.11.2022) 22 3ngeli

5491 &9

(26.12.2022 ¥ 26.03.2023) 22 3neff

=T, 31T TR, TETID UIhaR (THCH ) T BIAHH B
HH=ag® o |

(ii)) wEwer

ATSTIINR TR 37T ATed Heifbabe B bl &l dve o
TR fafer T 9 9§ 2008-2009 & TSR ot

TR A el BT B R foear i IR st #
faifsia feear mar — (1) SR fay &1 aR=g (2)

fafge Afdai (3) AR AWy (4) $-FHA T
TSR A1 | MEUeR | Raefis srafar & 4247 iR
4391 & (31 &) e fpe e | ucdes a9 & feiw

aAifeRa snaferdt o dear femfafea off .-

4277 S

(17.08.2022 §17.11.2022) 55 aneft
4391 99

(26.12.2022 ¥ 26.3.2023) 72 3ngejf

T, AEI U PAR, HedH UheR (THUH) 39
BIIHH &b THGTE I |

XII. HHT1T PG

fEa/ T/ <
bR (21.) weer AR foe, fges,
R fafe dwne

. o et fayfeare ofir g AEg
AUBER AERT RT W6 7 feaid 31 A4,
2023 Bl 3glfsid “ggA ged : A
AT’ W TF Gaa 1T ABTclel & AeHThral
Bl IO Bl & felQ q&7 rfafd & w9 #
T foar |

. Terdl-1, fafer T, oett foyfdaraa grr
e 3171, 2023 BT A XI| Terwt-
1 3 fooeil (TRASR) He wrilfeera
F it B geifod wea & foe g
yfafer & wu F st fwar |

. A deEe geafdd eme T
T U R (SATEMEIUASIR), M
# et 28-30 #H, 2023 ®I FEi 3R
UISiT & BT Bl g TR ARAT 3o &b faig
3t fasarm s |

. a1 g PleisT, Istaiad o fam,
TE foetl § Ulfeifedl-23 W feid 20
A, 2023 B “Sfegd iRt e 75-
ATHT, ThSefafeel Bg R fawg o
rafSid et ot & 9T o & fore Geafee

& B H A fear @ |

. ForeTet ot glaataer ool grT Reid 19
T, 2023 & 98 oot § MaifSia s
AT Teh[HeTeT PBIE e BN A2ee
35T T 3T TXB0T & 3ifam SR F ST BT
oot Fee & foiQ T foear & |

. o Jex ||, fafe Je & v ad & fafu
& Bl Bl fGeie 18 A/, 2023 P Jeifdd
Pl b TelQ RCEY BrdehH # 7% tfafa
& =y 7 BT fosar @ |

. fafg dera, sieHems gR1 e 17 7,
2023 B AT $2T e FHIRAT F
Tl ® daiftd d & e 7=
arfafar & %o § orfAd fear 14T |

. TR TS AT SAfeIbR AT e et
U AR, T SR Rdie 17-18
T, 2023 &I Tgh BT A AFIfSId R |
EfSpIvT favg 1R 41 feawitar ufereror Srdsea
T “SLISaere g BgH e : T gl
ol yfaeed” IR Ikl & B4 | STHBT [6dT
AT |
TR Her BR TS Red, Siweg grr
eties 17 i/, 2023 ® SAifSid “Fereal




BI0he 37T ST THT T : fovep g ¥t
fawa w Getet ==t & o7 @ & fore Sefere
& B H SHEd fasar |

foooil BT iAW Afgen fGad FARIE
Bl Helo & Toiq feties 13 7, 2023 &1
e “fafeir & St faefds wastiagerm
TS SHHELN 3T Heaol Bigel [aud U
Yoot Tt # o et & foie Oafere & wu &
B fosar /@ |

BHAEY WPl Ul THITHCRIE
(FTALT), TR fafe dwmE 3k @mE
@l PBloist, e FI9eT gRT e 4 9,
2023 &I IS “HPAIET ATl TTBT
g SIS : TS US dedforol a9 W
BIHTdE AT Tofdbele THIRIGer Siege
el $eRARNT B & [qUTS ARG H
[ERIRICIN

Seae AT 36 Sevaeled o, 18 el
T 3 91, 2023 &I Eifeid Tk aRTEa
TS H “GGH ASCH : THST U T foisl
fave uv s 5 H 37 et e |

BIHAICY WP Tobeldl  THITIEere
(FTALT), TR fafer T sfiv W @t
Plotel, Ie¥ A9l g7 fediss 2 A, 2023
BT IS “RISHTEET wITel BT 3
S oTge 3N TSl veaifst fawg w
TP 3 H HelfUd ol & foig smefad foar
Nl

BHAICY  CPTe  US[hO  CHINICRI
(Feeey), TRdE fafg dweme s @mE
T Blote], Yo A9eT gRT i 2 ¥,
2023 Bl 3Eifsid “SHFHATET ThTet Tdser
g Bl : TS U doitoiel . [99g W
PTHATR] Tl Coldolel THIRTGRT Tege
SIeIcT $eTILleTel Bithd P IGHTEH THRIE |
fesaT 7T |

AEAETATH  gAafdel o Tum

P TATA.TH & ©Ei B Red dus/
Hererarsn” fTug W 9 AR 3 &
fore st fasar s |

ol 3% o, Soig gAarier gry et 12
TaRl, 2023 B IMEGISId g gAaier
A HE B B P Uiad TR0
¥ sifaw Sk H 2t &1 feofa a=a & o
AT fesar s |

ARSICATAY, TTeATeT g1 feetich 22 ST,
2023 Pl AN “Ceeaereel gHfEeRae
o fawg W ufereor wrded & el
Pl ‘TR 3% gevaerda gifaeRas

Al OR T avhed T |

faamT gw1 feaie 22 Seast, 2023 &i

ST “woref STeRee 31T e ged. IR
AT Thehee! STTHE BTdRH & HEITRE!
Bl G A B g AseH BHE T
TR 3% ghTel Wgeyl [a9d R Th
T feaT |

RSIGATEY, UTEATAT ST {GeAieh 22 STerer,
2023 HI AT “TeoAeEd gAAERTE
Al W TR BEEH F ARl B
“ITiesTer, SR Ug AT 3B gevaeral
gHARIA &l {99 R U awhed far |

g ol Hlesl NI fGdid 16 S=am,
2023 &I IS bl STATHS TIATH
afifede g R o g g dee
AT TS Al [a9g TR T ahe T |
eiril-gie RO Saciudie Jew, T g
f&eties 10 STeraRt, 2023 I IS Sebee!
S 3G $iegel gHel” a9 IR Th Iohed
fear |

AT ol Tped, TAANTUCAT & BE] Bl
el 9 STefant, 2023 HI “THINHE 3H
BIH AT : <AL U Seeieleed o fered”
fawg w v g fear |

131



132

21, TH. ST, 3R, Teldherel Ue Rud gieege,
oIS BT Thee! 3ATH T gRT i 6 STerasy,
2023 BT IrifeTd “Resgaer Bife o g
sfear fag gaifedst AR fova we fedia
& & fore g aifafe & wou & sty fsan
AT |

@l AT SR TEdiaeey s i 24
TR, 2022 &1 AN Wged IAH
A, Hogd T gHe Wged o gadihee
AR vy ® v Gadig $-Sevaerda
AR F Tehat &1 deifod s & fag
g Afdte & w9 H A {1 74T |

TRAT ST HTd YTEBR ATAT gRT =i
21 fedaw, 2022 &I I “SevaeEdT
EHA G 1 19T IR AL ATeld PR
TN & e Bl U ARAE o & felg
b fosar @ |

PBHPH Flolsl B oI, MSAERG SR
TETHT BORIST hobod] STGUHE, BRI
PlAsl, ool OufdaTaa & Hgam I
“argar fefaT b ot Wieret e fawg
TR feai® 15 foier, 2022 &1 TF WHE &
ATeTetTee thebee! STTTHE TTITH & TeIThal
B HIed Beel &b TolQ q27 3fdfd & wu
I fasar s |

THIREA FiAafier, @ & fafer
3 IRET TS T SRARAA 3Tl BRI
i 4 foamw, 2022 & 9g® w9 A
TSI <R weedd garavied e Hie
Hrfifeerd & 3ifaH gR H ST &1 favia weet
& TeIg s fosam Irar |

e gfaafad), sredeEme & fafer o
g1 fedids 29 9w, 2022 &I Eifeid
Ut T TR 3B THIAIMHB, (e TS &8
g 999 TR UelUel.TH & Bl Bl
Tp I AT Gt & Tl A fohar
4T |

faemT gfaafad), sredeEme & fafer famr
gRT fedids 28 FfamR, 2022 &I IS

“Soligerrgsierd Us fehgegica sifes” faug
R UATA.TH. & BE] I T (a9 ARAT
3 % foru srwfa fasar ar |

e gfaafder, sreaemene % fafa fam
g1 fedis 25 FamR, 2022 H Fieid
“FpHlfed Fifteeged TR Serftie el 7
“Tefetsd : derIR ggeT faud W U aehed
& & fore smwfaa foear s |

SRS faTe T 3R A0eTet T dretst, I
g i 23 9amR, 2022 &I EiSd
Hew we Roder” favg W TF a6 g9 &
fore syl fear |

TUANTERT  WfhgWe, ¥R HINAT BRI
fGaies 20 3peR, 2022 T ArAlfeid 1841
QUASTS T Bithd H 91T foia |

STIHAT BAeS, giAatel, thaed! 3T ot gy
T 17 3mper, 2022 F1 ISt “woiifes
z wifeat-oirte Red” fawg o weifoa
T & ol 7= aAfafd & w0 7 st
Tasart sram)

THEATAY, APTR §RT G 14-15 3FpeR,
2022 H AEIMSA ‘S SIReH-slfBT
ivalersw, s te Usgfias
favg W 3 feawita g e | deifd
P &b TolQ 7T IehT & wU H fTHEA fhar
T |

TRAI WS A6 AUER AN GRT
13 3FpeR, 2022 &I IS “GevaeEe
Pifdee e fAfder de uifafeaa wrged”
Ta9g W I AT SUBR & 52 bl Th
ARAT ot & Teiq T febar 7 |

RSN Thel 3B T, QRGN glaaiael, Fex
dger & fafe & oEl B e 11 arpey,
2022 P YHTTYS fFald wwe & feg Srera
TRIE | T2 3(df & w0 H BT 6T
T |

oA 8 3paR, 2022 HI IGHTRH & AT
TR Hifeld ST & U | ATABA fdar s |




ARSICACAY, UATAT BRI fetih 1 3FpeR,
2022 P A iy Sqy 7 Bie
Frifeers & sifan SR & Tt o favfa
Fel & Torg st fosar s |

Hguaedl, Fifd gRI gevaeed U 2
& YT T fedid 28 amR, 2022 &I
MFIfSTd “STgHRT o7 3Mge g Ui fawg
TR Helfed B & fole 737 3fdfe & wu H
B fosar @ |

Iiteh §21 fect giaafaet, Seree s feaie
23 fHamIR, 2022 B NS “TAfT gt
T W RTeT TJebele G e efbe” fawg
TR U Ihed G &b TolQ STHEA b s |

31 Tagm! areTud! ¥Bel ATH AT e,
FEAR AR g RGEie 21 fFaer,
2022 T AT “Tearre 3k Rogferst”
3 $fear favg w uE o 39 & fow
B fosar @ |
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P TP Hg b BT § e 30 ST,
2023 P B o1 72T |

ghle Sgfeferae wheHl gRr1 fedie 26
TIHR, 2022 P WAhie FRET T qToB!
T TRETUT Sfefagd, 2012 W AEISd Uh
PBIIRATAT | Uit 3Tfefaad, 2012 & 3
et # 1em sifafed ot e
T, ITLTROT 3R T BT IR [T5 R T
AT T & w9 H M fohar I T |

e 5-7 ePmd, 2022 ® “fa=gfeT
S 3 AT BiTeiae ; b SR &) e
I a9 OR i fGeriie sfawTga THee
BT g9 TaT |

AR SYfSfRITeT TebgHl, HIUTe g feeTieh
8 HE, 2022 &I FISid fUder 3% Hell
AT B, 2002 W TH R af &
‘9E9 T Y Us TlUREe T wiasH”
Tvg @ T RO gdd & B9 | AT
T e |

faer gRRiae whedt gr1 fGdie qum=
Tfereet & fore 3 arfier, 2022 & S
TT IR AH S(ATgel SRS [HweH
v ‘f=iRee sdiqeE o Sfaerse
ST Oed g Sfear U8 ®OTRISSIE
N fHege 3ieR ¢ Usie wege” fawg R U
ARAT el P Telq A fobar s |

M. AT U, THR, WEad Uiher (THeH)
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ISTHASIR dTegHq 22 T, 1 ST=arl, 2023
ATETHATHTA 0044-0477 H T RIReH
wIIST 31 SIS : T AT A 2fTde 61 T
3Mfeeet yeptierd  foa |

. IISTHASIR dTegH 22 T, 8 Sfefant, 2023
ATETITACT  0044-0477 F  demiiR
Reld 3 AT feegeded ofiie &1 Uh
anfeepet UepTiIa foaT |

. AT 3R AABOT HATT, el 37eT Iefi
0, T3 BT &b T, 18 fgoetl &
Tedties 26 FawR, 2022 BT AiquTe foasd W
BICEITe Gegsl Tg heried UaTed
e 6 gfega wifeegee fovg W ws
TFhed T |

. ATEe UksHe  Uleidod,  wied,
AETITIET 9786205528655 BRI
‘GRS Ug Ufedd B : THST
Jaifstst” AP e Jxdd UBIRIT I |

. He? BR T oI, STSTATH ol dleisT
T feeties 14-15 /A, 2023 &1 3mdifsid
‘PR $3T T SRAelAe ShIAHD dlsT
T9T T ZevREd BT H UH gxdTasT
T TR |

. digvetew  giaafael sr1 e 18-24
S[eTE, 2022 I EISd U foive oo
fefE, afet gdeguela g fad 5 e
TR B sfear” favg W ue Ghbeet
SIITHE U (3TTeelTge) Yoi foaT |

AL A® Joedel o : od2qelel T
seaeEd U’ ofide geas gl
Gl

. HUT T[0T TR TTHIETA — 2021 3R
2022 # Fprgre & |

2T, 1T TR, HeEE Wb, (THH)
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TS ¢

. o Red e wiT - = el
(SfFEafaE, 2022)[W. (s1.) WS
FHR el & A1 Je-|UGH |




nfehed iR gEas! A g

Snfeefer ey U Sowag s g
TSI : Teferst U SRt BR HeR
Uz gacad AT I dfdfthed, 24(3)
T ardicklelsl U8 Sa@uie 9,
20227, 3-22

IR T (2020) LVI TTHITETA
TR AT (2021) LVII TeHTERA

ST ST 3TTATes dhee : BIURILS,
B g2 T HHICA ol ol 3T T,
TeTapHR T feivlT U, o[ I, Aol SIEaH
T PBIURTSE ol (AT Rged |, 2022)

ot e/ smEer wr e 1o s e

a2 AN, 2023 B ATGS AT BledsT,
diger 7 “FHIfcT Fifeeged TE Ul
Wl —STATT AISA RINBAT BR BHTd
FHeT FBIRCERE TS Uleais ol W
FHIRMTAT # Rl U_ieT & %0 # 97 folg

Frasdiuse!, figr # =id 9-11 STeaw,
2023 Pl TRiTew stfeTal & forg ufereror
FdRH # “Sfege whter [Oed” favg w
RIGE:ER I

PBHBA Blolsl H @, SSAEG gRI
(FTCHTHTHTATHEICT WhIH & 3Tefle ferarm
HATd, TR TRBR BT Th bg) & a1
J “wrda fefe b g1 Tieret Aiast
TR TP HHE & TS bebee! STAUHC
T H “Blaranied, Rudfded T saamam
R AT 3o HeTeT AT AT Tepeper” fawg
TR T3t 19 foomR, 2022 &1 U ahed G
% forw Rt uede & w0 § i faar
4t

PO AUl RN (HIEISTE) BTG,
TTTSIATETG BT ATl | BGId Seayuy &RT
P 3TeaSOT SYTRTRET 3R wie MIISTR! &
ToTT TR 1T TR STTelTed By | (G 2
amr, 2022 B “Geehae UTUe A -

ST T U LT fewpey, HriRTge 39 i
EfSiea fafean ¢ Wi’ fawg = v o
ﬁ'&T;

. qrag fafg e st Hiuese-
THIMSEARS! # i 2 3Pmd, 2022
Pl BT FBiRESITA T Ufeds ol
R A9 7E b AEAS Aiefhbe B A
“PiRECGAETH % Ulealsd ol Ta9d TR
Tep AT T ;

TAHISR 0T # i 30 S, 2022
B AT Farfeiel Sqeude U H
AT 57 @ TopheE fava Wt
T & wU H AHE T T ;

. fay ugimor fgew wWARlE 2022 -
TRl U8 Iieqeed — g sed U
gaERACH g1 H fedids 6 S, 2022 &Y
e ol Blotel, digel 7 “Tefeled s
THIHE U qragaide) doRaee ; =18
TR Al didtbe-ai thad f[aug
TR U gedrdst Uwd fosar ;

. g8 ol dletet, dieel # e 27 w3,
A 6 SHE, 2022 dF AN ACASE-
TRIATETARE! A Tsed TS Tielel TR
TR Tpel -2022 HTAST TMeee et
ST Pk, 2022 H 2 5[, 2022 BT
FHI{CT BIEEEILI TS ThISH 3T TeRIue
TR T ¢ & g Rad v & o9 §
T fepar I |

I TrarEaTT:

. feetis 31 ampeRr, 2022 & WRdr fafar
T ot Huesu-uHeTsuaee e
HeRT U (3TRTAUT) 2022 & FHdd |

. qRag oo dweme siiv Hieese-
THITSUARS! & fediss 4 #g, 2022 ¥ 10
3P, 2022 TP BRI BifeeegLred TS
Ufeces 1 UR Il HIE & SATelelgd B &
THGTE |
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X1V AP fharmay

TA.TA. T, 3R HadR R gens

2023 # TR ghil 3R AR 3id ToAuA. TH.
TRVITS H1g HE, 2023 A YR g a1 fhar mar g |

T UBTIT

i fafer e Bl ufer (SEHd o 2 sfead
gy

g 65 (2) (TeT-5= 2023)
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TRAT Tafer T TER 95E
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g XXV ¥. 4 (3rpeR-foamr 2023)

g XXVI . 1 (SFRI-A1" 2024)

UG3Te] T 36 $fege ol -2022
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2021

[IE]
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2023 F 3T B |

TRATAd EATHD Ao
Herra faafafad deaareTs i ol e
F14t & e dsar e T g —
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. e o 3flv TS -wTS Aeads Y YerivaE
. TR (fager wdvw 2019, feer 11 sk

THTY 3710 2019) T IUTI=T
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I T e Fashe (TAATELETR)
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&t 31.03.2023 &1
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8 el |
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TR TRBR
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AT <I1gq(d T. TH. ¥ A
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YRT TIBR
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TATETT,
YRA BT ISaH e,
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ST, AGIATT AT T F. 221-223, &= &I A,
7§ feeil. 11001

Helq WK, QY : 91-11-23236958-60,
23237772

a5 e, qFas, FwEn, T8 e : 91-11-23230831
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|

FANT I 3N ART FalfdH ST aum g4 QU 10 TUsEeaul & 36[AR, HEA=
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AT I FEa=
HITATIG 33, =18 gl

dolT 99 31 AT 2023

T o ST 9T ST
31.03.2023 31.03.2022
: (%) (%)
Ciepika kiG]
gtaret Fu fofer 1 438,408 723,761
qray fafer 2 104,408,802 101,142,654
o fafy 3 7,000,000 -
T & FrofaT 31Tt 4 20,764,278 23,491,776
Flefel UG AT HATerd W TR faehrer rgeret 5 20,000,000 20,000,000
faferse A 6 27,152,648 25,417,546
TAATT SAaTRAr 7 8,285,071 13,510,208
T 188,049,207 184,285,945
@t &1 v
Ul T ITHIT 8
Hehel sclleh 130,360,174 127,689,020
IHeq HiEId Heded 101,747,520 96,679,755
AT selfeh 28,612,654 31,009,265
aaer 9 124,069,711 108,327,198
AT Fafa, ST 3R 31 10 35,366,842 44,949,482
T 188,049,207 184,285,945
HAeIQUT @ieheT Afedr 3 @rdl W aed 21
STAT TEAT 1 | 21 @it &7 3ffeeT 307§
Horaat G foaien 1 gy RANE & 3reraR
B, IGTTY 3T TS &9 & faw
L IFSET
TH3RT: 000038TT
&dl./- /- &L/~ &dl./- e&dl./-
31ferer & B o FHefror $AR Rgr AT T goE sTudadAt 3wl arEr
a1y, TS ThT3ee IGEED TR gFq faEer o sifRen

TUTT: 7 ool
SIFCH
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RN R gva=
AT U3, o8 feealr

31 AT, 2023 FY FATCT Y HT AT UG <IF GTdT

I ¥ FATCT ¥ FATT
31.03.2023 31.03.2022
(%.) (%.)
IR
THR T IIeT 1 65,000,000 35,000,000
T 12 13,439,634 12,975,162
B 13 17,499,080 17,898,284
feereredy ‘ 14 4,295,774 4,077,918
gf¥er3it 3R 3T geRreEt i fSshr 15 570,138 708,358
afaer 3mg 16 222,945 72,399
YIRAA HT HTIA TTih 2,027,075 2,670,698
T (i) 103,054,646 73,402,819
=
CRCRCE G 17 65,206,773 63,435,190
PRInIEC e 18 16,891,031 14,940,622
Seter 3R TR I 19 2,835,195 2,280,196
ST, AfHER 3R dIoashd T 20 3,129,887 2,305,939
qufe, €I AR ST R HeagrH 8 2,054,914 1,372,874
YA T IR Ah el 2,670,698 2,375,464
T (i) 92,788,498 86,710,285
¥ & T 3rferw/(amer) (i-ii) 10,266,148 (13,307,466)
HeTT: 3IR AT, 1961 1 URT 10(234)(h ATETH @) &
qed T HI HTT ) 7,000,000 -
A TR FTHATT AR 7 TAAIRT T & TS 3,266,148 (13,307,466)
HAgeIQUT er@iehe Aifam 3R @ral W e 21
T FEAT 1 | 21 Tl 1 3ot 3T f
FHorasl T e ST gART RAIE F 38R
ET aazmm 3T US YT & folw
AL IPTSeT
TH3TRTT: 000038T=T
g&dr./- g&d./- &,/ &&dr./- g&dT./-
el & a1FT 9 Al FAR et A g geer ST U gAT 31Ty §rar
areh, wres wsée fAeRrw rEER TgFT TR o ey

T 73 ool
SIEIECE
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AR A g
HITATAGIH U3, =13 ool

31 AT, 2023 I AT a¥ & v wiftq va sara= @rar

a¥ gATST
31.03.2023
(%) (%) (%)
g
URTAF AW:
I AR & 10,169 8,950
S 7 ey 146,88,041 146,98,210 112,69,875
I Ud 1 HATelT § HETACT 3Tt 650,00,000
wwmm#ﬁ%ﬁﬁmm -
T 120,75,593
Lor: 174,96,580
[ERE ! 2,55,606
i3It 3R 31T YAt A fashr 5,70,138
afae 3y 2,22,771
e A 2,71,914
TAHATT SeleT AT 47,52,843
fAqer 359,91,528
TIATT R, AT 3R 38 12,50,434
T ~ 152585617
HITATT
EGCRCEGE 475,04,727
uemafas ea 151,06,621
SteTel 3R WehTele s 5,96,339
TET, AfAAR 3R ureasha sg 20,68,492
WWWW@%&WWW -
TSRO TEAee/AS AT 3,77,756
T SR 316,96,625
TRy HIT 3THIOT 26,71,154
o er 465,00,000
TIATT HUfe, ST 3R 3rfae 47,16,811
THTIT AT:
X I ARG & 7,615 10,169
S 7 ey 13,39,477 13,47,092 146,88,041
Tl 1525,85,617
BT, AGTATY 3T TS et & forw -
TqES IR
TH3IRTA: 000038T=T
g&dl./- g&dl./- g&dl./- /- gEA/-

31feler & BT 1 HeAlSl AR Regr  AfAad T goér ST TH gAT 3refy srar
are, =S TS freeis TR TgFd o o Aifueny
3T
TAUT: A ool
ar@:

% woTe
31.03.2022
)

112,78,825

350,00,000
650,00,000
125,48,552
179,30,284
1,76,350
7,08,358
36,958
1,88,190
68,22,169
310,08,212
69,05,507

1876,03,405

438,13,856
129,71,056
10,47,539
19,23,818
450,00,000
265,00,571
33,67,413
150,00,000
232,80,942

146,98,210

1876,03,405
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31.03.2023 31.03.2022
eTE 1
geierg wufe A
(%.) (%.)
01.04.2022 A AW IR o 723,761 1,052,629
TeTd: a¥ & gRIT S¢e W & 2Tell 18 A9t - .
723,761 1,052,629
FA: AT Heerd A TR 285,353 328,868
438,408 723,761
31.03.2023 31.03.2022
HTHEI-2
g Aty
(®.) (®.)
01.04.2022 ek AT Fr 101,142,654 114,450,120
SiS: 3T U9 o @id ¥ g&cidike 1T 3,266,148 (13,307,466)
104,408,802 101,142,654
31.03.2023 31.03.2022
ITgdr-3
g fafy
(%.) (%.)
3R AT, 1961 Hr 4RT 10(238T)(F 7,000,000 )
HATEIH ) & dgd AT & q9T
7,000,000 -
o 3T 9T Sr
31.03.2023 31.03.2022
IFAT-4
T & el Y A
(®.) (%.)
01.04.2022 ek AT T 23,491,776 26,750,264
SS: aY & aRrel ured 3reeret - -
gert: gufar, §A 3R 30T T Ao (Jrstel) 2,727,498 3,258,488
*x 20,764,278 ** 23,491,776
*%
y‘qﬁ Wﬁrwﬁw(ﬁgww 20,367,898 23,095,396
T (1A 10- 42 ° ° 531,329 531,329
FTeTEer N TR TEEI F Raer & (AR iy & F 78 (134,949) (134,949)
20,764,278 23,491,776




31.03.2023 31.03.2022
TIN5 - ==
FI U9 I HAer ¥ Y R sererT

(%.) (%.)
01.04.2022 d Ay TR 20,000,000 -
SS: ¥ & gRreT red 3refert - 65,000,000
T TASTTALET T HUTT T T Tl - (45,000,000)
31.03.2023 9% AY TR *% 20,000,000 *x 20,000,000
T (31t 10-8 8T) 20,000,000 20,000,000
oy 1oy 3qerser - -

20,000,000 20,000,000

31.03.2023 31.03.2022

HAGH-6
ffese it

(%.) (%.)

st geegar Afer
01.04.2022 G Av IR 20,688,560 19,463,457
SS: s o fAdRr OR SATST/elremr 1,165,222 1,039,614
AS: a¥ & SR ureT Aok 667,874 185,489

39-319 () 22,521,656 20,688,560
gergan a4 fafer
01.04.2022 G QA IRY 663,644 630,493
3 B3 & Ay W ay¥ & fav srer 36,055 33,151
39-3Yar (df) 699,699 663,644

Faol ugs fAfer
01.04.2022 T QA IRY 4,065,342 3,858,696
SNS: 8 & fder W a¥ & fov sarer 227,403 206,646
TeTd: a¥ & STl Tavl e g 361,452 -

3930 () 3,931,293 4,065,342
Fol AT (T+afr+T) 27,152,648 25,417,546
31.03.2023 31.03.2022
ITgH-7
TAAT AR
(%) (%)
oy 4,796,371 9,941,423
FRET AT AT 1,864,186 1,745,186
STAT AT 126,500 131,500

IM3eqe SwHd & 295,224 225,544

3 ATl 1,202,790 1,466,555
8,285,071 13,510,208
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31.03.2023 31.03.2022
g - 10
TIAT WUl ST 3 AR
(%.) (®.)
(v) Y 3T o Ay
X UTH TSl § 5,867 5,900
EERDIAL 1,748 4,269
TIT S T
IerT S QIaT T&AT 9792 1,33,260 5,44,691
IerT S QIAT TEAT 257036 6,92,195 136,52,083
dF 37T 8ier WraT E&AT 13830100006557 4,61,094 4,52,853
IFerT S QIAT T&AT 0207011012094 1 33,017 15,773
T S QI TE&AT 88227 19,911 22,641
13,47,092 146,98,210
() w1 T FHYS TR 20,27,075 26,70,698
() e w afEa sarer
A A 16,91,639 14,57,007
Fr@eTr &ar At 13,570 11,763
3TTolIaeT Teegar Afer 2,37,061 2,71,605
ol yes At 67,662 56,482
20,09,932 17,96,857
() g [fRY
FTelel U =TT HATeT 47,07,280 8,22,847
TSETT ATAATI R HTIET 5,20,793 2,53,698
9TCd et A9 sATST - 1,41,960
TR A el A3 (Torstell Yeeh) 177 -
geTqe Eoh shisT (JTSER) 4,83,864 66,646
Frd 9T ] deldr (o) 25,838 1,03,362
8Ty gt Aeg 11,61,749 11,95,763
68,99,701 25,84,276
HELIE iDL
LISIEE S akiIp e
et A 5,31,329 5,31,329
IR-erer A 200,00,000 205,31,329 200,00,000 205,31,329
FHHATRAT T 3T 16,972 2,000
EIRT 1 37
rotaTr At - -
IR @A 3,500 3,500 3,500 3,500
ST 60,000 60,000
FIRERCE] 24,71,241 26,02,612
230,83,042 231,99,441
T Iier (T+aT+HT+31+8) 353,66,842 449,49,482




¥ gATa ¥ gATT
31.03.2023 31.03.2022
a1
THR | 9red
F.9. (%) (%.)
Hlefel Td =TT HATT U 3eIeTel Aot g3 65,000,000 35,000,000
65,000,000 35,000,000
FAFN-12
T & 3y
F.9. (%) (%)
1 3Tl 9T - Hlefel T =T HATTT 5,119,320 5,119,320
2 HET TSI - Flelel Td =1 HATold 7,752,192 7,752,192
3 39Hdd U9 95 el 568,122 103,650
13,439,634 12,975,162
3eT-13
U U Heqdl
F.9. (%) (%.)
1 Al fSeatar areasa 7,289,374 6,262,797
2 TAUAUH gy 5,568,700 3,683,800
3 dro=.3). 3afe 511,000 442,000
4 9L AR Yook (fSTAlAT/TorveTH/ TS 2,026,500 4,415,000
5 3TeTolTgeT TSR IS 566,900 1,258,600
6 3TeTolssT AR ol I 1,266,050 1,796,123
7 GETHIO Yo 30,556 2,103
8 97cll 3mdeeT Yo - -
9 HeFYdT Yok - ATELRUT T 240,000 37,861
17,499,080 17,898,284
eTg-14
YIcd <1t
F.49. (%.) (%.)
1 ey A Aa3er ) samer 4,040,168 3,837,925
2 §9Ud d& @rat 9T ST 255,606 239,993
4,295,774 4,077,918
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g - 15 a¥ gaATd a¥ gAT
ol U A JehIereT i fasht 31.03.2023 31.03.2022
F.9. (¥.) (%.)
1 aTf¥e gdefor 107,145 73,505
2 S A 405,832 598,113
3 eI 3T 57,161 36,600
4 g T - 140
570,138 708,358
e - 16
CICC I
F.9. (%.) (%.)
1 W /Aoy e ek 26,975 2,512
2 Agedr 2,695 3,953
3 fecallAT YA ek 1,000 -
4 TSI 3TG-HIS Yok 7,355 3,500
5 3=g 184,920 62,434
222,945 72,399
g - 17
A4+ Ud s
F.9. (¥.) (%.)
1 a0« Ug HT 54,052,044 49,523,458
2 sifasy @A 7 Jee= 5,140,625 4,814,242
3 T3S I 5T IYET T 1,976,295 2,218,065
4 TANSHT P ST GRTL TARGIPIUT ST 2,508 3,480,049
5 TCICIET o T AN AhG 0T 357,466 97,857
6 3T sHrET 724,535 623,241
7 TSH/Tadd s 848,482 298,658
8 9 AfsTrarw MiATH 950,468 1,439,620
9 FHAAIRAT FHI ATAT 101,350 49,000
10 STer TRY&TT T 1,053,000 891,000
65,206,773 63,435,190
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HeTqe-18 ¥ gATST ¥ gATCT

qEAE I 31.03.2023 31.03.2022

H.9. (%.) (%.)
1 T UG aTgel 177,405 92,853
2 gLam giaure 2,743,367 2,665,652
3 gI3EhIIeT 3R IM3cARIeT I 4,526,840 4,121,700
4 fsrelr 3R urelr 1,704,895 1,143,559
5 Colltlel Ug herq 75,200 88,404
6 WICET, HGUT Td TR0 546,934 400,113
7 3 P 107,019 137,676
8 & 291,327 235,725
9 UASITHET Sl HUT H 2,313,767 2,903,345
10 STeldTeT 377,052 149,746
11 Junfeie rEmaReTs &1 TREfAS 75,000 60,000
12 HTAR S@TINETHT FT AR HS - 230,000
13 lefel cFaar 15,000 30,000
14 HSEIT UG 32ACTT 55,000 113,634
15 FFAC U9 TG 3,066,523 1,652,638
16 T HT 3UGR 60,000 60,000
17 % R TT 40,299 18,043
18 HATAR uF gfaqfd eag 171,000 170,982
19 ot wfagfd saa 213,373 196,910
20 #cfeag 10,760 135,897
21 T 9feTor 161,977 94,300
22 WS o TSI Yok 30,250 16,095
23 fafaa 128,043 223,350

16,891,031 14,940,622

19

T /TRIAA T

H.9. (%.) (%.)
1 Selel g 621,839 485,549
2 gHRrE/ae adaror/fsfeeieor eaa 132,944 246,024
3 YT u Y 453,584 204,916
4 A/ HT TETIAT 1,626,828 1,343,707

2,835,195 2,280,196
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AR R seu=
TG A3, 73 feeelr

31 AT, 2023 't FATCT I¥ F AT Wit vd $erd= @ren

ay g
31.03.2023
(®) (®) (®)
g
IRfA® AW
AY I AR & 10,169 8,950
S I oThdr 14,688,041 14,698,210 11,269,875
Il T AR HAT Q FETIT 3elerel 65,000,000
W TS AT FATE @ R R 3fefere -
T 12,075,593
Lok 17,496,580
feereredy . 255,606
g3t 31X 31T gerrert ST farshr 570,138
fafaeyr 3y 222,771
RAféese Afer 271,914
AT SoleTRal 4,752,843
foraer 35,991,528
TIAH U, ST 3R 3 1,250,434
Tl ~ 152,585,617
LCGIG)
EGCRCE G 47,504,727
RS eI 15,106,621
SoTet 3R TR = 596,339
SAEAT, AAAR 3R aroasha o 2,068,492
FITT UF AT AT & AT e T -
rrv:ﬁmmva?:r TR 377,756
31,696,625
H'cr%mr:rsqw 2,671,154
aer 46,500,000
T TR, ST 3R 31 4,716,811
A QW:
AY I AR § 7,615 10,169
S & Thdr 1,339,477 1,347,092 14,688,041
T 152,585,617
BT, deZeATY 3TA US &hvail o forw -
TqES IS
TH3TRT: 000038T
gEdr./- gedr./- gEdT./- gEa/- gEdr./-
3ifeler & a1 9 AT $AR et A gog g sTukaAt 3y SmEr
areh, TS TS forereren TR FIFT AR T AfAHRr
3ET:
T 75 Realr
GICUCH

¥ AT
31.03.2022
()

11,278,825

35,000,000
65,000,000
12,548,552
17,930,284
176,350
708,358
36,958
188,190
6,822,169
31,008,212
6,905,507

187,603,405

43,813,856
12,971,056
1,047,539
1,923,818
45,000,000

26,500,571

3,367,413
15,000,000
23,280,942

14,698,210

187,603,405
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s fafer g

g - 21

9N

()

il.

(@)

o@r aRard

¥ facig faeRiomar efagifde amerd aROer & 3ifle JIeeadTs YR W Al
T RN 3R FUROGAT Flihd of@r f@ewial AR o] oar Al &
3THR R &1 a8 ¢ |

ARA # ATUROEAT FEhd o@r RAeuidl & 360%T dur atRr I S
UleFsheledl 3T UROM3T A S & AT gaueT &7 Edshar gdr & oad
Rac & % oREufEl 3k gfRce o i oot & al &t
AT e¥ical gaa gsdr § | aredigeh aRom#! 3R gt & o 3ia’t
® 3T ¥ H AIAT & S § 5w a¥ 7 aRoms Frifeaa ga g |

rar Afaar

() AfAfése aRASET & T et & 3 #1 RIS & f&v sgerd
gdf & AT T IO H S & | T, e BT F S g R
ARASATHT & QU gl W 3T & § A FARISIT H S § 59 a6 @
Hﬁg‘éuﬁrqmﬁvﬂu;ra’rdw | 3T 3fIeTe UrEd & YR 9 3T &
9 H 0T HT ST §

(@ e RS & Feu A 3w @ & a5 AR I AT g2 A
g |

(3N Yooh, TAFAT fHRAT AR grell § FRMRT Fehe MUR W IO R S
g | Uiy, #EH & dR W ued Yo Hiasy F ARG U SE & foav
3mY foram el § |

(& a¥ & SN JEdwed & fav w7 e av Sefe AR 3w alne g fae
T FIYROT TEEIAT ST Aehe YN W 06T & v I & |

(3) TEE & AT 3R I Q@ & 3T A GHIA & IMUR W v # faw
a8 |



()

(@ fafaftse Rt @ gefg Aot ® sae wfFe ARt & s fir e
g

(B) 39er 3N P ARSINOT AT HRAT Siidet AT e & o 718 §
3R arf¥er 31ferT gEard a¥ # T & &7 H 0 H T S § |

() 9od d TS Al HGEIAT Yob AN HUROT FeEgdl Yoo AR
eTIdT & Yeld U o & fov &fag § ag eifRca s o § |

@ Aua afeaal W sadAeas &1 31 A, 2010 9 3usy g fRar
T ur AR a¥ & ek A fd 3iEaEt & T W FaEe ARy av &
foT sy & @ gaford & 718 ofr 3R G Infea &5 A S & S o |
dumy, HRUes dfAfT & Ry & 3ER aif¥e aeds & g
sfafaas 1961 & fafgd o & 37aR 31 &M, 2011 & a¥ i FgAed W
e & fgd Infeadl o avEr faar o ar | Sharfe fafaea fear o
31 &/, 2010 & qd Jffucd fua wffadl W aiffs saeeas o
2,30,74,958/- TUu UR A, HI Yol I s A FARGT AT T @1 R
3R TG 9fhaT a9 o IEROT N SS9 deh I w1 gl &7 #
HaHede o g ST AR gol e &5 oAy g S § |

(@) el At favafdcarer et 3mAeT & el & HRYCd HTEaar oy
f@gd nfEaal & &0 & Qo & a5 ¢ | faeaidedrerd e 3mder 4
e AT Jefer & YT fAud iedar faeafdezrery et & s
3efere H AT #T A § | (ST g - 3)

QETDO el IR JEaeeord # Hel 9l & ® H W I & fav
IMRARAT T JhRIAT T Hod Goliehe T 1w § |

qEcshi 3R 01 318, 2004 & 9 YR ali¥er FIafor & HoI 3R a¥
& 3d A U IR F JFREAT F de Terh A FfFAfId fhar = g |

AR fafer Teue e 3gFd @8 feeel & HRATe garT ST & 1w

o H. $-3(34)/62/8250 ARG 9 S[ellS, 1974 SaRT 3 Jf&fas 1961 &
URT 126 & 3T ASEpd fohar s & |
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TEA HgIAce 3T (P<), fad #FIem, AR ¥R garT S fkw e
3SR . W F. SS3eer(S)/10(238N(VD)/2010-11/1579 dr@ 29 AR, 2011
CanT e AfAfaas 1961 1 ary 10(238)(vi)(via) & el IgaAlfed & |

g JfaRed, e H faq fage, 2020 & 3udti & AR, faRIse
EdoT . Tuediéig92siiii20216, i 28 A, 2022 & EaRT 3T
Ffafags 1961 &1 arT 10(23)(vi) % e GoRISIESRd ham Irrm & |

feeTier 31.03.2023 & TEAA & a7 & TAGGUN & [T HAT des AT
faemer & 3P\ & Gk W 2,00,00,000/-F9T & HerT fhar =T | TE IHA
feaier 15.03.2023 &I fafr 3N =y Haer @ o el & &9 & ured
g8 AR feetien 30.03.2022 & HAT ik AT FAsIT 1 sHAT Hery ferar
AT | YARCYUR I HY 3 T W@ & AR JARUR #T SR qUT gl W
ForT e fAATeT fasmer & regufaa foer 3R 3Tf@aar yamos e @ W)
313 1 gAST foRar sreer |

T & HRAY Shae fiar e & gedr aohdievor 3R G 39ee & fov
AT difedt o § | SfAw Bl & fav v av e 3ivar deg & fav
JURT IR @I F T A AT A N 15 ¢ |

94 ¥ & 37iehs STeT el HTaeTeh § Y cFaieUd/Ie: FHGIhd T aT § |

W0 (3N Heilel FAR Feegr AMfAara @ ys& 1. T &. A 3fAY grar

IGeAED

T -

X

TR 37 TFER qEY JGHR

7$ feeh

dRg -






Phones : 23387526, 23382190,
23386321, 23389429
Telefax : 011-23386321/ 23782140

E-mail: ili@ili.ac.in
Website: http://www.ili.ac.in
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